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MATTER UNDER RULE 377

R e po r t e d  E x tern  m e n t  order on  S hri 
Ra j  N arain  b y  G o v e r n m e n t  o p  B ihar

SHRI SHYAMNANDAN MISHRA 
(Begasarai): Sir, I had asked for your 
permission to raise a question on the 
misuse of D.I.R. in the arrest of Shri Raj 
Narain. No doubt, we had* passed that 
Act. But, that Act has been grossly 
misused. My request about this was on 
Saturday itself.

MR- SPEAKER : Mr. Mishra, I chose 
only one ajnd that was Shri Shashi 
Bhushan’s request. 1 shall look into it 
again.

vft wiftr w i : *rr w sw r
^  «fr, wz ^  z  i
farr jsft fpr*sr wt ?t  r s  s  i

SHRI SHYAMNANDAN MISHRA : 
I wan to draw the atcntion of the House 
to the externment order served on the 
socialist leader, Shri Raj Naram.

MR SPEAKER • This was done by 
the Government of Bihar.

SHRI SHYAMNANDAN MISHRA : 
That is right. But, the D.I.R. had been 
pased by this House. It is a highly irres- 
ponsible and excessive action on the 
part of the executive. There was no 
question of D.I.R. involved Shri Raj 
Narain was proceeding to attend a meet-
ing of his National Executive which was 
to be held on the 7th, 8th and 9th.

His purpose was only to attend the 
meeting of the national executive. He 
is a Member of Parliament.

3TCTW iTjfopsr : ?ft Tpyrr *T*IT
ITT̂ T t  rf, cTT ^ fe rr

ftnn t ,
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SHRI SHYAMNANDAN MISHRA : 
Would you not ask the Government to 
tell us why the Defcnce of India Rule 
is being misused in this btetajnrdy wrong 
manner? (Intenuptions)

MR SPEAKER : Now we sha’l take 
up further discussion and voting on the 
Demands for Grants under the control 
of the Ministry of Commerce.
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DEMANDS* FOR GRANTS
1974-75—Contd.

M in is t r y  o f  C o m m e r c e —Contd.)

SHRI M. SUDARSANAM (Nara- 
saraopct) • Mi. 5peaKer, Sir, while sup- 
poit.ug the demand lor giants* ox the 
Commerce Muustiy, J compliment Pro- 
icssoi ChaiiopaUhyaya and his team of 
ouiccrs ior uieir excellent achievements 
during the year, bxpor s touched an all- 
time nigh at Rj». Ks. l,9bl crores. lhe 
export surpluses must be created in a big 
way even at sacrifice oi home cotisump- 
tioii. lo  meet the lantastic oil and tood 
buls, it is must essential that tne produc-
tion base is tremendously increased on a 
war looting, tnus creating more sur-
pluses. Strikes and* lock-outs should be 
banned lor hve years. Agricultural pro-
duction must be increased considerably 
by supplying inputs such as ietilisers, 
wa-er etc. Raw materials ior industrial 
purposes must also be regularly supplied. 
Liecincity cuts are hampering production 
in a big way. These hurdles must be 
removed. The need tor a well-defined 
anti clear-cut export strategy is ot para-
mount importance today than ever 
before.

During the first nine months (April- 
Dewember) m 1973-74, exports touched 
a figure of Rs. 1,691 crores which were 
higher by about 21.6% than the exports 
in the first nine months of last year. On 
the other hand, imports have grown at 
a fas er rate during this period. Imports 
during April—December 1973 were of 
the order of Rs. 1,785 croies recording 
an increase of Rs. 548 crores or 44% 
as compared to the imports during the 
corresponding penod of 1972-73. The 
various import items which have shown 
a steep rise during this period include 
wheat, petroleum and pe roleum products, 
machinery, fertilisers, chemical elements 
and compounds, non-ferrous metals etc.

“Moved* with the recommendation of 
the Piesident.
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If  the present tempo in our exports is 
(maintained, exports during the financial 
year 1973-74 will easily exceed the target 
o f Rs. 2000 crores fixed by the Ministry 
o f  Commerce and might reach a figure 
between Rs. 2100 and 2200 crores.

There are press reports that the 
Ministry of Commerce, the Ministry of 
Pla.imng and the Planning 

Commission have fixed a provisional ex-
port target of Rs. 2500 crores for (the 
coming year, that is, 1974-75. While 
the details of this are not yet available, 
a higher export target has become neces-
sary in view of our mounting import bill 
necessitated by the abnormally high 
-crude oil prices and the sharp increase 
all over the world in the prices of several 
important items like steel, fertilisers, 
non-ferrous metals and chemical pro-
ducts etc.

Judging by the performances of 1972- 
73 and 1973-74, the target of Rs. 2500 
crores contemplated for 1974-75 appears 
to  be within our reach. Our effort should 
be to earn more and more free foreign 
exchange rather than rupee resources. 
This will mean the intensification of our 
export efforts in countries other than the 
Cast European countries with which we 
are having rupee payment arrangements. 
The Ministry of Commerce should imme. 

<Jiaiely identify those products in which 
we have an advantage in the world mar-
kets in the short run on account of the 
changing world trends. Similarly, those 
items which have prospects in she long 
run should al-o be idsntified for the bene-
fit of the exporters. Export production 
should not be allowed to suffer on any 
account because the imports of many 
essential items stand in danger of be:ng 
slashed. We should gear up our export 
•efforts to neighbouring countries in Asia 
and the Middle East where we have some 
freight advantage.

As an integral part of the strategy to 
claim a larger share in the world export 
market, ind’a should try and arrive at 
some agreements with Ceylon and East 
Africa for tea and with Australia and 
the Latin American countries etc. for 
iron ore. These agreements will help

to regulate the international supplies and
benefit India to increase the Unit value.

A separate Department of Export pro-
duction has been treated in the Ministry 
of Commerce to take care of var.ous as-
pects connected with augmenting produc-
tion ior export purposes. It is a very 
welcome step and the Ministry should 
be congratulated on this. References to 
th.s newly created Department may be 
seen on page (ii), 14, and 43-46 of the 
Report circulated by the Commerce 
Ministry. On page (ii) it has been men-
tioned that it has heen decided to cons-
titute an Ind a International Trade Fairs 
Authority to facilitate the marketing, 
publicity and export promotion of Indian 
products. However, no details are given 
anywhere about this proposed Authority. 
On pages 25-27, a brief review is made 
of the facilities available in the field of 
export finance. This largc'y relates to 
the working of the Industrial Develop-
ment Bank of India and the ECGC. A 
suggestion is there now before the Minis-
try of Commerce to set up an Export 
Bank of India to help the exports of 
non-traditional items as well as the set-
ting up of joint ventures abroad.

A full chapter (chapter V-page 51) is 
devoted to a review of the implementa-
tion of the Export Policy Resolution. 
The full tex* of the Resolution is also 
reproduced in Appendix 10 at page 183. 
Th:s Export Policy Resoluton was first 
adopted in 1970 and was framed largely 
in the context of the Fourth Five Year 
Plan. This Resolution is of little rele-
vance now, particularly in view of the 
international oil situation and ;ts likelv 
impact on our export outlook. This 
policy should be redrafted and should 
take appropriate note of the emerging 
trends in the world trade and also our 
domestic conditions.

There are bright prospects for promot-
ing India’s trade with Asian countries 
owing to geographical proximity, friend-
ly relations and traditional ties. Since 
thc .standards of Jiving of many countries 
in Asia are rising very fast, the scope 
for larger commodity exchanges and sup-
ply of services is immense. In the case 
of the developed countries of the region
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such as Japan and Australia, there are 
promising prospects for stepping up the 
exports of labour-intensive items.

In the case of Japan, the prospects are 
quite attentive in the fields of polluiion- 
prone products which they are now 
vacating.

The prospects arc quite bright for 
trading with the oil-rich Gull countries.
It is, ihcrciore, gratifying thai the Minis-
try of Commerce in giving increasing 
attention to this regon and has made 
efforts to identily products as well as 
ministries m respect of which India «.an 
play an increasing roc However, India 
will have lo face severe ntcrnat'onal 
competition in these countries, and wc 
have to make vigor. us ellorts lo co ’vi ce 
these countries ot our ab lities »o provide 
goods and sc? vices which they may need. 
Th s is going to be a stupendous task and 
the Governmcn* may ro t be able to do 
everything all alone. Every encourage-
ment should also be [»heT lo c\tabn>h 
close ties at businessmens leve1 ith th \v 
Gulf countries. One such line could be 
thc establishment ot business co-opera-
tion committees between India ar*  ̂ the 
various o 1-rich countries in the Gull 
region. Now. the Gulf countries Jire 
aK> planning in a very big way to 
import knew-how from various coun-
tries. Therefore, Indian industrialists 
must now be persuaded to set up joint 
ventures in the Gulf countries without 
losing any item. As of March, 1974, 
about 172 joint venture projects abroad 
have been accorded sanction by Gov-
ernment. Out of thess, 42 have al-
ready gone into production. In spite 
of various advantages arising from 
these projects, Indian entrepreneurs are 
handicapped because of certain limita- 
tio^s. These include inadequate cash 
remittance, non-existence of a  suitable 
investment guarantee scheme, restric-
tions on overseas travels, limitations on 
the items to be capitalised etc. Person-
nel deputed to work in these joint 
venture projects are also subjected to 
double taxation under the existing pro-
visions of the Imcome-tax Act. The 
budget proposals for 1974-75 have also 
withdrawn the exemption available on 
the income derived by offering techni-

cal know-how etc. If the setting up
of joint ventures abroad has to play 
a more positive role in generating 
new export outlets for our country, 
these constraints will have to be re-
moved and a mote conductive climate 
created.

Several items of exports are at 
present canalised through public sector 
agencies. Since the ultimate aim of 
the country is to maximise our export 
earnings export houses which are re-
cognised by Government should a’so 
be avowed tv> function -as canalising 
ageneics ior thcs^ items in addition 
to function us canalising agencies for 
these i ems in ;*ddmon to public sector 
agencies S»nje these cxport-houses 
me supposed to possess the necessary 
expe'1 se and contacts, such a change 
in our policy will only be in the larger 
interests of our export promotion 

efforis.

Frequent changes in policies create 
imbatances and uncertainties in the 
production and export sales. It is, 
therefore, necessary to examine the 
strong and weak aspects of the various 
promotional policies with a view to 
making them more stable.

Jt is to be regretted that the promis-
ed Tobacco Board is not yet in sight 
Even on the floor of this House, it 
was repeatedly announced that the 
Tobacco Board will function very 
soon. But even though two years have 
elapsed already, the Tobacco Board 
has not come up so far. 1 request 
the hon. Minister of Commerce to 
kindly look into this very expeditious-
ly.

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore) : Mr. Speaker, go-
ing through the two Reports that have 
been given to us from the Ministry 
of Commerce. I find that they continue 
w the traditional pattern and there is 
nothing that is now, nothing that is 
more revealing than what has been 
there in the past. 1 suppose the 
Minister himself has not had much to 
do with the writing of the Reports 
because if one reads the many articles 
by him that have appeared or the 
many dissertations that have been
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heard from him, one finds he does 
make certain statements in regard, for 
instance, to a subject lik£ the trade 
with the socialist countries, in which 
he has paid a tribute to the trade that 
has developed with the Soviet Union, 
particularly at the time when Mr. 
Leonid Brezhnev visited this country. 
At that time, in an article by him that 
appeared! in one of the journals, he 
has said :

“One cannot afford to forget also 
the significant volume of special 
purchases from the Soviet Union as 
a result of the rupee payment 
arratngcment at a time when the
country was short of free exchange". 
Then he continues ;

“O n e  o f  th c  objectives o f trad e  o r 
o f  the  trad e  ag reem en t w ith  the
S oviet U n io n  w as to  stabilise the
p rices o f  trad itio n a l expoiLs and 

red u ce  th c  d ep en d en ce  on  trad itional 
im p o rts” .

Now my quarrel with the Report is 
that we are given> the break up of the 
total trade with the various countries 
but wc are not given a breakup as to 
how that pattern of trade is changing. 
We are not given an opportunity to 
.study, through the report, whether this 
pattern is something that is to the 
benefit of our country or not. What 
exactly is the change that is taking 
place in the trade with the socialist 
countries ? In what way is it beneficial 
to us ? Ij> it opening up for us the 
possibility of developing and imple-
menting the policy of national self- 
reliance ?

This is the picture which I would 
like him to give, if it is possible for 
him to give, we are givejnr, if I am not 
mistaken, at the end of the report, an 
appendix—Appendix V—which gives the 
total amount of India's imports ot 
principal cbmmodities imported from 
different countries, but we are not given 
the breakup. This is what 1 would 
like the Minister to give, to make us 
wiser on that.

Commerce
Similarly op the question of exports. 

Unless we are able to get this picture* 
unless we are also given what is the 
target, what is the progress of discus* 
sions that are going on on the basis 
of the trade agreements that have been 
signed, it is extremely difficult for the 
House to be able to bring its full sense 
of judgment on this particular issue.

For instajn-ce, one would like to 
know what is the further possibility of 
a change in the items of exports to 
these countries. We know that the 
principal items of India’s exports to 
the USSR were traditionally tea, 
cashew, coffee, oil cakes etc. In recent 
years, there has been some change and 
semi-manufactured aimi manufactured 

goods have also been exported. But 
how far and what is the quantum of 
change, how is it benefitting our coun-
try—this is what wc would like to 
know. We have seen that in the five- 
year agreement that was signed with 
the Soviet Union i*» 1970, thc Five- 
year agreement, there is this clause :

‘“Both Governments will hold, as 
and when necessary, consultations 
lor the exploration of new avenues 
in the sphere of industrial co-opera- 
tiojr as well as for the further utili-
sation of the existing, and the crea-
tion of additional, production 
capacities in each country on a 
mutually beneficial basis with a 
view to bringing about a further 
increase in bilateral trade”.

Therefore, we would like to know 
whether there is a.wy Soviet offer to 
purchase Indian goods on a long-term 
basis, reducing thc uncertainties of ex-
port marketing.

Because it is very important for the 
country to be taken into confidence on 
these questions.

Now, coming to thc affairs of interna! 
importance, one of thc most important 
foreign exchange earning commodities 
in this country has been jute. This is 
a traditional foreign exchange earning 
commodity. Traditional from the days 
when we were under British rule. Raw 
jute is the only industrial raw materia!
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is  which we are tola the prices have not 
yet been allowed to go up and the prices 
announced by the Government, in spite 
of what the report says, are not really 
available to the primary jute-growers 
because of the grip that the jute mill- 
owners’ association has over the raw 
jute trade The hon Minister himself 
comes from a State which is a ma or 
jute producing State, and I think he 
would probably know even better than
1, the ramifications of the raw jute trade 
and the ramifications of the jute industry 
as a whole So, I do not propose to 
go mto the details of that

But 1 would like to point out that the 
Jute Corporation ot India has neither 
the organisation nor the desire—it has 
not shown anv desire—to intervene jn 
the purchase ot jute in a way as to influ-
ence the prices In spite ot what has 
been claimed in this report the reality is 
thit the price ol raw jut*1 is not it mu 
nerativc to the vast majority of the jute 
g lo w ers th en i'id vcs tire dealers m raw 
jute woikers in West Bengal hao also 
raised this demand that the raw jute 
trade should be taken over by Govern 
ment should be nationalised, bee uisc 
this is the only way in which protection 
could be «iven to the growers of jute 
because everybody knows that the jute 
growers themselves are occlares m raw 
jut and are speculators in the raw jute 
trade Th retore, as wc have seen m 
regard to other commodities also they 
buy the law jute at a chciper rate and 
then sJI it at a huge profit through thv, 
speculative markets and some of this 
profit does go into the black market 
And so wc have more black money 
which is already a ban in this country

We have seen that it is the consis 
lent policy ot the Government of India 
to pamper the jute bosses and jute 
goods being the largest foreign exchange 
cirner, it is time that the Government 
came into the picture in a big way to 
prevent the manipulation that is going 
on in the jute trade Even at the begin- 
mng of this year, the duty concession 
worth nearly Rs 30 crores has been 
given to the jute millowners in spite of 
the fact that jute goods m the overseas

market are in a greater demand Ins-
tead of seeing that there is diversifica-
tion of both the product and the mar 
kcting, the huge profit in the jute indus-
try is now being pumped into the other 
industries as m the case of Birla jute 
mills

Jutj goods m overseas trade, we know, 
is one of the biggest sources of illegal 
drainage of foreign exchange because 
the old practice of under invoicing and 
over-invoic ng which is known to ail ot 
us, has a free play particularly in a 
State like West Bengal where recently 
manipulations have been brought to 
the fore in respect of Bird Hellgers of 
C alcutta

Since the establishment ot the jute m 
the British days, it has been subsidised 
by cheap labour, and the raw jute gro-
wer has been one of the worst suffer 
ers and the economy as a whole has 
sufTered bwcausv, the foreign exchange 
lrom jule, which could have accrued 
to th*. Government and to the nation, 
has been alloweo to go into the black 
market, into the hands of the big jute 
bosses So to stop this huge teakage 
of foreigi exchange and m the interests 
ot all who arc concerned m the jute 
trad„ the growers the workers and the 
smaller manufacturers and also in the 
interests of the national economy, the 
lute trade we demand should be nation-
alised as early as possible, and 1 hope 
that the Government will be courageous 
crough and will also have the vision 
enough to do this But it is not on!> 
jute trade that suffers Tea is the rcxt 
biggest industry earning foreign excha-
nge This was also one of the most 
flourishing industries v*hen India be-
came independent It was also m indus 
try that was dominated by the foreign 
owners of tea plantations Tea trade 
ind tea auctons were also dominated 
by foreign firms This has also been 
saulv neglected by the Government

As usual Government has suffered in 
the tea industry from the disease of 
setting up one committee after another, 
examining the report of each committee 
accepting some recommendations and
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dropping others, leaving the tea indus-
try to fend for itselt. With the result that 
the industry is most sadly neglected, 
although it covers a vast area in terms 
of acreage and a vast number in terms 
of employment. On 24th August, in 
the Lok Sabha the then minister ans-
wering a question stated :

“About 48% of the bushes in Ben-
gal tea gardens are said to be over
SO years old. Financial assistance 
in the form of jloans and subsidy 
through Tea Board schemes is 
being given to the tune of Rs. 
7400 per hectare to 11,250 in the 
plains and Rs. 9,300 to 13,000 in 
the hills.”

Despite all this, many of the gardens 
are in a deplorable state, some on the 
verge of closure. Some have already 
closed. We arc told a task force has 
been set up. The future fate of this 
task force is also unknown. In the per-
formance budget for 1974-75, wc arc 
given the figure of what is going to thc 
given for replanting, but no indication 
has been given as to the measures Go-
vernment is going to take to safeguard 
this continued exorbitant investment in 
the tea industry, leaving it in the hands 
of private owners to play ducks and 
drakes with the taxpayers’ money. Go-
vernment apparently do not have a con-
sistent policy on this matter whatso-
ever.

In Kerala where Mr. George comes 
from—I hope he will take it up with 
mo'e vieour—there are 84 estates own-
ed by foreign companies, which own
87.000 and odd hectares of which only 
2t 000 and odd hectares are planted. 
That is to say, 66,000 hectares are lying 
fellow. Even out of this 21,000 one 
does not know how much they are cared 
for and how much has been steadily 
abondaned, because the number of em-
ployees is also steadily decreasing. The 
Kerala Assembly and the Kerala Gover-
nment, with the support of the tea 
workerg and all parties decided that the 
plantations should be nationalised. 
But nothin? has happened. An ordi-
nance was sent to the president, but it

is waiting there in cold storage. The 
Government rash as if it it an ordinance 
on Pondicherry or an ordinance for 
maintenance of essential services in or-
der to penalise workers fighting for their 
justifiable rights. But in this case, an 
ordinance sent by a responsible Govern-
ment with the assent of a duly elected 
responsible Assembly in a State which 
concerns a very important industry which 
cams considerable foreign exchange 
about which wc are always hearing 
groans from the Government, that 
is neglected and the President is not 
advised by his Government to assent to 
it. I would like to know the reasons 
for this delay. What are the interests 
that are operating to prevent the Gov-
ernment from accepting the advice of a 
State Government which has sent that 
proposal with all sense of responsibility? 
Government goes on saying, “It is under 
consideration”. It has been under con-
sideration for three years. Meanwhile, 
when finally Kumbhakarna wakes up, 
and takes over the foreign plantations, 
they will be fit for nothing. With an 
air of bravado they will say, “We have 
taken over the foreign plantations. Now 
we will see that they are made to flou-
rish.” They will run into heavy weather 
and the capitalist press will be jubilant 
saying “There you are. Don’t nation-
alise.” This is how enemies of nation-
alisation are being fed. There is no 
point in allowing this ordinance to be 
in cold storage. Either the Government 
has to move very quickly or say, “We 
do not want to nationalise”. Let thc 
foreign owners do what they like. Let 
thousands of hectares of land lie fellow. 
Let the foreign owners who today are 
taking fabulous profits out of India and 
investing them in new areas like Nige-
ria. East Africa, ctc., let them build up 
their plantations there and pinch the 
whole export trade in tea. We do not 
mind because we are busy with other 
things.” Is this going to be the reply 
of the Government? 1 would like to 
know what is being done about it. I 
demand that the Government take im-
mediate measures to nationalise the for-
eign plantations and also the Indian- 
owned plantations.



Coming to tea trade, we find that 
through bilateral trade agreements there 
has been a considerable increase in our 
trade. India’s exports to countries cov-
ered by this registered an improvement 
in 1972. In relation to the total exports 
of 207.45 million kg last year, countries 
importing under the bilateral arrange-
ment accounted for nearly 99.16. Why 
can’t this policy be further pursued by 
the Government because it is extremely 
important that the tea trade is also taken 
over. Not only the plantations but 
even the trade and tea auctions are 
dominated today by the foreign con-
cerns such as Uptons, Brookebonu 
Lions, ctc The take-over of tea trade 
is extremely important in terms of our 
national economy, employment, foreign 
exchange earning etc. If we talk about 
rising unemployment the Labour and 
other Ministries immediately give us the 
excuse of population explosion. But why 
is, it that in the tea industry the 
number of plantation workers has gone 
down from 13 and odd lakhs to 8.5? 
How is it that the land-labour ratio has 
changed in Kerala itself ? In areas 
where the existing labour force is going 
down, where thc industry is being neg-
lected such as the plantations—not only 
tea but coffee, rubber, cashew etc,— 
where does the excuse of population ex-
plosion come in ? The closures taking 
place in the industry are matters of very 
serious import and we should give much 
greater and more serious attention to 
it.

Take coir. Apparently I seem to be 
rather oriented towards Mr. George's 
State, but it is because that State has 
the credit of having a large amount of 
piimary commodities which are foreign 
exchange earners.

Take the question of coir. Two years 
ago the then Minister said that the take-
over of export trade of coir was under 
examination. Then the Coir Board dis-
cussed a memorandum, which was given 
by my organisation, The All India Trade 
Union Congress, demanding the take 
over of this v$fy important trade. The 
Board, which is a board of export* ac-
cording to the claims of the Govern- 
8—41LSS/74
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ment, examined it in all detail and ac-
cepted the demand. Then it was for-
warded to the Kerala Government, which 
also formally supported the position 
that was taken by the Board. Then a 
decision was taken and the Minister 
stated that the take-over would be 
there. Then the Kerala Coir Advisory 
Board also examined it and recommen-
ded the same thing. But, nothing hap-
pened. On the other hand, I noticed 
last week that when the Minister was 
answering questions he very successfully 
evaded the whole matter. I hope he 
will not evaded again not only this ques-
tion but the other questions that 1 have 
ra’sed, because he can be successful in 
evading once, but not for ever. I want 
him to reply to this point because this 
is very important matter. It is not only 
a question of foreign exchange. There 
is the question of employment in Kerala 
and the crisis through which 
the coir industry is passing, which has 
been raised on the floor of this House 
time and again because lakhs and lakhs 
of workers have been thrown out of 
employment.

Similarly, I want the Minister to 
throw more light on the cashew trade, 
on the marketing system in cardamom.

Lastly, I would like to deal with the 
problem of textiles and the crisis that 
is there today in the country, so far as 
handloom weavers are concerned. Be-
cause the control on yarn has been re-
moved, yarn is not available to the hand-
loom weavers throughout the country. 
I come from a State and an area which 
is very dependent on handlooms. The 
handloom weavers are facing unem-
ployment and starvation because yarn 
is not available. On the one hand, 
while they are facing that difficulty, 
they are not assured of any increase in 
wages either. These are thc two impor-
tant problems we are facing now. The 
de-control of yarn has hit thc handloom 
weavers. On the other hand, the mill- 
owners have been reaping fabulous pro-
fits in the last two years. The figures 
given by the Reserve Bank bulletin and 
the figures given by the Ministry them-
selves show that fabulous profit have
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been earned by thc textile mills not 
only in Coimbatore but all over the 
country. With all the wailing by the 
mill-owners that they cannot pay even 
the small increase in wages recommend' 
ed by the Textile Wage Board, we find 
that last year alter negotiating with the 
unions some oi the mill-owners have 
paid even higher bonus than is stipula- 
ted as the maximum in the Bonus Act.
I have never come across a mill-owner 
who, of his own sweet will, has come 
forward to give more money to thc 
workers. The mill-owners agree to in-
crease in wages only when they are for-
ced to do it by means of a strike. In 
Bombay, recently there was the 41-day 
strike by the workers in the textile in-
dustry for increased wages. Similarly, 
there was a stnke not only in Coimba-
tore but throughout Tamil Nadu for 
increased wages. In Coimbatore, which 
is supposed to be the Manchester of 
India, even those mill-owners who were 
opposed to paying a higher wage or 
bonus, agreed to pay a higher bonus, 
which they would not have done but 
for thc fact that we told them that wc 
could reveal the fabulous profits which 
they have earned. Now those mills 
have been given 37 i  per cent rise in 
the price of controlled cloth. But 
nothing is being given to the handloom 
weaver. So, he is suffering. Therefore, 
we want to know why, in spite of the 
decision taken a  year ago that the price 
of course cloth would not be increased 
for three years, it was suddenly increas-
ed in this manner.

Even those sick units which have 
been taken over by the National Textile 
Corporation have earned profits which 
shows how flourshing the textile indus-
try is if it is properly run.

They have produced controlled cloth 
amounting to 847 and odd lakh sq. 
metres although their obligation was to 
produce only 560 and odd lakh sq. 
metres, This shows that they were arti-
ficially made sick because of mismana-
gement, quarrels in the management, 
manipulations and so off. Therefore, 
I  would appeal to the Minister that the

textile ipxiifetry should be nationalised 
before more are made artificially sick 
and the textile workers, the people as 
a whole, thc export market and the im-
port market, all get affected while the 
textile magnates continue to reap their 
fabulous profits.

In conclusion, 1 would only remind 
the Minister of their own Export Reso-
lution of 1970 which says :

“A steady increase in export earn-
ings is dependent on the continu-
ous development and expansion ol 
export-oriented production. Thc 
aim of such development should 
be the promotion of economic effi-
ciency, diversification of produc- 
t’on and better utilisation of skilled 
and unskilled manpower. The de-
velopment of the economy’s export 
sector has thus a vital role to play 
in the achievement of the plan's 
social and economic goals. The 
needs of this sector should, there-
fore, receivc very high priority. ?

Ilvs is what I had in mind when 1 put 
before him the issues of jute, tea, tex-
tiles, coir, etc. In the limited time at 
my disposal, 1 cannot add to thc list a 
number of other items. It could be end-
less. I would appeal to the Minister 
that he should really wake up and let 
me hope that he will be more dynamic 
than the Ministers in the past and, per-
haps, next year when he comes again 
with his Demands, if he is still there, 
we will be able to give him bouquets 
rather than brick-bats.

SHRI B. K. DASCHOWDHURY 
(Cooch-Behar) : Mr. Speaker, Sir, to 
speak on the Demands of the Ministry 
of Commerce. I think, any Member 
should have the courage to say the cor- 
rect things. Otherwise, the whole dis-
cussion will remain inconclusive.

The performance of the Commerce 
Ministry in general and the dynamic 
role played by my two hon. friends on 
the Ministrial Benches, incharge of the 
Ministry of Commerce in particular, is, 
no aoubt, appreciable. They have in '
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creased a large number of exports. I 
congratulate them for that. But 1 find 
the very approach of the Ministry of 
Commerce and particularly the Depart- 
ment of Foreign Trade is somewhat 
wrong.

Today, there is a problem of food 
.and fuel in the country as also in many 
other countries of the world. It must 
be their endeavour to have more and 
more exports. There is no doubt about 
it. They are trying their best. But is 
it enough to have more and more ex-
ports from the country ? I would requ-
est my hon. triends to look into tl.c 
matter at what cost they arc earning 
more foreign exchange through more 
and more exports. Is there any other 
way out to earn the same amount of 
lorcign exchange or even more, 50 per 
cent more, by streamlining and giving 
priority lo industries which arc really 
export-oriented ?

They have in their list to the extent 
of nearly 3000 items. I do not know 
what they are not exporting. From 
human hair to frog-legs, anything and 
everything from ‘A’, ‘B \ ‘C’ to all the 
'words a person can say, they are expos-
ing. What arc they getting in return 
of 3000 or even more items ? Is it com-
mensurate with the foreign exchange 
warnings ? They should rather selcct on 
priority basis the items which are ex-
port-oriented. These are the things to 
which they must give incentives ajnd 
other facilities for their proper develop-
ment, for export promotion in the 
foreign markets and all that. Have they 
done any researches? Some of their 
researches—I have gone trough 
them—are mostly traditional and the 

decisions are taken keeping in view how 
the big industry and how big entrepre-
neurs can be given the benefit. 
The hon. Member opposite has refer-
red to many points. I have no disagree* 
mesnrts. I will say, in short, about tea : 
will you go through your own accep-
tance of the recommendations of the 
Estimates Committee? I would refer 
you to the Twenty-eighth Report of the 
Estimates Committee, Fifth Lok Sabha,
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wherein you have accepted. I quote 
from page 32 of the R eport:

“Recommendation: . . .  In the
Committee’s opinion, a rebate of 
excise duty on exported tea is more 
advantageous to the tea exporter 
rather than to the tea producer and 
this aspect of the question needs to 
be examined in greater depth.

“Reply of Government: Action 
is being taken to collect information 
regaiding taxation structure in other 
Tea producing countries. The question 
regarding rebate ol excise duty is 
under constant review by the Govern- 
ment.M

That was informed on the 12th 
December, 1972. And I do not think 
that, uptill now, the hon. Minister or 
the Ministry has taken any decision.

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADHYA- 
YA): wc have.

SHRI B. K. DASCHOWDHURY : 
Then, will you announce the decision 
here ?

PROF. D. P. CHATTOPADH- 
YAYA : Of course.

SHRI B. K. DASCHOWDHURY : 
That reply was given nearly 1 | years 
ago. To have more and more exports, 
they have a system; per kilo of tea ex-
ported, 75 paise will be the incentive 
in the form of excise rebate. The excise 
ka tea is paid by the tea-producer. It 
has been suggested by the Estimates 
Committee that this system should be 
done away with; the incentive should 
be given to the tea-produccr. And you 
have said. ‘Yes; alright; action is being 
taken, we are considering’ etc. Nearly 
1 ± years have passed. I have learnt 
from you, hon. Minister; you are a 
good teacher; still I believe that you are 
my teacher. Time is not ooJy the 
essence of contract, time is the essence 
of decision, and a correct decision is 
as good as implementation of the whole 
programme. Is this the type of your
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correct decision and timely decision ?
I would quote another;

12.57 h rs.

£Mr. D e p u ty  -S p eak er in the Chair]
This is from page 12 of the same 

Estimates Committee’s Report.
“Recommendation-; The Commit-

tee suggest that the Tea Board should 
give maximum encouragement to the 
tea estates in Darjeeling to replant 
2,556 hectares of available land with 
new tea bushes without any further 
loss of time. This step is necessary 
for three reasons, first, that the area 
under tea cultivation in Darjeeling 
has declined at the rate of 1-7 per 
cent during the period 1965—70 and 
secondly that the yield of tea in this 
area is much less than the all India 
■average, and thirdly the Darjeeling 
area produces the finest tea, in great 
demand abroad.”
I will quote the last few lines of thc 

Government’s reply :
“Reply of Government : . . . .  

Darjeeling has, however, its own 
special problems, high cost of produc-
tion and very low profitability being 
the most important ones. It has been 
represented that the high rate of 
excise duty on tea produced in this 
area is acting as a damper to improved 
production. This and other problems 
facing the industry are under con-
stant review by Government.”

This reply was given on 22nd Nove-
mber, 1972. Have you taken any 
decision ? Is this the process of timely 
decision and correct decision? And by 
that process, whom are your Ministry, 
your officials awl inadvertently you, 
Dear Minister, helping ? You are help-
ing only the three or four big tea ex-
porters in the country and are squeez-
ing and driving the tea-producers who, 
in their turn, are not in a position to 
give the best of what they could to the 
labourers who are really giving you the 
foreign exchange. Sir, as I said, the 
approach of this Ministry has not yet

been formalised, the format seems to  
be just in this old pattern. Whenever we 
raise the question of jute, that the jute- 
growers are being hard hit, and as hard- 
hit as possible, though they give you 
the largest amount of revenue so far 
as foreign exchange is concerned. Even 
then I do not find the Government of 
India having moved an inch in. that 
direction to that effect.
13 HRS.

Sir, it is not our opinion. With your 
permission, 1 will quote a few lines 
from the Bengali paper Jugantar dated 
the 4th March, 1974. Some of the jute- 
growers were interviewed by the press-
men and 1 want to quote this from this 
paper. Thc Bengali interpreter can 
translate it so that I need not take my 
time. This is dated the 4th March,
1974. It reads :

**Thc views of jute cultivators : 
Some such steps may be taken which 
will save them from the clutches of 
money lejnders and the brokers. If 
the market price of jute falls below 
thc pricc fixed by Government, then 
Government should purchase the 
stocks of the jute-growers at a just 
and fair price. Something has got to 
be done. This was stated by Shri 
Amulya Mitra. a highly educated 
young farmer of Toofanganj. Some 
progressive farmers asked the District 
Agricultural Officers at the farmers 
training camp—“what steps are you 
taking to increase the price of jute ?*' 
A young cultivator, highly educated 
in agricultural science, stood up and 
said ‘they canot take any steps in 
this regard.’
MR. DEPUTY-SPEAKER : ***If 

you quote so extensively from the news-
paper, you will exhaust all your time. 
•Please be brief.

SHRI B. K. DASCHOWDHURY: 
1 would request you to give some time 
more. It is very important. I would 
quote only very few lines. I have many 
other things to say.

MR. DEPUTY-SPEAKER : You
have got only 10 minutes. That is al-
most over.
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SHRI B. K. DASCHOWDHURY : 
Sir, other Members are given almost 30 
t>r 40 minutes. We have got 6 hours to 
speak on th is :

MR. DEPUTY-SPEAKER : Will
you kindly listen first? If Members 
don’t listen, 1 have to raise my voice. 
Your Whip has requested me again and 
again saying that there is a long list and 
therefore 1 should give 10 minutes to 
cach. I am drawing your attetntion to 
that only.

The difficulty in this House is, when-
ever the Chair says something, the 
Members go on, on their own steam; 
they don’t listen, and I have to shout 
o r raise my voice in order to be heard! 
This is what I wanted to draw your 
attention to.

You may take a few more mijmites, 
but the more time you take, it would 
be at the expense of your colleagues. 
Th.it is all that I wanted to say.

SHRI B. K. DASCHOWDHURY :
] will quote only some of the lines..

SHRI B. V. NAIK (Kanara) : He 
is from the Planters’ lobby...

MR. DEPUTY-SPEAKER : Order 
please. Mr. Naik, you always fly off in 
a tangent. You arc a very interesting 
character, you add spice to debates, 1 
know.

SHRI B. K. DASCHOWDHURY: 
This is what the educated agriculturists 
feel in my district.

"We remember that in the pre- 
independence days maunds of paddy 
could be purchased, at ‘Na'ra.yajnganj’ 
for the price of one maund of jute. 
Even after independence two maunds 
of paddy could be had for the price of 
one maund of jute. But this year old 
Rahim Sheikh could not purchase 
even one maund of paddy for the price 
of two maunds of jute at the ‘Sital- 
kuchi’ market.

Sir, I have got many other instances. 
There are several others. 1 will cut it 
short.

MR. DEPUTY-SPEAKER : You can 
give the paper^ to the Minister. Let 
him read it very carefully.

SHRI B. K . DASCHOWDHURY: 
The hon. Minister knows about it.

MR. DEPUTY-SPEAKER : If he 
knows it there is no point of repeat-
ing. The Minister may kindly read 
that paper very carefully.. .

PROF. D. P. CHATTOPADHYA- 
YA : I have heard him very carefully.

SHRI B. K. DASCHOWDHURY: 
Before our independence what was the 
ratio and parity of price between jute 
and paddy ? As said by one of the 
big farmers, 3 maunds of paddy is 
equal to one maund of jute.

This year, even for two maunds of 
jute he could not procure from the 
local markets in the district off Cooch- 
behar, the old Rahim Sheikh even one 
maund of paddy. Not only that. I 
would substantiate what I am saying 
here. Page 88 of the Economic Sur-
vey Report of 1974, states about the 
conditions of the poor jute growers.

In December, 1972, the index num-
ber, in reference to the wholesale 
index numbers of all essential com-
modities, was 168; in 1973 it has come 
dowr\ to 123. If you analyse the 
other items, for groundiout, in Decem-
ber 1972 it was 262; in 1973 it was 
362. Regarding all other items, for 
raw cotton, it was 169 in December,
1972 but in December 1973 it was 
279.

I have calculated taking the 1961 
index figures as the base year and it 
would be strange to find that the index 
number of jute in December, 1973 
was 223 which means a;n increase from 
1960-61 base year to 23%; the pries 
index of raw cotton stood at 274— an 
increase of 194%—while that of pulse 
stood at 213—an increase of 370%. 
The index of rice stood at 286—an 
increase of 186%—while that of wheat

*The original was quoted in Bengali.
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stood at 245—an increase of 145%. 
The index of mill doth stood at 199— 
an increase of 99%. Evejj so, 1 do 
not know, how the Ministry of Com-
merce, in the Government of India 
has come to the conclusion that the 
jute growers are given the most re-
munerative prices by fixing the rate at 
Rs. 157.60 paise per quintal at the 
mill-gate at Calcutta. I would like to 
draw the attention to this fact which 
is reported in page 88 of the Economic 
Survey Report. It has been stated 
therein that the jute price has declined 
from December 1972 to December,
1973 from the index number 163 to 
123. In view of this, I tabled a  ques-
tion to the Ministry of Agriculture 
whether any direction has been given 
to the Agricultural Prices Commission 
to fix the minimum support price for 
jute considering the prices of other 
essential commodities. In the eastern 
States jute is grown such as in 
Meghalaya, in Tripura, in Assam, h  
West Bengal, Bihar and also in Andhra 
Pradesh asntd to a certain extent in 
U .P . Particularly, in the eastern 
States—West Bengal, Bihar, Orissa and 
Assam—they are required to purchase 
against their own produce such as 
wheat and rice in the case of West 
Bengal—deficit States—not to that ex-
tent in Assam where the prices of oil 
seeds and other articles have gone up, 
taking the 1960-61 base year, to the 
cxtemft of 300 to 430 per cent. Even 
then, wc find that in regard to the 
prices, of raw jute farmers have not 
been given any incentive. The Gov-
ernment, on the other hand, are put-
ting certain obstacle; they are putting 
certain restrictions so that the growers 
may not get even their basic minimum 
price. If that is the argument that 
jute is an export-oriented industry and 
so, it has to compete in thc foreign 
markets, I have some questions replied 
to by the hctn. Deputy Minister. In 
the recent years, the buyers for jute 
goods are increasing by 20 to 25% 
because of increase of prices.

MR. DEPUTY-SPEAKER : The hon 
Member's time is up.
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SHRI B. K. DASCHOWDHURY t 
Kindly allow me five more minuter 
With that I do not understand why 
this hon. Minister has just re-lmposed 
this export duty which was gievn away 
last year. If really jute goods are to  
compete im the international market; 
and at the same time if you impose this 
exoprt duty that means in the inter-
national market it will not have proper 
competition. You should give certain 
relaxations so that you can earn more 
foreign exchange but here we find the 
reverse thing is being done. The whole 
policy of the Ministry of Commerce 
seems to be to exploit more and more 
the jute growers.

In the case of cotton many incen-
tives like cash, import entitlements, etc. 
have been given. In this connection I 
would like to draw your attention to 
the Fortieth Report of the Estimates 
Committee where it has been said that 
all these cash subsidies and other incen-
tives are equivalent to 90 per cent of 
the f .o .b . value of the goods export-
ed. But here not only they are not 
given any incentive but on the contrary 
more and more restrictions are impos-
ed So. I ask the question whether 
you want the jute growers, who arc 
really giving you a lot of foreign ex-
change, to be exploited more or 
whether you want jute growers should 
by given remunerative prices ? If Gov* 
ernmcnt really want to help the jufe 
g ro w e rs ,  what s te p s  does the Govern-
ment contemplate to take ?

MR. DEPUTY-SPEAKER : Now,
please conclude.

SHRI B. K. DASCHOWDHURY r 
Sit, I will make osnrfy one point more.
1 put a question to the hon. Minister 
asking what consideration weighed with 
the Government regarding freight
equalisation of certain commodities to 
have a balanced development in all
parts of the country ajnrd to remove
regional imbalance with particular re-
ference to cotton yarn. In reply to. 
this question it was said that the re is 
no proposal under consideration of the* 
Government for freight equalisation for 
cottojrr yarn. Now, when I moved a 
resolution on the above subject last
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December the Minister categorically 
assured the House that the whole ques-
tion is so intricate; it is very important 
and it is under the active consideration 
of the Planning Commission and the 
Government. But here we find in the 
specific reply given by the Deputy 
Minister wherein it is stated that there 
is no such proposal under the consi-
deration of the Government. Which 
one is correct ? Are you really consi-
dering the question of freight equalisa-
tion of cotton yam and other commo-
dities as was assured last December?

Sir, the poor man is very hard hit 
on account of excessive price hike of 
cotton fabric. In one of the questions 
it is said that 228 textile mills have 
earned nearly 70 per cent more gross 
profit over the year 1971-72, that is, 
it came to rupees eighty six crores 
and eighty four lakhs whereas in 1971- 
72 it was rupees fifty-one crores aj>d 
thirty-five lakhs. So, I would request 
the Minister to re-consider the question 
of lowering down the price of controll-
ed cotton cloth which has recently been 
increased by nearly 37i per cent.

MR. DEPUTY-SPEAKER : Order, 
please. Now, Shri Ram Hedaoo.

SHRI B. K. DASCHOWDHARY:
With these words, I support the budget 
proposals.

TPT tlT3» : W S W

WtT STTtfftRT *TrfT f  I 3TT
JFT snrar 3?ft*r fcf vttx 

% ^T*Hpq?T ^ r r^ T  % vr
?rcsrr stptt I  i i?  %
sttt  q r  grr% * r fo fr  
*pfm fc, sft eft q rr^nr

«TF5r^r^r farfo

W ’ JTT̂ rr ^  f w r r  I , frra
% ^T^c, 5̂TT%, tf .T d
% nT3[ f  i

Commerce
f  t t n  srar-

ft, ^er % ^rn»r 
onvvct t t  wm  w

f t  *rtr *flr ^  spTgt $  WPT 
^  |  i JT^r-sR*rr %
f e w  %  FT*T TTTO 'PC
^  sram gt w  w ra r  * v r n f r  
s t f t V «nr i tn p  u ^ r - * R ^ r

tr, eft BPT t n r  fT  3fT^
f ,  W t f o  ^  TT ^ P T  TT*T
*RT-^7^ % 5TTT T O  |  I 
w fm j^ rn jr  err t t * t  v *3 r  

SJSTTft s iftSR TTft s p t s fF  EZfFT f t *
f*r ^t w m r fir f*r ^  vr

W  % apUT % T O T  I  t

4  *rt *$snrar Of n̂mfVT: 
w p tt  wrt ^  n  sn*r-

t t  *T5*r *§cr
t  i sphtY-h s r  

f i r f t ^ r  ^ f t  ^ f t ,  fs rar ^  ^
% ^T tft ^ r ^ t  apt t o t  ^ n r  

r̂% i ^ :
4  t^ F  *fT3RT v m r r  ̂  ^ t* i% w r r
^T ^T T  I

wnsr & rm  $  ^  snfV fts?  ^t 
»rt ^  f r  w s pf t  ^RT^rn ?r w n  ^ft*r

^TW T |  I *TT3T ^
W I  T T  5 f^ t fT O T T  I ,  f3RT %  m w  
3pr 3r^ 11  T*nf, w  ^ r ,
apr tn w  ?rt*r i f t
s f t r  3 r ? r ^ t  f ^ r ^  ^ t  
% ernsRR ^ r T f t  ^ t  q r o  ^
f^ tfT  3IT5TT I t  a n  « rfW > T  ^  |  ^
TfT*PHT ^  ^TWTTft %STTT ^nTTTT J|TT a p tft 

q r  m f a f t  % TIT
^ tc f t  |  s f t r  sb*r w o t  * r c f c
^TUT f t  W  |  I tTtft ^

a F t^ ffe j ^  r m  f t r  TO ?T 
^ n w - ^ f ^ r r  ^ c f f ^ p f  % m w r
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1 5  %  5 f a ? f t  ^

afasr fa*rf®r 'ftm  % i «fs$ fr?rt v-ttst
aft WI3T % f% m  % 30-35 w r

xtlx 5 f ^ f r ^ r  S | f t a ^ 2 0 0  
^Rft t  i *rpft m m  $r srt

*f t  foRfa
snrrsan r̂ s t t t  srCV̂ r 70
SftNTSr *£TTCT ftFRTT % I STTC
^  f f o  TO  *{jft *ftt *FTT-
^  f , % w f t  tjafir *ftr *rsiftaft % 
3?tt srcft v f s m x  % s f t  q r  srq^ft «nft
2T3T& ^  aratfV
*rf t  if tr  $*rd sftr srt |  ^
f f a  f t  Sc'TPFT ^  3~RT $T

*T ^  3TTl% TOT ^TT^T fT ^  
f s  ^  t o  t ^ t  I  1 farfa *rfe
31TTVT f^T ^  ’BPffcft Tgt m
srppft s t t c r  % fa rm  k  t?^ f^ r  asr?*
f W R  3FT ?3TfT f m  s f tr  % <rf?-
» to  *£ stcNt* 1 ^r%  ^  <tt 
*p tk  t  1 ^?r% srsrra *rt
WTT jfRT %n  ̂ *T 7̂ cf
ftr ;=rcr % frrrr zfrsprr ^ t r  *T?ft 
ifpfr 1 $  ?r 5TWHT w^ftt ft; ^ tf t 
SfoETT fs^m  T n 3 ft*M *PT ITĈT STftT 

fjp trr^ rrtr ? f k  ^ f r  fr rw r -  
Tnft sit^st st<7% f ra  ^  $r *pt in: ir^ 

*?r v m  ^  sift sirsrw  1

SHRI DHAMANKAR (Bhiwandi) : 
Mr. Deputy-Speaker, Sir, I rise to 
support the Demands for Grafts for 
the Ministry of Commerce and make a 
few suggestions.

The Commerce Ministry is a very 
huge organisation dealing with so many 
Corporations and Boards. The new 
import policy has been just announced 
and it is in the right direction. It 
envisages more exports that will earn 
us foreign exchange. Its approach is 
to help the small scale industry to the 
maximum and also industries in the 
backward areas and the backward dis-
tricts. This will go a long way to

develop the backward areas, as the 
necessary infra-structure will be creat-
ed in the backward areas and this will 
facilitate the industrial growth and 
development in those areas.

The Commerce Ministry is mainly 
concerned with internal and foreign 
trade. Industrial production is main-
ly with the Ministry of Industrial De-
velopment. However, textile produc-
tion is entirely with the Commerce 
Ministry. The composite textile mills 
section and the decentralised handloom 
and powerloom section are, however, 
attached to the Commerce Ministry. 
I feel rightly that they should be tagged 
with the Ministry of Industrial Deve-
lopment. because it falls within the 
sphere of industrial production in the 
country. I request the Government 
to review the position and take the 
correct decision.

We must increase our export and 
gain foreign exchange. We must re-
duce our imports, and while we may 
import some raw materials, it would 
not be quite correct to export raw 
materials. In the case of rubber indus-
tries, we were forced to export rubber 
since the last two years and the prices 
had fallen because the rubber produc-
tion was facing an acute crisis in this 
country. For two yezjrs, they allow-
ed them to export. Now, the rubber 
production has gone up and the rates 
also have gone up to Rs. 625 per quin-
tal, while the synthetic rubber pro-
duction has gone down. I feel there 
will come when we will have to 
import rubber from outside the coun-
try at a very high price if we do not 
check the export of raw rubber from 
this country. I request the Commerce 
Minister to T ev iew  and re-examine the 
position to ensure that the rubber 
industry in the country gets the raw 
materia] for rubber and synthetic 
rubber for the manufacture of rubber 
goods in this country.

We are exporting man-made fabrics 
to a very great extent. We have 
exported these commodities to the 
tune of nearly Rs. 25 crores as agaitost 
the target of Rs 18 crores. According
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to the industry sources, it should not 
be difficult to raise the export of nylon 
fabrics and yarn to nearly Rs. 30 crores 
during the next financial year. The 
only handicap is the scarcity of raw 
materials.

The rayon and nylon industry is fac-
ing a shortage of rayon pulp and c'a- 
pnolactum. They’ are importing rayon 
pulp and caprolactum from inter- 
natiotnral markets. The prices have 
gone up and the supplies are very 
low. The price of wood pulp which 
reached a level of Rs. 4,400 per tonne 
in 1973 is expected to go up to 
Rs. 7,700 per tonne in 1974. The 
import of rayon pulp is canalised 
through the State Trading Corporation 
since 1971, and the STC imposes a 
service charge of 7.1 per cemt on the 
tyre cord manufacturers. The effect of 
this at the present rates of wood pulp 
works out to Rs. 200 per tonne and 
thus the advantage of canalisation has 
been lost. Wood pulp was earlier 
available according to demand and the 
STC was placing orders on the basis of 
release orders obtained by the manu-
facturers, and thus, the item was dis-
tributed on the basis of such orders. 
The tyre cord manufacturers* have 
suggested that wood pulp be made 
available on the basis of the licensed 
capacity and not in terms of produc-
tion. This point needs minute scruti-
ny. There is also need for setting up 
of a few more units for the manufac-
ture of wood pulp in this coontry, as 
it may not be advisable in the long 
run to depend on the US manufacturers 
alone who hold virtual monopoly in the 
world market.

As regards rayon yar*r>, the hand- 
loom weavers and the power-loom 
H-cavers are facing acute shortage. In 
icgard to some of the rayon industries, 
especially Birla-owned Century Rayon 
and the other at Nagda, irregular ex-
pansion has takeiv place. The Com-
pany has been hce*nrsed lor a capacity 
of 22,000 tonnes per annum. The 
Company has, however, expanded the 
installed capacity to 78,000 tonnes by 
way of effecting substantial expansion 
jp their exiting licensed units at
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Nagda. Century Rayon is licensed for 
the manufacture of rayon filament 
yarn for a capacity of 7,000 tonnes. 
The Company has, however, been pro-
ducing more than the licensed capacity. 
Its actual production wi 1973 has been 
10,438 tonnes. The company has 
achieved the higher production as a 
result of higher efficiency of machines. 
Government have taken the stand that 
as the Sarkar Commission has yet to 
submit its report, the unauthorised 
capacities of both Gwalior Rayon and 
Cejnrtury Rayon will be regularised only 
later. 1 submit that, in order to meet 
the shortage of rayon yam, Govern-
ment should continue the supplies of 
the necessary raw materials for their 
expanded production without prejudice 
to the decision that the Government 
might take on their cases of unauthoris-
ed expansion. However, 1 would urge 
on the Government that they should 
see to it that the expanded production, 
through irregular expansion* of the 
plants, is sold to the de-ccntralised 
nower-loomand hand-loom sector at 
reasonable prices fixed by the Govern-
ment They should not be allowed to 
makemore profits by selling this in 
the open market. They must be forc-
ed to sell it to the de-centralised 
sector.

As r e g a ^  caprolactum, the Gujarat 
State Fertiliser Company will be start-
ing the manufacture of caprolactum, 
for the first time in the country, from 
July 1974, which will result in saving 
of foreign exchange to the tunc of 
Rs, 30 crores. At present, we are en-
tirely dependesnrt on foreign countries 
for the supply of caprolactum which 
we need for the manufacture of nylon 
yarn I submit that spinners should 
be allowed to import their requirement 
of capiolactum from the international 
market and the canalisation through 
STC should be discontinued. I feel, 
this will improve the position in regard 
to the demand for nylon yarn.

As regards cotton textiles, our ex-
ports, in 1973, were of the order of 
Rs. 2?6 crores. It is feared that cotton 
textile exports may dwindle considera-
bly this year for want of adequate

D.G. Ministry of 24&
Commerce

APRIL 8, 1974



supply of cotton. By the end of 
August 1974, the carry-over will be 
13 lakh bales* as against 23 lakh 
bales last year. Advance planning and 
action are necessary, if the supply of 
cotton for domestic consumption and 
exports, is not t0 suffer.

With these few words, I support the 
Demands.

MR. DEPUTY-SPEAKER : I wish 
all Members are like you.

SHRI BISWANARAYAN SHASTRI 
(Lakhimpur) ; Mr. Deputy-Speaker, 
Sir, while I rise to support the Demands 
ot the Ministry of Commerce, I would 
hke to congratulate the Minister for 
introducing dynamism unto his Minis-
try, by incieasing exports and enhanc-
ing the performance of his Ministry in 
other fields. Sir, the tree is known by 
its fruit. Similarly, this Ministry’s per- 
lormajKc can be judged by the exports 
and imports.

It is a good thing that during last 
year, total exports were of the order 
of Rs 1960 crores and the total im-
ports Rs. 1796 crores, and thus, there 
is a favourable balance of Rs. 164 
ci ores. This >s apparently a good 
figure. But, there is no room for com-
placency because when wc take into 
account the re-exporting of certain 
goods, the concessions given m freight, 
the replenishment entitlement benefits 
and certain other things and convert 
these in terms of lupees, it will exceed 
Rs 164 crores Then, there will be 
no favourable balance. Therefore. I 
would request the hcxn. Minister to see 
that the foreign-exchange i earning 
goods, particularly the traditional items 
like jute and tea. are exported in larger 
quantises to the foreign market. Sir, 
this is more important in the present 
context, when wc have to import crude 
oil to the tune of Rs. 1300 crores 
This becomes more important at the 
present juncture I am glad to note that 
the Ministry has entered into an agice 
ment with the East European commu-
nities comprising 9 countries handling 
about 39'’? of the total trade of Europe.
I hope our exporters under the able 
gu d mce of this Ministry will be able 
to reap benefits from this agreement.

241 D.G. Ministry of CHAITRA 18,
Commerce

Tea and jute alone earn about l/4th 
of our total foreign exchange, but they 
are constantly neglected. As a result 
of it, our exports of these two items 
are on the decline. Fbr instance, our 
raw jute export came down to Rs. 4.45 
crores inr 1972*73 from Rs. 11.96 
crores in 1971-72. Our jute manu-
facture export came down to Rs. 
249.96 crores from 265.28 crores in 
the same period. This is an indication 
that our exports are not going on 
increasing but are decreasing. The 
Jute Trading Corporation is there, but 
it is a paralysed body. It is neither 
able to boost our exports nor give a 
remunerative price to the growers. 
Since my friend. Shri Daschowdhury 
has dealt with it at length, I will skip 
over it.

In the Reserve Bank Study Team 
Report on tea tt has been stated.

“Tea industry enjoys a unique 
place in our national ccotnomy by 
virtue of its position as a major 
earner of foreign exchange and as an 
enterprise providing employment to 
a million of workers and supporting 
a number of ancillary industries a.nd 
services.”

Tea is also an export-oriented, land- 
based and labour intensive industry. 
It employs more than 1 million directly 
and four times more indirectly There-
fore, it should be looked after proper-
ly. But India’s share in the world 
market in tea export is declinipfg. Pro-
fitability has also been reduced to 2 ^ .  
It is going to be a sick industry. A 
number of gardens have been closed 
down and some are declared as sick. 
Government is going to take them over. 
But taking over the sick gardens can-
not be considered as the panacea for 
all ills. There is a tendency to des-
cribe that the world production of 
tea is much more than its absorption. It 
may be right. But India’s production of 
tea from 1951 to 1971 is less compar-
ed to the world production. From 
1951 to 1971. while the index number 
ot world tea production rose from 100 
to 189, India's production rose only 
from 100 to 152. In the tea trade 
India has made no progress at all dur-
ing this period.
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IShri B isw anarayan  Sastri]
I f  y ou  look  to  th e  ex p o rt side, it 

is  still fa r  less. T h e  F A O  h as fixed 
th e  lim it o f  2 1 1 .5  m illion  k g  o f  tea  
fo r  ex p o rt by  In d ia , b u t w e cou ld  n o t 
fulfil even* th a t ta rg e t in  1972*73.

T h ere  are  so  m an y  reaso n s fo r  th is  
•declining tren d . I  w o u ld  like to  
n a r ra te  som e o f  the  m ain  fac to rs  fo r  
th is  decline. O ne is th e  fiscal policy  
fo llow ed  by  th e  G o v ern m en t o f  Ind ia . 
T e a  is considered  as b o th  in d u stry  and  
ag ricu ltu re . So , th e re  is a  ta x  o*> tea  
by  b o th  the  S ta te  an d  C e n tra l G o v e rn -
m en ts. T h e re  is excise d u ty , a  c o r-
p o ra te  tax  an d  also  an  ag ricu ltu ra l tax. 
T h is  m u ltip le  ta x  is m ain ly  res-
po n sib le  fo r  th e  d eclin ing  tren d  in the 
e x p o rt o f  tea.

T h e  h o n . D ep u ty  M in is ter o f  C o m -
m e rc e  s ta te d  in  th e  L ok  Sabha m  
M a rc h . 1973 in rep ly  to  a question  
th a t  “th e  E a s t  A fric a n  co u n tr ie s  have 
a n  a d v an tag e  o v er In d ia  in  low er 
tra n sp o r t  costs and  negligible du ties” . 
S o , acco rd in g  to  G o v e rn m e n t’s o w n
adm iss ion , th e  d u ties  are  m ain ly  res-
p o n sib le  fo r  th e  decline in th e  ex p o rt 
to  U K , a b o u t w hich  som eth ing  has to  
b e  d o n e  im m ediately .

I f  I  give som e figures they  will show  
v ery  c learly  th a t n e ith e r  o u r  e x p o rt o f  
tea  n o r  its  u n it value h as  in creased  

o v e r  th e  last tw en ty  years. Imp 1950-
51 w e ex p o rted  2 0 0  m illion  k g  an d  th e  
u n it  v a lue  realised  w as Rs. 7 .1 1 .  In
1968-69 w e ex p o rted  the  sam e 2 00
m illion  k g  a n d  the  u n it value w as
R s. 7 .7 9 .  In  1972-73  we exp o rted  
201 m illion  k g  and  th e  un it value w as 
R s. 7 .6 0 .  D u rin g  th e  sam e period , 
•while the  p rices o f  all o th e r  co m m o -
d itie s  h av e  gone u p  as m u ch  as fo u r 
o r  ev e n  five tim es, th e  p rice  o f  tea  
h a s  mot gone u p  even  by 15 to  20  p e r  
cen t. So, th e  p ro fitab ility  o f  th e  tea  
g a rd en s  has g one dow n a n d  they are  
n o t  in  a  p osition  to  p rov ide even th e  
m in im u m  req u irem en ts  o f  am enities to  
th e  la b o u r  an d  o th e r  em ployees o f  the  
te a  gard en s. It is bou n d  to  affect the 
eco n o m y  o f  th e  S tates, m ore  p a r tic u -
larly  o f  A ssam .

T h e re  are  758 tea  gard en s in  A ssam  
*out o f  w hich  a b o u t 9 0  p e r  c e n t are  in 
Z o n e  V , w hich  is an  irra tio n a l and
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illogical classification fo r  levying excise 
d u ty . O u t o f  758 te a  gardens, 680  
gardens, th a t  is, nearly  9 0  p e r  cen t, 
a re  in  Zome V  w h ere  excise d u ty  is 
R s. 1 .1 5  w hereas in  o th e r  zones it is 
2 5  paise , 5 0  paise, 100 paise  an d  in  
D arjee lin g  alone Rs. 1 .5 0 . T h is  Z one
V  te a  constitu tes  75  p e r  cen t o f  
In d ia n ’s to ta l ex p o rt o t tea. B ecause 
o f  th is h igh  excise du ty , th e  p ro d u ce rs  
a re  sw itching o v er to  q u a n tity  from  
q ua lity , and tha t is adverse ly  affecting 
th e  ex p o rt m ark e t and  th e  rea lisa tion  
o f  u n it  value.

D u rin g  the  last ten  years ou r ex p o rt 
h as gone dow n fro m  42 p e r  cen t to
3 9 .5  p e r  ccnt. I f  th is  tren d  is n o t
resisted , th en  on e  day  th e  e x p o r t o f  
tea  will rem ain  ojnrly in trad itio n . T o -
day it is considered  a trad itio n a l item . 
O ne day  it will rem ain  o n ly  as a
trad itio n  in m em o ry . So, 1 w ould  re -
q uest the  hon . M in is te r to  con sid er
th e  q u estio n  o t rev ising  th is  irra tio n a l 
an d  illogical excisc du ty . I d o  jw t say 
tha t th e re  should  be any  loss to  the  
E x ch eq u er bu t it should  be  ra tionalised . 
T h e re  should  no t be  such  a b ig  v a r ia -
tion  o f  25  paise  to  R s. 1 .5 0 . 
B ecause it is n e ither based  o n  cost o f  
p ro d u c tio n , n o r on  the  yield , n o r on  
the selling  price.

L e t m e give an  exam ple  o f  A ssam  
itself I.n A ssam , the  tea  gardens a re  
d iv ided in tw o  zones, o ne  /o n e  pay ing  
Rs 1 .1 5  p. and  the  o th e r  zone pay ing  
on ly  50  p T h e  >ield per h cc ta re  in 
S ibsagar d istric t is 1,077 kg w hich  is 
in  zone 5 and  the  excise d u ty  is 
Rs. 1 .1 5  p. w hereas in N ow g o n g  d is-
tric t w here  th e  y ield  per h e c ta re  is
1,302  k g  . th e re  th e  <ixefise du ty  &

only  50  p p e r  kg. o f  tea . C'an th e re  
be any  o th e r  g laring  instance o f  in -
justice T h e  ^ m e  person  m ay have 
tw o tea es’utes, one in S ibsagar a r d
th e  o th e r  in N ow gong , b o th  being  co n -
tiguous d istric ts. A t a  d istance  o f  10 
o r  15 m iles, an d  tea  g a rd e n  h as to  
pay  Ri'. j l .  15 p. an d  the  o th e r  tea  

garden  has to pay  5 0  p  T h is  is illo- 
eical T h e re fo re , it shou ld  be ra tio n a -
lised. T h e re  are  five zones w here  th e  
excisc d u ty  ran g es  frr*m 25 p ., 50  p ., 
100 p., R s 1 .1 5  p. 10 Rs. 1 .5 0  p .
The excise d u ty  o f  R s . 1 .1 5  p. shou ld  
be  red u ced  and  th e  excise d u ty  o f
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25 p . an d  5 0  p . shou ld  b e  increased .
Then, th e re  w ill b e  n o  lo ss to  th e
E x chequer. It shou ld  be logical, reaso n -
able a n d  ra tio n a l. I t  co u ld  n o t be 
d ope by th e  M in is try  since th e re  w ere 
a n u m b er o f  cases in  th e  H igh  C o u rts . 
R ecently , the  C a lcu tta  H igh  C o u rt 
gave its v c rd ic t on  these cases. So,
there  is n o th in g  w rong  in revising o r
ra tionalis ing  th e  excise duties. I w ould 
request th e  hon . M in is ter to  look  in to  
this m a tte r  p ro m p tly .

T h e  ex p o rte rs  o f  o th e r  com m odities 
w hich a rc  exported  get im p o rt rep le-
n ishm ent en titlem en ts. T h ey  are  en -
titled to  im p o rt ce rta in  th ings fo r  re -
p len ishm ent fro m  any fo re ign  m ark e t 
at in tern a tio n a l p rice . B u t th is benefit 
is n o t ex ten d ed  to  tea. T ea  g ardens 
also req u ire  ce rta in  th ings fo r  rep le -
n ishm ent. T ake*  fo r  instance, fe rtili-
ser. T o d ay , th e re  w as a Q uestion  on  
requ irem en ts o f  fertilise r. T h e ir  re-
qu irem en t is 110 kg. p e r  hectare .
But th e  T e a  B o a rd  h a s  recom m ended  
only 95  kg . p e r  hec ta re . E ven
l)5 kg. p e r  h a c ta re  cou ld  no t be
supplied . I f  th e  tea gardens o r  th e
exp o rte rs  o f  tea a re  allow ed to  im port 
fertiliser, it will be a  good  help  to  the 
lea gardens. S im ilarly , insectic ides and 
o ther essential th ings fo r  th e  industry  
can also be im p o rted . 1 w ould  u rge
upon th e  M in ister to  see th a t at least
10 p e r  cen t im port rep len ishm en t bene-
fit is given to  tea  p lan ta tio n  o n  th e  
basis o f  export.

T he T ea  T rad in g  C o rp o ra tio n  is 
function ing  fo r  th e  last 21 years. B ut 
there is n o  C h a irm an  and  there  is n o  
M anaging D irec to r. T h is  C o rp o ra tio n  

should be stren g th en ed  so  th a t it can  
handle te a  ex p o rts  efficiently.

I w ould  like  to  co nclude  by  saying 
that Ind ian  tea is sa iling  in s to rm y 
seas w ith o u t p ro p e r d irec tio n  an d , if 
it is no t rescued  in  th e  s to rm y  seas, it 
will d rag  m u ch  else w ith  it  dow n to  
the b o ttom  o f  the  sea. I hope, b efo re  
this, the  M in is try  \*ill realise the  p osi-
tion and  tm prove the  co n d itio n  o f  tea  
'.ndustry.

SH R I C H A P A L E N D U  B H A T T A - 
C H A R Y Y IA  (G irid ih )  : M r. D ep u ty -  
Speaker, S ir, w hile su p p o rtin g  th e  D e -
mands o f  th d  C o m m erce  M in is try , I
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w ould lik e  to  say th a t  in  th e  co n tex t 
o f a  sea-change th a t  has o v ertak en  
w orld  econom y an d  supersession  o f  th e  
in te rn a tio n a l eco n o m ic  system  w h ich  
cam e in to  beiwg a f te r  W o rld  W a r I I , 
In d ia ’s econom y a n d  tra d e  an d  ex p o rt 
effort, p a rticu la rly , is faced  w ith  m a n y  
im ponderab les.

T h ere  is the  fuel gap , th e  fe rtilise r  
gap , th e  food  gap , and  all these a d d  
u p to  a  ba lan ce  o t  p ay m en ts  gap. In  
te rm s o f p re sen t in te rn a tio n a l prices,, 
they  ad d  u p  to  ab o u t Rs. 2 1 0 0  c ro re s—  
R s. 1200 c ro re s i,n: o il, Rs. 50 0  c ro re s  
in fo o d  and  R s. 4 0 0  c ro re s  in fertilise rs 
a t 1971-72  level o f  im ports . O u r  
capab ility  fo r  ex p o rt p e rfo rm an ce  is 
ta ilin g  because  o f  ga llop ing  p rice  in fla-
tion  an d  u n d er-u tilisa tio n  o f  m an y  
p ub lic  sec to r u n d e rtak in g s, p a rtic u la r-
ly  th e  steel p lan ts , b ecause  w e h av e  
to  im p o rt a b o u t R s. 20 0  c ro re s w o rth  
o f  steel ju s t to  keep  o u r  eng in eerin g  
j.Ufd o th e r  in d u stries  going. S o  lon g , 
th e  difficulty  fo r  n o t o n ly  In d ia  b u t 
f o r  o th e r  und er-d ev e lo p ed  co u n tr ie s^  
genera lly  ca lled  G ro u p  77 , has been  
th is : w hereas th e  deve lo p m en t o f
advanced  co u n tr ie s  lik e  U S A , E E C  
coun tries, C a n ad a . A u s tra lia  an d  Ja p a n  
has an  eco n o m ic  ascen t sp ira l a t  an  
unbro k en  ra te  an d  co n s ta n t g ro w th  in  
th e  s tan d ard  o f liv ing  a t  th e  ex p en se  
o f  u n d e r developed  coun tries, o u r  lim it-
ing fac to rs  an d  co n s tra in ts  p rev en ted  
us fro m  sh a rin g  th a t g row th . C u rre n -
cies o t m an y  co u n trie s  a re  floa ting  in  
the  fo re ig n  ex change m ark e t; fo r  a ll I  
k now , som e a re  eveyi s ink ing ; th e ir  
p u rch asin g  p a ritie s  vary . T h ese  b rin g  
in  a n  e lem en t o f  u n c e r ta in ty  in  th e
to ta l s itu a tio n . F o r  tw o  d ecades th e
c o u n tr ie s  p ro d u c in g  p rim a ry  p ro d u c ts  
an d  co n su m er g oods hav e  been  fo rced  
to  sell ch e a p  ?m i p u rch ase  at h igh  
prices, u h ic h  h as been  th e  m a jo r  cause  
o f  s tagnation  o f  th e  eco n o m ies o f  
*hcse co u n tries . In c re a s in g  in d eb ted - 
ness ot these c o u n tr ie s  now  ap p ro a c h -
es, it it does n o t exceed , 9 0  b illion  
do llars U N C T A D  I I I  w as a  fa ilu re ; 
th e  rich  m en ’s c lub  w ill n o t  listejo to  
th e  u rgen t plea o f  th e  co u n tr ie s  o f  th e  
th ird  w orld to  o v erco m e th e  d isc rim i- 
n a tio n  in  in te rn a tio n a l e c o n o m ic  a n d
trad e  system  an d  to  u tilise  0 . 7  p e r  c e n t
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IS h ri C h ap a len d u  B h a ttacharyy ia] 
o f  th e ir  G . N . P .  fo r  stren g th en in g  
in te rn a tio n a l co o p era tio n . A lg iers 

C h a rte r , L im e D ec la ra tio n  a n d  A c tio n  
P ro g ram m e o f  1971 co n ta in  th e  basic 
d em ands o f th e  T h ird  W orld  u p o n  the  
in te rn a tio n a l co m m unity . T h e n  th e re  
is th e  slogan ; ‘T rad e  n o t A id ’. T h e re  
are  m an y  b a rrie rs  to  tra d e . W « a re  

glad  th a t tho C o m m erce  M in is te r has 
d o n e  a good  jo b  by  co m in g  to  som e 
ag reem en t a t  least w ith  th e  E E C  
co u n tr ie s , an d  w e h o p e  th a t it w ould  
he fo llow ed u p  w ith  A m erica . O u r  

id a t io n s  w ith  th e  E a s t  E u ro p e a n  co u n -
tr ie s  is o n e  stab ilis ing  fa c to r  in  an  
o th erw ise  ch o p p y  sea o f in te rn a tio n a l 
tra d e .

MR. DEPUTY-SPEAKER : You
have o n ly  five m inu tes m ore. W hy  no t 
c o m e  to  M ic a  a n d  o th e r  m a tte rs  in 
w h ich  y o u  a re  in terested .

S H R I C H A P A L E N D U  B H A T T A -
C H A R Y Y IA  : I say th is because th e  
issue w as ra ised  th a t o u r  sh a re  o f th e  
w orld  tra d e  is d im in ish ing . T h e  share 
o f  w orld  trad e  in respcc t o t  all u n d e r-
d ev e lo p ed  co u n trie s  declined  from  21.3 
p e r  cen t in 1960  to  1 7 .6  p e r  cen t in 
1970, and  a t th is ra te , it m a y  be 
10 p e r  cen t by 1990. Ind ia  is also in 
th a t  s tream ; o u r  sha re  o f  th e  w orld  
trad e  is a lso  falling . A lth o u g h  6 0  p e r  
cen t o f  w orld  sh ipp ing  is acco u n ted  fo r  
b y  p o o r  co u n tries , on ly  e ig h t p e r  c e n t 
o f  m e rch an t sh ipp ing  is u n d e r  th e ir  
d ir e c t  co n tro l. O u r  ob jectives o f  po li-
cy  shou ld  be  to  red u ce  th e  tariff 
an d  non-tariff  b a rrie rs , to  ensu re  som e 
s tab ility  m  w o rld  m o n eta ry  system  to  
th e  ex ten t w e  can , revision  o f  S h ipp ing  
C o d e  an d  non-aligned  co u n tries  buy ing  
n a tio n a lised  o il a t  au c tio n  p rice  an d  
so m e tim es d o u b le  th e  posted  price. 
T h a t  is r a th e r  u n fa ir. O f  co u rse  th a t 
h a s  been  m a d e  good  by th e  b ila tera l 
ag reem en ts  b e tw een  Ira q  an d  In d ia  and  
I ra n  an d  In d ia  recen tly .

I  w ill n o t  to u c h  tea ; I will n o t  to u ch  
ju te . B u t I m u st say  th a t raw  co tto n  
m u s t  be g row n in th e  eastern  region. 
I n  C h o ta n a g p u r  p la teau  in tro d u c tio n  o f  
a m b a r  c h a rk h a  an d  sp in n in g  m ills m u st 
b e  u n d e r ta k e n  s o  th a t  th o u sa n d s o f  

h a n d lo o m s  ly ing  id le  in  p laces ro u n d -
a b o u t  R a n ch i an d  G ir id ih  d is tric ts  an d
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in  an d  aro u n d  N a b a b w ip ' m ay  be 
activ ised  an d  th is  will release f in e r  
co u n ts  fo r  ex p o rt effo rt.

T h e  C o m m erce  M in is try  shou ld  tak e  
u p  w ith  IC A R  the issue o f  th e  d isas-
tro u s  fall in  lac  p ro d u c tio n  in  C h o ta -
n ag p u r an d  M an b h u m  d istric ts. T h e  
p rice  o f  lac  has. increased  from  R s. 26  
p e r  qu in ta l to Rs. 1400 p e r q u in ta l b u t 
th e re  is n o  seed availab le. W h a t is 
o u r  A g ricu ltu re  M in istry  an d  IC A R  
an d  S tate G o v ern m en t do ing  ? W h a t 
has the C om m erce  M in is try  done in  
th is m a tte r  ? If  those seeds are m ade 
available to  the  adivasis, h a rijan s and 
th e  p o o r in  th a t reg ion , they  will be 
enabled  to  e a rn  Rs. 100 fo r  every  
p a ia u  an d  ku su tn  tree  By on e  single 
s tep  tfv  local peop le can  be helped  to  
a g rea t ex ten t.

T h e  C o m m erce  M in istry  shou ld  stop  
the im p o rt o f  soyabean  oil from  D e-
cem b er 1974 as a m a tte r  o f  policy , 
to  ensure  la rg e r  acreage  u n d e r  soya-
bean  an d  ex trac t ion o f  soyabean  oil 
Ind ia  itself. In  C h o ta n a g p u r w e have 
done it in o u r  d e m o n s tra tio n  fa im s. 
F ro m  the  up lands th e  incom e can  
easily increase fro m  Rs. 4 0  at p resen t 
to  Rs. 50 0  p e r acre , w ithou t affecting  
o u r  food  p ro d u c tio n . I suggest a 
close look from  th e  angle o f  cost 
effectiveness o f the fu n c tio n in g  o f  the  
S IC ,  M M I C  an d  C o tto n  an d  Ju te  
C o rp o ra tio n s  sh o u ld  be u n d e rtak en . 
H o w  is it th a t ju te  seeds have to  be 
im p o rted  from  R a ja sth an  fo r  grow ing  
ju te  in th e  eas te rn  reigon  ?

Sir, th e  low est n o co tin e  co n ten t V ir-
g inia to b acco  lias b een  g ro w n  in 
H aza rib ag h . T h is  is th e  low est N oco- 
tine co n ten t o f V irg in ia  to b acco  in the  
w orld . I t  is b e in g  done in H aza rib ag  
experim en ta l fa rm  u n d e r  IC A R . T h a t 
shou ld  be ex p anded . T h a t  will give 
us a  scope fo r  fu tu re  line o f  exp o rts .

W e a re  send ing  e n o rm o u s q u an tities  
o f  o ilcakes an d  hav e  c u t dow n  im p o rts  
o f  fertilise rs . W e m u st p ush  th ro u g h  
a new  m ulti-la tera l sc ien tific  ag ricu ltu ra l 
p ro g ram m e w h ich  w ill be  lo w  o n  fe rti-
liser an d  h igh  o n  value . T h e  sugges-
tio n s w h ich  I h av e  m ad e  reg ard in g  
so y a b ean  fa ll in  th a t  ca tego ry .
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Now I  ciomc to th e  floor p rices ot 
m ica  W h ereas th e  p rices of a ll indus-
tria l co m m o d ities  o f  im p o rt have gone 
tip  by  4 0 0  p e r  c e n t th e  floor p n c ^  o l  
.m ica has b een  k e p t stead y  a t th e  sam e 
level fo r  the  last 2 0  y c a is  T h is  has 
h ad  a  ch a in  t a c t i o n  This is on e  o t  
the m o st la b o u r in tensive industries 
e m p ’oym g lakhs o t  peop le  T h t  resu lt 
of the  p re sen t s itu a t.c n  is th  >l lakhs 
i I m ica  w o rk ers a ie  g e tting  the  lo w ^ t  
w iges m  Ind ia  I suggested  1 ist Dc 
c u m b e r th a t SO to  1 0 0 ' i lc ioase 
shou ld  be th e re  m  floo r p rices o f m ica 
T h e re  a rc  200  varieties o f  m ica  and  
150 im p o ite is  fo r  the  1 c io n , ru p ee  
tx p o i t  trad e  It is a h igh ly  com plcx  
trade N ow  this floor p r ic c j V v e r c  
re u se d  as f io n i 19th rc o ru a ry  1974 
i io m  15 to  H V c  excep t fo r  sci ip 
m ica  w h ich  h id  been  in c ie a  ed  to  
! (X) °c

14 OJ H R S

E \ c n  a i e i th is  re v is io n  o l f lo o r  
P u  th t  iv o  n a l )  is th a t  th e  flo o i 
p u t c s  h i u n t .  h e e n  g \ c n  e ffec t to  h a v e  
b een  k e p t  in  i b ^ a n c e  D r s t l )  it w as  
u p 'o  I s u p p o se  n o w , U h i s  b e e n
k^.pt in  tb (.\ mww u p to  ^ 0 -4  o r  so  1 d o  
not lo llo w  th is  W h v  a f te r  w a i tm a  so  
ion o n  i n e i c t s t d  tfie f lo o r  p r ic e  s it 
just to  p v c  the  p e o p le  i g o  >d b re  tk  ' 
I V  n ite a  in d u s tiv  h a s  b e e n  s t r a n g le d  
b% th e  e x e h e q i i t r  w h o  h a s  a c c u m u la te d  
R 12 c r o ic s  M ic a  p r o d u c t io n  h i s  
I i lL n  l e s i l t i n g  in  u n e m p lo y m e n t  o f  
th o u s a n d s  a n d  th o u s a n d s  o t  m ic a  
w o ik e rs  T h ese  a re  n o w  in  je o p a rd )  
A n d  c u r r e n t ly  m  G in d ih ,  th e re  is a 
c o m p le te  lo c k  o u t  o f  a ll f a c to r ie s  a n d  
Act th e  f lo o r  p r ic e s  w h ic h  w e re  a n  
n o u n c c d  a re  b e in g  k e p t  m  a b e y a n c e

M \ n ex t suggestion  is reg a rd in g  the  
shiltm g o t All In d ia  T ra in in g  In stitu te  
ot W eigh ts a n d  M e asu res f ro m  P a tn a  
This sh o u ld  be  lo ca ted  a t  R a n ch i T h e  
export p e rfo rm a n c e  c a n n o t be d ivorced  
from  th e  o v e ra ll e c o n o m ic  situ a tio n  o f 
the c o u n try  O n e  p o in t  was m a d e  th e  
o ther d ay  by  m y frie n d  Shri Jy o tirm o y  
Bosu reg a rd in g  th e  an o m aly  in m ic a  ex-
port figures T h e y  w ere  h ig h e r  th a n  th e  
p roduction  f igu res o f  th e  m ic a  in d u s try , 
fh a t  can  b e  ex p la in e d  by  two re a so n s  
These have been inquired into and gone

in to  in  de ta il by  M r  Ju s tic e  R e u b an  o f 
th e  ( e itra l Mica, fcn q u u y  C o m m ittee  
in th e  M id -fo rtie s  T h e  pccu lia i fea tu re  
o t m u a  is th a t m ica  can  be  e a r n e d  as 
‘ to  ks fo r  th ir ty  o r  fo rtv  v ears A  large  
q a a n t t \  o f m ica  is  illegally  being  m in -
ed  M ica is availab le  m  th e  6 2 0  sq 
n iL s  b tU  a rea  T h e  p eo p le  w ho  ille- 

jrvll) m in t the m ic*  d o  sell it illegally  
1 l r n le ly  th ev  find a w ay  to  e x p o rt 

' ith o u t figuring  in  th e  figu res o f  
"  o h m  o n  com p iled  m  th e  M in e s 
P i tw torate

I feel th a t  so l a r  as M M T C  is c o n -
cern ed  in O irid ih  th ey  d e lay ed  m  th e

* i o '1 of the  w eak e r section  th e re b y  
h t t1 r a c t io n s  o f  the  soc ie ty  go t a  

n  \ dv *1 1  he m ica  w hich  w as re jec ted  
b h M M T C  the  w eak e r sec tions to o k  
it t 1 o*d t h i t  to  som e o th e r  b igper 
e x p o itc r  an d  w as la te r  accep ted  b y  
M M R  T h  it w is how the ju te  
m is  p i r c h i c d  a n d  s i l t ’ to  th e  Ju te  
( o rp o ra tio n  T h e y  sold the ju te  a t  R s 
V) o r  "iS a  m au n d  to  th e  ju te  p u rc h a -
s e s  T h e  positio n  is th a t toda> ju te  is 
pn h is c d  b j th e  Ju te  C o rp o ra t 'o n  i t  
i*s c0  W e w an t to  give this m o U s  
>I>tt tn it  c h a n n e lisa tio n  a  good  b re a k  

m f i v o i r  o f  w eak e r sec tion

How can  w e p u t an  e n d  to  th is 
m odus o p c ia n d i m  c h a n n e h sa t o n  u n -
less the G o v e rn m e n t o f  I n d a s  p o h c v  
it th e  lo w er level is ch eck ed

^  (< T fo ^ )  3ft fetTT-
$  fn f tt  ^RrTT f  I 

^  ^p t s r t  f  f r  fiTfa*£l 

*T f̂ TT7" marfyprrsTT ^  SpRrT 
t'PT  fflfnw)w  z ftw m  sTmr?

T̂ cTT t  5TFT IWfiT 

^  cm
*T W T ^^n p T I ^TcfapVlfgp-

|
t  $  ^  ’rranr % i ^ n t t ^ r r  ^ n : w t  
q w r  £  i sfTsr ^ r ^ r
t f t  i

3  % f%tT
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^ T T  'TS3T ft f% OT f^*T 
f *  5TSTT ^  *TT ft I tMft* an% 
fsr?T ? R f  ^  n w ^ r r r g -  h r ; ■?$ f

8 f t^  ^  5RK t^ » T  ^ € t  ?nn| f̂ RT
f w  '3tt t^ t ft, ^'+'1 sn w r  

3<s h i M irie r  T f k ^ f t  «r t %  ^  * n w r
q r t f w  =srf%rr I £  ^  %

fprft TtTf 15TT«ft, MY vSTR cfSTT STH!^
^ w f t m w r w  s f l r

^ r ,  s f t r  ^ r f r a r ^ f r  ^ r  crx r  s??pr ^ r

( * S T « W T )  S *R T 2 I^ r  %  S ^cfT

* f t  ?r
>j *t sf T fHef>î î  ft, i ^ t*t
^T ^ T c f  ft, 3?T <TT STR̂ T ^TrT €f 

|  I

?HT 3 frT  ?T 3T% STT f t  f a  
’T ffa ' ? f t* ff ^t>T ^TT?T *FcTT ^ T

f w r  fkm  'FP5T *rt«t ^ r *A*pt 
^ f T f r t  i 3 fk  f t #  
whh 11 s m #  ̂ tt%tt q-r ft: ?tpt ?r 
# #  tfni^rr f^i^r?r snq
SRFT *TT 5 w  3FJT?T, O T #  ZFtWft 3r3T?f 

*lffeT 5Ttm #  SFTRT W*TTtt I
t $  %  s m  ?pt% ?ft ^  # f  s t o w

^tcTT I 3fi|T  rffT S d ^ r M  | t  3FT cTTc^

|  ^ 3 ^ -  ^  arr ^ r  |  %  3ftt«t

#  c P ^  ^ T R T  OTTR few  *TT T g j

ft, ?r?Tt *  ^  sfr sri <re 
^fm f , ^=r% * s s i  #  sflr f w  <n% ?r s^rr 
f t ' W  '5JT ^fSRTT ^A«J

sjjrr̂ T «f>*r ^ t r t t  ^
% rTVfi v2TT?T ^TFT f^T  3fT T̂ T % I 

f t r  W ^ T  5 F T  #  r T O
OTPT f^rr T̂FTT fa  %fp=r M ^ T
j t t r t  srr^ft t ,  ? n r f^ f r  t  Ef^nr t ,  

cf®^' %  vft^r ?r, ®rfif7r ^ tpft %  s fn r ^  

ir^fsnm ^t ^rr ?^?fy f  i 
w  i r o r k  % ?TT*r w ^ tt t§ctt ft %  t̂acf 

¥T s h w p r  JT ^ r- ??st ft

Commetce 
Zfc* «F to  3TT ^  |  I
^  f W r  fefr OTFt ^ T  T O
^ r r  f . . .

sr>0 W  ^¥«W(TRT5T) : wra«ft ^F?ft 
*irvft^RT ^  ft ?rf«F»r f  %
f r t r i r s r  ?pt |  i

«ft ?I!WT?f V«T T . ^ n w t cRf ̂  rf^t
11% f w r  q r  5Tfr f®Rft 3Ft
^rerrf^FcT^t i wt st r t

ft ^  |  I

^rf ̂ TT^Tftf% frrfg?rf?j?F^3r
% ?rr®r f*rert w u ft | ¥  spt s t s r t  ^rr%n 

^ r  «ft ft i xr? ft f a  
fa©% f?rfr | ^  f ,

-^dftW lW ll«r *irr ^  iftT  ^?T%
U ^ A d ' f t r  I % f ^ r  #  cR T- ssftr

^ t r t  wnR #  ^rrrcf ft i frrfesr 
% %5fr % m«r ^ r m  f^rcRt pe  |  ^  
^  ?fr?- m  ^ t r t  ^ T q V  ^rr |  i

sp it^r f ^ % ^ r
Snf^-rll JTrT̂ WT ,3r^ ? T ? ? t |
^ r  ^fr 5th v u^wmU ^ntr ?ft v f t
^T'Jtiivi ft I m  'o ^T ^ft >H«IH 3T5T
w m  ft ^  ft fwr gft f s  ^T7t?R t  
n  fl7 f^=? ii s n f p m  w w  w  i f  |  

i n w l '  f ^ F ^ t  a p t  ^  f  f®F a r ?  f o ^ s r

^ r t ^ r ^ | t # ^ n a r T T  ajfr
P T  ^ T K T  5R7TT, ^ E fT  «m?«T m i?T % I
4  *TR?TT ^  %  1^1% fpin r m f l fV q ir  ^  
| t t  f t  | iHfan i t  f t  ^ 1 ^  s f \ T  ^  

fOT ^  55ftr wrf wn*r i sft
^ r  ? r ^ 7  ft, ^T?fr ^  t 7̂  ofrwrfhrR 
ft ^T% T̂R% ff^T F̂TfT 3CHTt %rr ^Trr | 
S7T § Sifl ih  #  ^grJT f  %  ?TTT J?TT?r 
tiTT^r % i

**i t  m s r  s p r i t e  m F f f t t  s ^  ^  
ĴjTITW ft ? fk  f*T ^  ^  W& v ^ ;

^rrarr m \  ?r i ^ if+ w  ^?r 
r ^ P f ^ t  ^  w  cTTO ^  ? r ^  k t r  

f w  h w w  ? * n T t
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apt sr̂ Txr *ft, ?Rf * f  upfcrrw

fa m  3tt |  i t  sn^r
t  z im wz *r«it 3 f  n**<r£
v tsrm € f^  i
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*t*nre ?Ttftsnf<fttfc3tfqT q m fti
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?HR q^T wnc **%
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^  W T T T T W ftt^ ^ 7 ^ T | l WTJT r̂

ft^Rv^rr^i 

^  ^  eft q v  qf̂ FRpr
ITVfTTt̂  ftlT f» I sYPh'H *f T̂tRRTT ^ 
f% âr 'JT̂ T ^ fifa, Wr® cffr 5TF8T 3*T 
3(TfrPRft ^T^T $+'6-31 f^TT ?̂T fH*f*etl
|  sft fafssr v jm v ti
^t *np?rr ark ?r f*rcrr «nst

b tp t ^  ^r^ccr 1 1

TO rrr ^ r  crw  tr^fr^nfcTf 
?w 5nr irp m  v t  sr̂ ft ^ r

®tj x i f ^  f̂ rwfr T#»f i t t̂r 
aflr f̂prn»TT anr tr^ t» ^

(4-s^f, ffRrr *n ;ri,«!rO!«n ^  ?rff f-* f^sfr 
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T ft f — %¥Bj%qr5TftftT{fi
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^ t i  t |  f  1 3T%̂ rr ^ ftPTFn  50  
^PTt^ W T ^rr Mil r̂f trqRT^r fT  ?TT̂ r 
trVFRte' % srlrtT 5TT *FX IrlT ^  I ^Eft 5R f 
3T%5fr 3WcRpr wrftrt w r  «PT 

gFT^r % ^ rr  11 arrsr v*  
HPwik f t  * r  f  1 f ^ m  

^  |  f% ^ r  ^ r  %&(!&[ <f> 
3n% <fft ’TT snrr ft% ^  t ,  ^  «Ft 
«T5f^r ^  a rk  fip€Ngg€Nr «Ft 
f v g i  ^  1 

WfT cT*F VfiiS?5r f 5 ^ r  v r  mvtTV t
f i R  WETO W W i ^VWW # fR W  
v & t f t t  sfY Vfr 'Cn^t&fJT* «ft 1 

^2T K  «ft W ( m



[ sfr *rcrqrn* ]
#r*w>*T$ * * $ % I 

o t  wfNft fW R ft % fTOTTJ ^
ar?t f?wnT5r ^  |  f a  
%SPT5T STTfT: ?rt *§<T f*& Tf f ,
^r%  arri^f t s  w rts  ^  ^

^TT TTff ^  ^  f , 
vfffor^rt W  f t  VTT ®FT
*n»RT ^YcTT |  ^T% f5Ttr
«PR$ ftpr ^foff * t  OTtff ^  «Pt 

TOtft I  tf:-*7: <M?
^  TOfffr f r fireft t  i
’SRvt cr*rafar ̂  ̂  f®F— sfft 3R% f*<Pi^< 

f*T?PF*: ift *Tf 3TIW *Fft «ft—f=P 
*fr Ti f̂i-Tfi t
<3̂ % sii^dH'fl % ^ rrw r ^3w r t  
^  ^  f ttr  ^rrtr a rk  ^  ^  fp-p*
% f?RT T̂ITT fSf» fqg% 3T5T WT 'T̂Tt
a r r re w  % t t^-t r t  ?t t ^  ^ F fr
f t#  m  $ , ft frcr* sra
W  f  3fk w  f a t  f  I
*f«*w ¥«n'«i*i*i ̂ r r  «rr f¥  srnr
^  ^ te r a t  ^ n r  ^  f w  ^rrtr, tft

^T cfcr ’T'TT *9T5T f t  HWf
|  I W  W  l»Wltd 12 ft 15
^ r t ^  ^ r f ,  srefqrer^ 50 
w r  % ?fdfar qg^ I  1

tr̂ * ^ r  f^PP +’<̂1 ^ir j|$f 9T3T
w fttm  ^terr 1 1 s p ^ a t  ^  ?rr^ f ^ ^ r p r  
^ t  f a w r r  fo  irs t % w it  ^  ^  ips«p?r 
^ sn r  ftw  ^rr *pf% f  1 a rk  ^
^« r? t tfTT f^^cTT^T $  T?fV
|  1 frs*r fc^r q-^RT % ^ 0 ^  
?wr ^rr^tr^r Pjh *r̂ r j f̂ *f?r
^ i f f  ^ % ?ftm ^  ^  ^riq m i  
f^? rr?T  % ?r>ff v t  f^O Tr, ^ i t  

*rt •t^Y f^rr »wr 1 qrrr ?rgt,
f W i^ t  ?r fap̂ r ?pt ynr% t s r t t

a rk  'RT*f?r % t f w  «n: $  ? n w r  
$  1 sfto ^ W rsz m r w  r?r 

f W f t  w s^V ^  1 %%;r # ’ w  ^ r  *pV
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fw r  f ^ T  «R?rr ftr ^=rif¥ «RTar % 
^  ^  fWT*ftf

%f«piT W t  cfau^t j p t q s p ^ t ^ r  m w *
^  i w  »wr i *
art tr̂ » trfr*Tr f^^T,
a rk  qgnw ^  ^  f e w *  fP*rr

3t?tr t  an^r^iT % ^ft^ff % *ft q ^ rn ft 
f%qT, % f^ r ^ft v n w r  «r3rrar ^  ^  
f^ rr  «nrr i ^ r  «ttr% #
^TTr »flT 3T>T^grf% fsR  ^fWf %
^ p  w ^?r ^ f t  f w
spt w r  ^ f K  f^ r r  w  t  i

SHRI VAYALAR RAVI (Chirayin- 
k il) : 1 support the Demands oi the 
Ministry of Commerce. Of course, 
there is a very good sign of improve-
ment in the functioning of the Ministry. 
Hopefully, the graph of exports is ris-
ing. At the same time, there are some 
problems which still remain which 
might affect indigenous industry as well 
as agriculturists producing cash crops.

First of all, 1 comc to textile machi-
nery. This is a matter which has al-
ready been taken up. Textile machinery 
in the country is produced by one or 
two monopoly groups. Here I find 
there is a double approach by the 
Ministry. When we take up the ques-
tion of rubber growers and export of 
rubber, they say that if there is surplus 
after meeting indigenous requirements, 
they will export. But in so far as tex-
tile machinery is concerned, there is a 
heavy demand in the country today. 
There arc many small textile units 
suffering for want of machinery. But 
the Government say ‘We have got an 
international market and we must ex-
port’. I ask : is this not done only to 
help Birlas ? Bccausc Birla is the main 
producer of textile machinery. I do not 
think Shri Chattopadhyay is interested 
in export of textile machinery only be-
cause it is in Calcutta. But is this 
policy not helping only the Birlas? 
Why not adopt the same standard in re-
gard to rubber as you have adopted in 
the case of textile machinery ? And 
what are you earning through this ex-
port of textile machinery? Only a sum
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of Rs. 3.5 crores according to an —] do not blame them—have aeen
answer furnished to us. Your main iu- neither the sea nor the fish. So, they
tension is to help the Birlas. Otherwise cannot decide things by simply sitting
please explain why you are exporting there,
textile machinery when there is a heavy
demand for such machinery in the MR. DEPUTY-SPEAKER: I am 
country itself. sure Mr. George has seen both.
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Due to the shortness of time, I must 
now come to my own State.

Here, an answer has been given last 
Friday by the hon. Minister. Of course, 
they would not say Statewise, but I will 
refer to the answer given to the Un-
starred Question No. 5822. They have 
said that the marine products had gone 
up to Rs. 70 crores and it may go up 
again to Rs. 87 crores. Definitely, we 
can claim a major share of it from my 
own State.

About rubber, the situation is very 
pitiable, but I will deal with it later on. 
Take then, tea; both of us can claim 
a share in it. Kerala’s share is there. 
The total comes to Rs. 200 crores worth 
of export from the Kerala ports alone. 
Then there is cashew, coir, cofFee— 
everything In this connection, I shall 
say a few words about coffee. I do re-
gret to say that the Commerce Minister 
has not taken note of the problems of 
the coffec growers of my own State. In 
the Wynad area of our State—Shri 
Unnikrishnan is representing that area 
—there arc large areas where coffec is 
grown in the estates. The Government 
have imposed a duty there. 1 regret to 
«;ay that the Commerce Min’stry, which 
should have known the implications and 
should* have understood the problems of 
the coffee growers, have not acted pro-
perly. The Government have not sav-
ed the coffee growers from the heavy 
burden which has been imposed on 
them. I hope the Commerce Ministry 
will take it very seriously if they aic 
aware of the problem

As far as marine development is con-
cerned, I am very glad that the Marine 
Development Authority is doing very 
well. My only regret is they are not 
getting proper attention or a proper 
deal from the Udyog Bhavan. Many 
o f the people sitting in Udyog Bhavan

SHRI VASANT SATHE (Akolaj : 
And also Shri Chattopadhyaya, became 
in Bengal there is a lot of fish.

SHRI VAYALAR R A V I; In regard 
to the Marine Development Authority, 
the attention if the people sitting in 
Udyog Bhavan is lacking. For instance, 
take the allotment of trawlers. There is 
a heavy pressure from the big business 
houses, namely, Indian Tobacco, Union 
Carbide, Britannia, Raunak Internatio-
nal, etc; also from Tatas and Birlas. 50 
trawelrs—who will allot them ? Can 
the Commerce Ministry do it?  The 
Ministry ot Agriculture is also concern-
ed with it. There are conferences. In 
this matter, the small exporters or the 
small people numbering about 200 to 
300 on the Kerala coast have been ex-
cluded because of the heavy pressure in 
favour of the big business houses. Even 
in this allotment, I regret to say that 
the Marine Development Authority has 
not been taken into confidence or it has 
not been consulted. I would like to 
know why, if the Marine Development 
Authority is concerned with all aspects 
of the marine products and it deals with 
the export of the entire marine items, 
the Government ignores the suggestions 
and the facts ? The Marine Develop-
ment Authority has made a suggestion

You will be surprised to know that 
last year the Indian Tobacco incurred a 
heavy loss to the tune of Rs. 45 lakhs 
in their marine business. Still, they are 
very eager to continue ? Why ? Even 
with a loss of Rs. 45 lakhs. Indian To-
bacco is \ery eager to continue fishing 
in the sea coast for export purposes, it 
is not actually to fish but to fish some 
other things. That is why we said, why 
can’t you stop the incentive import 
licensing to these people.

MR. DEPUTY-SPEAKER: From
tobacco to fish is a long jump.
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SHRI VAYALAR R A V I: They are 
losing. Rs. 45 lakhs is a huge, amount.
My point is this. We requested the 
Government in the Consultative Com-
mittee also to canccl the incentive im-
port licence which attracts these big 
business houses into this business and 
to import whatever they want. They 
can do the mischief and they can make 
underinvoicing and after the accumula-
tion of foreign exchange abroad, they 
do all kinds of manipulations in the 
marine products export trade. That is 
why even though they are losing money 
they continue in this business and they 
want to swallow the entire lot of small 
exporters on the Kerala coast. I re-
quested the Minister to cons;der the 
proposal, the suggestion of the small 
marine products exporters to cancel the 
incentive import licence. Why can’t you 
do it ? It is saving of foreign exchange.
If you want to save foreign exchange, 
cancel it. What is wrong in cancelling 
it ? I hope the Minisfer will consider it. 
Sir, I would like to request the hon. 
Minister to give due consideration to 
the proposals and suggestions of the 
Marine Development Authority, which 
consists of experts in the marine field.

Sir, on Friday, there was a big debate 
here. I do not want to go into the de-
tails. But, I want to complain against 
the Commerce Ministry. The insurance 
companies are not giving rejection 
cover to small people. It is very good 
But, I do not know why the Commerce 
Ministry kept quiet. The insurance 
companies gave about Rs. 3.5 crores by 
way of rejection cover to three big 
firms, namely, Indian Tobacco, Britan-
nia and Raunak International. Is it rot 
a loss to the country ? Rs. 3.5 crores in 
foreign exchange. Why is this given 
only to these three big firms ? Why is 
there this discrimination ? Why other 
people have not been allowed this bene-
fit ? Why only these three companies, 
two foreign companies and one other 
company, should be given this insura’ cc 
rejection cover, to the tune of about 
Rs. 35 lakhs? I am sorry, the Com-
merce Minister kept quiet.

Now, I come to rubber. In regard 
to such important matters, the Minister

should give them a fair deal. Here, I  
have before me, the reply given by the 
Minister to s.m unstarred question. We 
are demanding people in Kerala, repre-
sentatives of the Rubber Board as well 
as Members of Parliament—that rubber 
should be exported. The Minister cauti-
ously said that surplus rubber has been 
exported. I would like to know, how 
much surplus is therms in the cpuntry 
today? In India, I believe, about
2.12.000 hectares are under rubber 
cultivation. This has shot up from
21.000 amvl odd hectares, 25 years ago. 
This is good. Sir, you may be surprised 
to know, in my own State, 70% of 
them are small growers, holding about 
one acre and so on. There is heavy 
demand for rubber in the world market 
today. According t0 newspaper reports, 
the price in the international market is 
about 6v) to 6 6  poujnds. The interna-
tional market is controlled by the big 
companies lik^ Dunlop, Firestone etc. 
The Tariff Commission fixed a price of 
Rs. 525 per quintal, in regard to the 
small growers. The Commerce Minis-
try was good enough to come forward 
and make an announcement that they 
will export. But, how mue.h have we 
exported ? According to the informa-
tion given in reply to unstarred ques-
tion 5774 by Shri Samar Guha, we 
have exported 2600 tonnes. We have 
earned Rs. 147 lakhs. Here, I charge 
the STC, either they are ignorant of 
the business or they have failed to get 
for our rubber, the international price. 
We have exported only 2600 tonnes, 
valued at Rs. 147 lakhs. On an average, 
it comes to about Rs. 570 per quintal. 
You must understand that the inter- 
national price is 60 to 66 poi»;nds. This 
is more than Rs. 1000. Here, the STC 
have failed. Why did not the STC 
export 5000 tonnes, as announced, 
and get for our product, the interna-
tional pries? Why is the price very 
low? In this also, the STC went feoto 
the open market as traders and they 
could not purchase, when the Kerala 
Rubber Marketing Federation offered 
them a higher price. The country ha* 
lost a certain amount. The hon. Minister 
mentioned about surplus. Isn reply to 
the san*.j question, the hon. Minister 
said that there is 5 months’ stock with



the rubber manufacturers. One month’s 
stock means, 10,000 tonnes. So,
50.000 tonnes of rubber is lying idle 
with the masorufacturers. According to 
the hon. Minister, there i$ a minimum 
surplus of 14,000 tonnes and the total 
production is 1,24,000 tonnes. I would 
like to ask a question what is the real 
surplus ? The real surplus in the country 
today in more than 60 000 tonnes of 
rubber. I agree, the price is a little 
high. This is because, the international 
market value is high. Otherwise, with
50.000 tonnes in stock with these big 
cartels, the prices would have crum-
bled This was not the case, because, 
the Commerce Ministry was good en-
ough to export at least some quantity 
My request to the Government is, when 
the prevailing international price is 60 
to 66 pounds, why should we mot 
-export 50,000 tonnes of rubber ? There 
is ample production. Production is go-
ing up every day. Stock is there; carry-
over stock is there. According to his 
own answer, there is a surplus. When 
you take into account the surplus and 
the carry-over stock, you can export 
60—70,000 t®njnres and you can earn 
Rs. 50 crores in foreign exchange. 
Why should the Government hesitate 
to do this ?

Lastly, I would like to mention about 
subsidy. The subsidy was fixed by the 
TariT Commission in 1960 It is 
Rs. 2471 per acre, for replantation. 
In other countries, it is high. In 
Malaysia, it is about Rs. 6798 ajnd in 
Sri Lanka it is about Rs 4483. The 
Tariff Commission and the Rubber 
Small Holdings Economic Enquiry 
Committee recommended an increase 
in the subsidy to the Kerala farmers. 
We ate not demanding anythnm? from 
the Plan outlay or from the Commerce 
Ministry’s funds. They are collecting a 
case of Rs. 35 lakhs every years and 
Rs. 110 million are lying idle. Why 
can’t they use this for increasing the 
subsidy for replantation ? How e’se can 
the fifth plan target of 2.25 lakh tons 
be achieved? I hope the minister will 
consider it.

A word about coir. I know it is not 
the ministry’s fault; they tried their
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level best to get EEC concessions. But 
it is a matter of regret that the export 
of coir goods has gone down and last 
years target of Rs. 14 crores has not 
been reached. I hope this matter will 
be takejra up with the Industries Minis-
try and the needful will be done.

faxi t  srrf«r, ftrfircft

ftT f ,  3 qr: fasn- §3TT | -----

The objectives of the Ministry of 
Commerce are :

To organise and develop the coun-
try’s external trade;

to regulate the country’s external 
trade;

to promote exports of Indian pro-
ducts and commodities;

to develop export-oriented industries;
to disseminate commercial informa-

tion to the general public;

to administer enemy property in 
India;

to enforce the adoption of the 
metric system of weights and 
measures;

to regulate the country’9 internal 
trade.

* *  an ssrfqFP ra  % t o
jtw p n  $ f a  wr

faarrw  arrii ^nf *5* % a w r  
fft ST «TT̂ T f t  I m *  *ff 'TTCFTX-
*T%¥ f i t e R T *  *T5T

1 1 A  fw rsr % q r  arrr
ar# ^ y reftfrw  t o  

^  i w  v m t b p r  % #  ^Tflrr 
5^  £  f a  f^fw r vzrnr *w??Fr 
m x  3TPT fa rrra  * wt v rw fa r*

jf i w  y rg ftbw  *  f a w ff  m

CHA1TRA 18, 1896 (SAKA)
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[«fj *To
« f t  w  faw re t % w w  ^rr?r?ft q?t $ , 
fasm ft ti t % i w
^ R ^ P T % 3T?3T5C ^  *PFfaT5T
=aR- T̂ t | —fa<*r 3t t t# % srror fasnnfr
* t ’$8% ^  tit I TOTIT % %
3 r ^ r m 5 7  3̂  f ®  <r*t q?t farcer
srr st r t  *rcrtr fa*rr n*0T | ,  %fa*r 
3TTT v t  c f f ^ -  f t ir r , snrfer $  srsr %
3 0 * t t#  *?t *  3rq?ft ̂ r e s t ^ r t  % s rte jR  
arrcr ^  % < M ftr t  fasn?fr
r̂ q r r o f  3r v t r t  f a

30 w *  *t %spr 50 tit  * r  f3R7
TfTT |  15Tf ^  5pt 3TcT ?fift eft 3 fk  
■RT t  ? ^  ^rTTt‘̂ 5T'T WTI WT qiR?T, 
s ^ r t  m  ^ rc 7 t> 9 R  q r  ^  ^rr 
w r  <EFrcr t ,  «fPft ^
«r^r?r w r  ^ r  * ftt  1 1

trTJ^fta T^TT 3RT
^ fs rq  1

«ft s ^ « R  iW tH T ^ T W  eft £T*TT 
$  I iW T T  3TT% 3TTT 5F* *TT ^TT I O T

sftfaq fagft #  *nr ^  ^ ra rr r
g*fr if, fa^TPT ^  Efrs?rr 3TT TgT

t  1 *rcr ^  I ,  eft
sRnn Vt*TcT 10 ^FTFT 'SnftST 
^  O T r  | — w  wt w r  t  ?

^  srrr % anf TfT STT-^Tf ̂ n«Tt^9R  
srr^vTRF *pt cfx^ fawr«ft ^ t ■'Jh *)
*R  5 J # f f  I  I 5RT rR* ^  ^ncqfrrwjf TR- 
^9TT 5j^t a rm r, faaW r tit ^ Ffg^r
2THT rflft fW H lI, xl^'M «ft 'THT 5JI q^T 
^ ^ 5 n n ^ 3 r r t , ^ R c r r ^  f ^ ^ r  % 
— fa?rT5ft ^ r  sTtt srr̂ Ti ?TgV t ,
O T v t T̂̂ Tcr eR- «j«»ci< ^ H t  ^mr^fr 1 

a f r c ^ f t  *n t $  |  1

fa %  ^ f^ r r  #  a rk  t o v  
55% n  ii?  # 5 r -^ r  & t ^ r%  s r t ^ t  f ^ x t  
W ST i t t  f?%  ^  8TPT ^ t  f t r f t  t  I V* ^ T -  
^ r r  t i t  ̂ s rh :  f t  5ft»T a m t  #?fY% ̂ rnr <*7

3 n ^ ^ %  w r ^  w i ^ t
3RT — 3F«T T̂spr TR  ^rt ^ T cT  3 0
w t r  f ip R ft ?rt ^ rtt ^srrrr #%  ^ r r
W  fa  ^ r f t  ^N=t apt TTcT f^ T
w r  ^ r  f ^  ^rn: s fk  q r^  ^ tt 
cT*F TOcft 3TT T f t  #  I

^  ir r  t r t t ^ r  ^ r  a m w  «fT 1 
3R f ^ r r  vfwvft: ̂ ftfsftr— fa ^ rF T tv t€ t¥  
«r^t f r o r r  I ,  m x  i w r r  t  rft ^ n r  A% 
fV r^  w * r  a?rr f w r  «tt—  m s  sns  
?ft ^ tt t  f a r t  t  f^^nrr t  s fk  ^

3r*rr fw r?  ftcrr t  f a  fa^mft %■ 
^ r  vz ft  t» ^  ^
H ^ r r t  1 s T R d n w t + k m 1 ^ ? r f w ? f r  
^ft qFZf^TT?^ ^  ^  TO Tt, <TFft *f$t
$  ^TcO, f w f t  * ( t $  w f i ,  f*Rr4t 
m m tii |  m  fa^rnfr p̂t 
^FTfft w T  I  1

MR DEPUTY-SPEAKER These 
relate to the Ministry ot Agriculture

SHRI MD JAMILURRAHMAN • 
There must be coordination between 
the Commerce Ministry and the Minis-
try of Agriculture, because a lot of 
iorcign exchange is earned by this 
particular crop

MR DEPUTY-SPEAKER • All 
right, they will pass this on to the 
Ministry of Agriculture.

«ft w fh jq p r m :  ’h t t  w z f a m  
t i t  srt e r d  t i t  ^Tcr ^ftfsnr 1 

^c% #  TT̂ r %— f w  q^r #
«RT f a  95 T’%?2r fa*TPT ^  ^  SPT%
^1%  ^  1 *tt4  ^ tt^ t  t i t  »ft * r | t  P, 
v i r m  t i t  i f t  ir^t 1 1 * r *  w
3ffT vrw t ,  6 t — m
VIT7 SRraTTS TTT T% ^ T ^ t  
ti l *pj TTTcrr & 1 s w t «r|r®TR' sft
sfT ^  ^ — fa^HFr J E m V m t #  *n?r 
^  ^  ?n?TT t ,  «n:%’«Fr?rr
t ,  ^>T?T ?TT sr??T (T T ^ ft^ F T ) q farar 
t ,  ^?r % ?F'r w  fc^rr r̂r̂ rr t  f a  

§ * ? t t t ^ n r 5 T s t f V f i f t f t r  t m w |  1
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arr̂ T |  r̂t 30 ^
A s w w t m *  srfte 3r?r f  far *$■ 
m*r ?R«fnT % ntow  #  157  ^  f s  

#  sptt ^mrr I  ft ^rt
s r r c ^ ^ r t  t — t o t  *T8 T

— O T tf#  f-^fJT S T rrO T
#* TmWsR «pt f, 1 TfW^tr
f r ^ q V r  ?rr^r, OT*fts*rr^ nfrir 
ft «TT̂  f — O T Tt *
tft f m m  wr gatti f, n r  w
w aft *rosr?r 1

A OT % 3rfT̂  ?W1T 3>T e*TFf f̂ TFIT
!SfTf5TT g— OT” WZ A*zA T ft
SSfTCT cTP?T? 3 SRT^ I *W 3TOT9T 

^̂ TvHT, ^  SHTft qT 3913T 
% 53T5T «rtfai7 T̂T faSTFTT W
^aft-rfc r *  ift 1 f a  fa * rrc t

%• qPT *Ftf rrflT s f trs r7' *rn*?r eft 
^  f  f a  f  «f #  «TTT StV 10 f a rc  
ir ti | 5̂T fasr, ^  <ft s m t  ^ n n ^ t  *?t 
^PTTit *T ^P- WT T̂TcTT £ I A ^T^T
g f a f t * ! ^  *T OT ^ t  TT
^ — s i j 7*nsrf fa*i^T,

srtsm rer, jftW,
T̂rfv̂ rr, 'rwitft, $snr”mr<r,

*tanwpF, forzt, &jt-
shot, ot<t?t7, t?ft, 

^nrnsW . tsT^T? £  t̂of t  $«%
ftr  *r f  v»r̂ T 90 ^ R f t  fa^rnr
arc % 1 ^ft ctt^ % sTr*f spmr, 
«nrnr A tft 5tr ?nfa fa m t wrt
t t ^ t  ffnr *r% 1

?faz?T * t?«r ̂  fa«T sptl^ sfV scm 
fq^ift s t  W  ft ^ r  ^ T  f , 
o t  *fr m  t ,  ^ rf^ r f ^ r  s*ft
^  T̂ft 4s »^t |  1 sm  fa?R ’T  ̂A
* z  fTî r p̂*t gnr ,̂ % r  f a  ^  »n?r 
'& §  fsrrrt ^ftm ^rt, q i  fasr,
A t fW , s rk s H f^ s
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v t  «pmf*i%irT, fa^nvrt * t  s r n r s r ^  
f»i%»TT ? rk  sfr w  #?n r ft*rr 
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^ o  ^ fP TT  3TW eft «Ft# ?ft T W  5Tft t  I 
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*ff wt't s t  eft vrxhrf ^  «Tff̂ ntr
fsn^r fa y  «rrr w k  f* r  |  f%
^irtarf «pt m i  *  ^  ^  i.
am wt ^nffqr f5p «r*  *fit « jf *pt? t

^  tnp W [  80 A *  *TT TWf
90 t  ^  "TT 0r»Tlf wmr «Ftf3lxr 
^  3fr JF<ri t  S^tvfhr *n s f t w —  
^  eft ^^PFt 'T̂ TcTT aftr 3TReTT ^ —  

t t  3m  f w  s t ir  %f^T *nfaff v r  
«rf5T% % f̂ rq; * f  ^ t#  m r «r ^tfsnr i

W 3 f f  ^T3T^t?RT
^ ff^ t STfRT % f̂ ITT fT  55TFF ^
5ft TO3T fO f^jtar « t #  3TPfft 'anffq
mf% q f-f? w  w  ftn i s iH
^r^nr sn^r srinffar ^ f t  t  ^
t t  Ttaprrc fim  sftr ^rw f t  *rnr
^ ft  «R T̂RT #«TR 9t S% fW F t trw -
«rt^ yr%  grreff y ftg f m  * m *  v w w  
w*n WG I

{y i S  ) 0 ^ j J I  Jr*?*

t (•Jr*e-‘ \ Q f^

(•* l>*-^ Jf* i l  ^  & jr ~ ± *

£_  61 ^

-  <±- U^J r

The objectives of the Ministry of
Commerce are :

To organise and develop the coun-
try’s External trade;

to regulate the country's external 
trade;

to promote exports of Indian products 
and commodities;

to develop export-oriented industries; 
to disseminate commercial informa- 

tion to the general public;

to administer every property in 
India;

to enforce the adoption of metric 
system of weights and measures; 

to regulate the country’s internal 
trade.

!, 1974 , D.G. Ministry of 26S
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yfc j Jj \ Jss* « i.U  i ^->

j ^ v y j i  >*■ £~ --** ->Al- lj
j j  ^  j i  <J> tr*

j A  £  (j~* - JL. ijrf*  *£•**-♦' l-

Cr i j y j ^ a  *  
t r '  - I oT

IT u>» u * f  • j -  *2.

4-»T JS* I _ LC*. j S~ [j-ir* O'*1

JJ**” j f  V ~ i)M ft ^  US- y  o>-

<r “ Ij-kl o l

0_^l~5" ^  cr' -O j*  jL»

4j L» £  <*£_ 0>»- 6

A  <«£- <J

<£L lt* -  «£- y  <—ij*

-  *2l. ^ j  J-*- J-*^* '“■£*' j-k '

jS j-« x i  j-« 

^  SL j &j -  -  £  jj*

^  « K " JJ |  &■» *°*  ^
y  ^  JJ** 3^SJ & «i$»> u *

cr! « *GA *—•**•» j5" wT (jSCJ « «fL

cr- £ Ju r .  *5 v** ue-, t5A- J 1 
bT _/ ii.^  ^  ,^-j **.

d.*~s** £L ̂  ^  Uff- *

-as. hjrs^-A ‘ <si.

r .  *5~" ljUi ^  Ojf->' <

cr* >J J o . ^s. ^ j j

*S <!>>*• Iaj vXi c^lt

1896 (S^iS^) D.G. Ministry of 270 
Com/ne/r«

u & j j v ^ u » r *
Cri3JJijK 'cr' r - ^  Lj I i Jt_ ii!  li LS  ̂IT

o jT jj - i£_ *-u u ^  ^ j),

& ^ j  <Jlxj vjs-* tr '1 J*
_ <r ^  cJl  U U

I _p ix .j U i_5o!

„ ^J tu i  j i  X.J
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MR. DEPUTY-SPr AKFR These 
relate to the Ministry of Agriculture

SHRI MD JAM1I URRAHMAN 
There must be coordination between 
the Commerce Ministry and the Minis-
try of Agriculture, because a lot of 
foreign exchange is earned by tha parti-
cular crop

MR. DEPUTY-SPEAKER All 
right, they will pass this on the 
Ministry of Agriculture

<—»l - (j U.*.j) I J'***' iSJ~>
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SHRI V AS ANT SATHE (Akola)
Mr Deputy Speiker, Sir I wish at the 
outset to complimerrt the two Ministers 
m charge of this Ministry and support 
the Demands of the Ministry Since the 
teaming up of the two young, progres-
sive and dynamic Ministers m this 
Ministry, the entire prospect of this 
Ministry has tqn-ed up and there is a 
feeling of buoyancy in the affairs of 
this Ministry I would like to submit to 
theso two Ministers that this Ministry 
can help to stave the entire rot that is 
taking place in the economy of this 
country today After all, the Ministry 
of Commerce reaches the smallest man 
m the country by wav of end-products 
The Commerce Ministry is the Minis-
try which is responsible for earning 
most of the foreign exchange for our 
country Therefore, if this Ministry 
really becomes active, it can complete-
ly regenerate the entire economy of 
our country and with other benefits 
like giving employment, e tc , to which 
T win come presently Therefore, I 
would submit that this Ministry should
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take a broader perspective and view of 
the commercial matters and spheres m 
this country.

I had the privilege of being in Sweden 
just a week back and also m Finland, 

and what I saw and discussed with some 
of the Ministers and Members of parlia 
ment there really threw some light and 
made me think as to why we cannot 
do similar things in our country Out-
side the Communist couptnes Sweden 
is known to have a welfare socialist 
economy m a parliamentary democra 
tic set-up During my discussion 1 
asked them how was it that they main-
tained economic standards which were 
higher than even USA’s The difference 
between the average lowest income and 
the highest income is not more than 
four timss 1 asked them how they 
could achieve this miracle, although 
that country was not rich m any big 
materia] The biggest raw material that 
they have is wood Both Finland and 
Sweden have more or less the same 
nature of economy They have some 
other things also like steel But the 
mayor progress has been achieved bj 
way of industries

MR DEPUTY-SPEAKER May I 
tell you the reason 9 There is no *uch 
things there as swindling, as alleged, 
in the jute Corporation

SHRI VASANT SATHE I am 
coming to that, Sir, why there is no 
swindling I will narrate it, it will bene-
fit us What they told me was that their 
industrial production was mainly 
trough big cooperatives And whose co-
operatives are these 9 The cooperatives 
of workers, not the bogus cooperatives 
as we have m our country which have 
a capitalist character of the so-called 
producers, you know what is happen 
mg m our sugar cooperatives, there are 
capitalist cooperatives m the sugar 
industry m our country, worker is stilt 
a worker, a slave There, m Sweden 
owe of the biggest cooperative is the 
House-Building Trade Workers* Co-
operative which takes contracts all over 
the world That Cooperative and simi 
1 r other c xwcatives told that th*\ 
a*** repr^senLd in a Board under their 
M n^tr\ *fv're the Ministry ts called
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(Shri Vasant Sathe] 
the Ministry of Economic Affairs, what 
you call Ministry of Commerce here. 
I had the privilege of meeting your 
counter parts there. When 1 asked them 
how they maintained the stability of 
prices and growth of economy in their 
country, they said that, under their 
Ministry, they have a Board and on 
this Board there are representatives of 
producers of raw materials, representa-
tives of producers of finished products, 
mainly cooperatives, and representa-
tives of consumers. It is presided over 
by the Minister. Every year the Board 
fixes the prices all along the line, from 
the producer’s end to the consumers’ 
end, of all that is put in the market, of 
everything that is traded, of everything 
on which there is commerce. The prices 
are fixed and those prices are adhered 
to. I asked him whether there was any-
thing like blackmarket or default or 
swindling or cheating, and he said, 
‘Yes; but what we do is this; if there 
is a default at the retail outlet, we first 
catch the wholesale outlet; and we take 
them to task why they supplied the 
goods to him’. There is an in-built 
mechanism which they have got. This 
is what they told me. Although there 
is law t j  punish the defaulters, a very 
stringent law, all the same, they say, it 
docs nor become essential to use it.

MR. DEPUTY SPEAKER : The
larmcr brings his jute; it is condemned 
by the Corporation a.nd he is forced to 
sell it to the middle man and the mid-
dle man sells it to the Corporation at 
three times the price he pays to the 
farmer. How will you check it 9 What 
is the Swedish solution to this prob-
lem ?

SHRI VASANT SATHF . We do 
not have that pattern.

So, to-day we havw» to change the 
entire character of the capitalistic pat-
tern in our country wherein you are 
able to exploit, then many competc 
with each other in that exploitation. 
So, whatever effort you may make in 
this country, that will be polluted, cor-
roded and corrupted by this huge sec 
tor, the corrupting sector.

Therefore, if you want to change the 
character, you must introduce a diffe-

Commerce
rent pattern of commercb. That is 
what 1 am trying to point out. But we 
will have to go into a  greater depth 
about all this and I cannot spel! it in 
the shortest time at my disposal.

One of the most important things in 
this country is production of exportable 
goods. Now, I would like to emphasize 
and I think you are taking steps in that 
direction, that w* should not lay emp-
hasis on exporting raw materials like 
h i d e s  and skims, rubber and other 
things and even iron. Let us think in 
terms of exporting more and more 
manufactured articles. Our country is 
capable of manufacturing goods, even 
sophisticated goods like electronics. In 
the field of handicrafts, there is none to 
beat this country. Why should you not 
think of a pattern of this? Do you 
know the most popular thing outside 
m the world to-day that India sends is 
the handloom cloth ? How crazy they 
-are and how popular this cloth is, both 
of silk a.<od cotton, you know. And even 
>our major earner of foreign exchange 
in the field of textiles is your medium, 
standard and handloom cloth and not 
the fine and superfine cloth. I have said 
it again and again ijr> this House. We 
import Rs. 100 crores worth of cotton 
in the n a m e  of export of fine cloth and 
those mills utilise that cotton to pro-
duce line and superfine cloth and dump 
it m the internal market for the con-
sumption of hardly 1 . 7 %  of our popu-
lation who have an income of Rs. 500 
p e r  month. Therefore, are you going 
to take stock of this and change the 
entire structure and allow more produc-
tion, deccntrahse pmd disperse the units 
in the i u i J  a r e a s ?

Let more chappals be produced. The 
Kolhapur chappals—how popular they 
-are. you know. Do you require large 
scale units like Batas and Flexes for 
exporting more shoes and chappals ? 
Do you need to export shoes prepared 
by big concerns ? Why cannot you go 
i.rt for products manufactured in small 
scale units which will give a tremendous 
employment opportunity ? How are you 
going to solve the problem of youth 
unrest in this country if these young 
men do not get productive employ-
ment A major reason for their unrest
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is that tbey are the products of an u*»- 
productives system of education good for 
nothirg Voa have not given them any 
job and their hands are not doing any 
productive work Then, what will their 
hands do? This is a major area where 
your Ministry c<an play a very impor-
tant role to give jobs, productive jobs 
of producing goods to millions of our 
voung men m this country and every 
village whether it is a product of agro 
based industries, for example, poultry, 
dairy or anything, take soyabean and 
every type ot food products we can 
produce in our country Help him to 
grow That is real family planning— 
planning the family of a poor main, 
give him m kind, give him a buffalo 
a small scale unit or an industrial 
unit and now you give along with it 
your advice regarding birth control 
lin k  it with that That is als0 impor-
tant, but that does not concern you 
So I do not bother you

MR DEPUTY-SPEAKER The 
l o w  the beef he is concerned with

SHRI VASANT SATHE lhen I 
tome t0 trade part I was in a country 
like Finland, a tar off countrv more 
or less cut off from us, but eager to 
develop trade with us 1 was glad to 
I car that our Minister i» paying a visit 
to that country roxt month They arc 
looking Jorw ird to your visit I met tne 
Fmancw. Minister they told us that they 
uc looking forward to your visit They 
ne tiger to have talks with >ou Sir 
the whole. \v>rld is shrinking and g<.l- 
m.* so small It s all a question o1 
specialisation Rtgirding whit is good 
»n o ic place we need not waste our 
energy on th it very same thing Thc> 
e in pioduec better newsprint bettei 
newsprint, chcapcr mitenals like 
p iper etc We ean take that 
from them They w \nt textiles 
I i -»m us I  ct us give textiles to 
t h e m  It is a question of mutual benefit 
m vrtemational trade Therefore, there 
is lot of scope to improve trade, all 
over the world But ultimately you can 
export only what surplus you have You 
produce more There is tremendous 
manpowei m this country You must 
help to utilise tint manpower to pro 
duce more goods and m the ultimate 
malysis it n  goods which are wealth

Commerce
After ail it n  goods that you trade > 
What is Commerce in short9 Goods

PROF D P CHATTOPADHYA- 
YA And services

SHRI VASANT SATHE Services 
come later Don’t worry about services 
because the moment you talk of 
services they think m terms of five- 
star hotels The moment you talk like 
that, these capitalists—this is a cliqua— 
always think m terms of saying Oh, 
don’t worry, m capital-intensive scale, 
in economy scale, we will encourage 
more services, ctc ami that will lead 
only to cabaret artists

MR DEPUTY-SPEAKfcR It 
depends upon what service, digging 
the earth and sowing jute is also 
service

SHRI VASANT SATHE Tho^e 
services are there those services are in-
herent in nature

MR DEPU1Y-SPEAKER It 
comes to this—the human quahtv

SHRI VASANT SATHE They are 
allied services and they will help, Sir 
but not as sLves What I say is this 
In your Commerce Mmistr> I would 
beg of vou because you have a pers-
pective

SHRI RAJA KULKARNI (Bombay 
x >rtVFas ) He i> comme to Nagpu 
He is visiting m a day or two

SHRI VASANT SATHE l know 
he is coming He will know all about 
cotton I need not tell you anything of 
cotton because \ou  will hear it Mv 
basic stand todiy is this 1 wish to 
impress this upon our fuend Please 
tike this perspective a broader pers 
pective, or utilising the ejntire human 
resources of this countr> and the 
natural resources to produce more and 
not allow it to be centralised in the 
hinds of a few

This is the lole which \our Mimsti 
has to play and to the extent you 
succeed in playing this role and curb-
ing the capitalist svstem—I am not 
talking of the individuals—of exploita-
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tion m this country, you will succeed 
m this respect. Thank you. Sir, for 
giving me the time.

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE) : Mr. Deputy Speaker, 
Sir, while submitting the Demands for 
Grants for the Ministry of Commerce 
for the favourable and sympathetic 
consideration of this August House I 
take this opportunity to make only a 
very few remarks.

14.59 h rs.

[S h ri D in esh  C handra. G osw am i 
— in the Chair]

In this discussion which started day- 
before-yesterday and spilled over today 
many of the hon Members were kind 
enough to enlighten us with their criti-
cisms and suggestions concerning the 
functioning of the Ministry of Com-
merce. At the outset I have to  thank-
fully recollect those of the hon Mem-
bers who spoke on this s u b jcc t. Their 
criticisms were very kind, considerate, 
constructive and well-meaning.

Sir, a discussion, a review or even a 
criticism of the functioning of the 
Ministry of Commerce is never more 
relevant than to-day in our Independent 
India. Sir, there was a time when wc 
were all living in a sort of slavery and 
complacency. Our economy will sus-
tain itself to improve its own import 
demand through foreign aid.

15 HRS.

Last year, when our Fifth Five Year 
Plan was on the anvil, we decided 
about our ambitious task that 
towards the end of Fifth Five Year 
Plan, our intention or our aim was 
aero aid and self-reliance. It was well 
thought out. We will be able to 
achieve it by our efforts. 1972-73 was 
a very unusual year or a lucky year 
so to say. For the first time, during 
the past twenty five years of Indepen-
dent India, wo had a situation whi*re
o.ir export figures w*ie higher than 
our mport b'll. In fact, it may kindly 
he collected that at the beginning ot
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the Fourth Five Year Plan, the target 
for 1972-73 was to achieve the figure 
of Rs. 1,760 crores. But, Sir, by the 
efforts of our industrialisation by our 
workers, farmers, etc., we were able to 
achieve the unprecedented export 
figure of Rs. 1,961 crores. Thus, if 
may also kindly be analysed that we 
achieved a figure which is Rs. 60 crores 
above that of the target fixed by us 
for the year 1973-74. We were able 
to get a favourable balance ot pay-
ment position in 1972-73 by exceeding 
the target fixed for 1973-74. What I 
am pointing out is that we should not 
be too complacent about what we 
achieved. We were looking up to the 
situation when, after all, India will be 
definitely able to have a favourable 
balance of payment position imme-
diately. I still remember that a few 
cT’t'cs were rather cryptic about these 
figures. But, I do not want to go 
into that aspect. When we achieved 
a rate of growth of 21.6% in 1972-73, 
many thought that we would not be 
able to sustain it. They tried to ex-
plain it away by saying that this in-
crease was predominant due to the ex-
ports made by us to Bangla Desh. I do 
not want to go into that aspect also. 
1 would like to say that the prospect 
for 1973-74 is equally bright and our 
achievement is equally satisfactory. 
During the first ten months of 1973-74 
—upto January—our export figure is 
Rs. 1,921 crores. This itself is nearly 
22% of the increase over that of 1972-
73. We are quite hopeful that even 
by a very realistic and very modest 
estimate, we were quite hopeful that 
when our 1973-74 final tally arrived 
it would be at least of the order of
18 to 19%. These were the bright 
sides of the picture on our strategy. 
Our prospects have been completely 
thrown aboveboard and out of 
gear by what happened after October— 
after the international situation—for 
which everybody admits that India is 
not responsible. We cannot improve 
upon it. That has ultimately led us to 
a sitmtion where our balance of pav 
mcnt position cannot be in the fore-
seeable future, at least very much ir» 

cur favour.

D.G. Ministry of 284
Commerce

APRIL *, 1974



I  need not explain that. If we go 
by the estimate of 1972-73, to what 
has been achieved in 1973-74, what 
we earned is 20% to 22% increase in 
tiie rate of growth in exports. Bat, 
75% of that will be eaten up by petro-
leum products and fertilisers which are 
our basic needs to sustain.

As regards our export efforts, for 
the Fifth Five Year Plan, our inten-
tion or our aim is to maintain a rate 
of growth ranging from 7% to 8%. 
We can achieve this. There is no pro-
blem for that. We can achieve that. The 
situation that is existing now after 
what had happened after Octo-
ber 1973, even this 7% or 8% or 
10% of our growth rate will not meet 
the needs of this country. Naturally, we 
shall have to strengthen, broad-base and 
streamline our production base. For a 
production base we have two types of 
export commodities—one, the traditional 
or the agro-based and second, the non- 
traditional or more sophisticated engi-
neering goods. As regards the non- 
traditional sector to maintain a higher 
rate of export it is imperative that we 
need industrial raw-materials. Now, 
every item of the industrial raw-materials 
are inputs for the production of export 
goods. The price of every item has gone 
up. So, naturally we are operating in 
a vicious circle. On the one hand we 
want to increase exports and on the other 
hand for sustaining exports we must 
have imports. We are fadjed with in-
evitable import necessity in&pite of our 
best efforts for import substitution. That 
is one aspect

The second aspect is, as the House is 
aware, for quite a long time India's ex-
ports were based on traditional or agro-
based ijndustries. There, Sir, in 1972- 
73 or 1973-74 even when we are con-
centrating on non-traditional and engi-
neering goods for a higher rate of growth 
the performance of the traditional or 
•agro-based industries also is equally 
satisfy* 3ry. Some Members were point-
ing out that the situation in Tea is not 
Veiy bright. If they had used past tence

10— 41LSS/74
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I would have agreed. The Ministry of 
Commerce have taken many steps even 
before the tea estate owners started 
clamouring for that. We know that tea 
is one of our top three foreign exchange 
earners. During 1972-73 our exports, 
due to certain factors, were to the tune 
of 210 million kg worth Rs. 155 crores. 
We took prompt steps and during the 
past two-three months the figures have 
started looking up. The increase is to 
the tune of 27—30 per eejrt and we 
are quite hopeful that this year our 
exports will be at least 7 million kg 
higher than 1972-73 and our realisa-
tion will be in the vicinity of Rs. 160 
crores even as regards the unit value 
realisation recently the price has gone 
up to Rs. 8.2 from Rs. 7.6. So, the 
measures which the Ministry of Com-
merce took have started showing results. 
We knew between India and Sri Lanka, 
our friendly neighbour country, we 
control 65 to 66 per cent of total world 
exports and, as such, cooperation bet-
ween the two was essential. It is with 
this view that we took initiative to have 
C jloser cooperation and better working 
arrangement with Sri Lanka. As a 
result thereof, 1 am happy to inform 
this august House, in the past two 
months definite results are showing. 
Our tea production is also going up. 
In 1971-72 the tea production was 
425 m. k g s ;  in 1972-73 our tea p r o -
duction was 460 m. kgs and this year 
it has come up to 478 m. kgs. Every 
year our production is going up at a 
time whesif the production of some 
neighbouring major producers is not 
upto the mark. In s o m e  cases it is go-
ing down. This is the picture about 
Tea.

As regards Coffee also in 1972-73 
our exports were worth Rs. 32 crores 
and the quantity was 48,000 tonnes. 
This year the export figure will be 
Rs. 41 crores—an increase of Rs. 10 
crores—and quantity-wise also there is 
definite improvement.

There were two hon. Members who 
spoke for and against the export of 
rubber. During the year under review
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we were able to take some very major 
steps. Shri Sathe had suggested that it 
should be our intention to see that more 
and more finished goods were exported. 
In 1973-74 we took some very impor-
tant steps in this direction; we were 
not satisfied with exporting raw mate-
rials only but we thought that we should 
go on exporting more and more of 
finished goods. In that context, I am 
glad to say that some of the steps taken 
have shown results.

Coming to the question of rubber 
export, I would submit that it may have 
to be recollected that during the past 
25 years India was importing rubber, 
or for a short period, was self-sufficient 
in rubber. So, rubber for us was main-
ly an import bill. I thank the farmers 
and the agriculturists because of whose 
higher performance over a period we 
have been able to reach a situation 
where we are not only self-sufficient 
but we can spare something also. 
During 1973-74, in fact, to be more 
specific, in August, 1973. for the first 
time, India exported rubber.

Of course, there are two views about 
it. One hon. Member was quite critical 
about these exports, and another hon. 
Member 9aid that these exports were 
not enough. I shall confine myself to 
saying and repeating that the perfor-
mance of the rubber growers is very 
satisfactory, and the target has beep 
achieved. While in 1972-73, the rubber 
production was 1,12,000 tonnes, it was
1.25,000 tonnes in 1973-74. This has 
to be compared with what the position 
was eight years back; it has actually 
more than doubled. In 1966-67, the 
production was only 65,000 tonnes. So, 
from that situation, during the past six 
or seven years, the agriculturists have 
brought us to a situation of self-suffi-
ciency, and we can earn also foreign 
exchange. In 1973-74, the production 
would be 1,25,000 tonnes.

The hon. Member who had raised 
this matter is not present here, but I 
would like to tell him that mow the 
situation has changed. The original 
dedskm about export of rubber was 
that It would be exported even by in-

curring loss if it was necessary, because 
at the time we took the decision the 
international price of rubber was lower 
than the indigenous satatutory price. 
So, you can understand that the deci-
sion was made definitely to help the 
farmers, when the tyre manufacturers 
or the rubber manufacturers were com-
fortably operating in a surplus economy 
or surplus supply situation and there 
was a glut in the market and the de-
mand was that somehow the surplus 
must be removed; at that time, it was 
economically not advisable to export, 
but still to help the agriculturists, it was 
decided that we would export even* in-
curring loss if need be. The export is 
canalised through the STC. We are 
closely watching the situation. As re-
gards those who were apprehensive 
about the wisdom of exporting, I may 
inform them that the exports are cana-
lised through the STC and we shall 
definitely see that the indigenous 
demand is met and the industry will (not 
starve for indigenous natural rubber. 
At the same time, 1 may have to warn 
the Industry that they may not have 
the great privilege of operating in a 
glut market where they could pay less; 
at least statutorily and legally they 
could not pay less, and i)n the account 
books at least they had to show that 
they were paying the statutory price, 
but they were having a comfortable 
situation of operating in a glut when 
the natural rubber production was sur-
plus and the demand was low; that 
particular privilege may not be there 
now, but they need pot be apprehen-
sive that their demands may not be 
met. We shall be exporting only 
after meeting the demands of the indi-
genous producers. The pitcurc is veiy 
bright, because after all, any tragedy 
has its own brighter side as well. The 
jeqent international situation has given 
us certain advantages. 1 do not want to 
highlight those advantages. In the case 
of jute, rubber, coir, mica which is 
mined in Bihar, etc. in the case of all 
those products which at one time were 
threatened by the cheaper synthetics, it 
may be that the new situation has 
given them a certain edge over the 
synthetics in the international market. 
In that context, it may be that
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will have bettor prospects, if we ope-
rate properly; and similarly jute also 
will have better prospect and so also 
rubber, because it is said that no more 
is synthetic rubber havipg an edge over 
natural rubber; so, even if the price 
falls we need not be afraid of the 
market situation; it is our intention to 
give more and more subsidy and more 
and more loans, as Shri Ravi was 
pointing out, so that the agriculturists 
might be epoouraged and be given 
more incentives to produce more and 
more and achieve the target fixed for 
the Fifth Plan, namely 2,25,000 ton-
nes. These are definitely to be 
achieved.

Now I would touch on marine pro-
ducts. There may be a  few criticisms 
about this, about trawler allotment; 
there may be criticism of the slow pace 
at which steps are taken. I  can only 
assure the House that we will take 
measures to expedite matters. At the 
same time, it has to be recalled that ti>

, this field in 1972-73 we had an un-
precedented rise in export, Rs. 58 
crores. Our target fixed for 1973-74 
was Rs. 75 crores. Latest reports are 
that we are going to exceed it and 
attain Rs. 84 crores. This will be abso-
lutely unprecedented, a real record per-
formance of our fishermen and all 
those who are engaged in the marine 
product exports.

About cashew, I would remind the 
House of the days when almost every 
other day we had a call attention 
motion coming about cashew distribu-
tion. Luckily that is not so now pre-
cisely because during 1973-74, we 
were able to decide upon a distribution 
policy which is satisfactory to the 
workers, to the trade umo<t> movement 
and the export effort, to the concerned 
Governments and to everybody who is 
interested in the reasonable functioning 
of the cashew industry.

The distribution policy which has so 
far snot been criticised by any body has 
been evolved to the entire satisfaction 
o f the working class so that their 
wages, their amenities will never be 
■denied to them by a few people who
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are operating in the field in a clandes-
tine manner.

Here also, 1 humbly submit that our 
exports which were Rs. 68 crores in 
1972-73 are gofeig to be improved upon 
and the performance is likely to be 
Rs. 78 crores. The availability of 
imported raw nuts has also been 
streamlined so that at the time the 
indigenous crop arrives in the market, 
the farmers may be able to get a bet-
ter price. So the staggering of imports 
is showing results in that indigenous 
nuts are realising a higher price.

SHRI R. BALAKRISHNA PILLAI 
(MarelSkara) : What about da>hew 

plantation ?

SHRI A. C. GEORGE : We arc 
interested in that also. We will pass on 
the suggestion to the Agricjulture 
Ministry.

SHRI R. BALAKRISHNA PILLAI : 
That will not materialise. That is the 
whole trouble. For the last 20 years, 
you have not done it.

SHRI A. C. GEORGE; Now I 
come to a suggestion made by Shri 
Sathe. In 1973-74, for the first time, 
we started regulation of the export of 
semi-finished leather. Here also I  
would like to take you back to last 
year budget session when there were 
so many call attejotion motions and so 
many members were agitated about it 
and were discussing the pros and cons 
of the leather policy of the Govern-
ment of India. We came to the con-
clusion that progressively we have to 
send out finished material. Therefore, 
a. disincentive was put oj> the export of 
semifinished leather and an incentive 
was provided for export of finished 
leather goods. This is defimtel) show-
ing results. Export of finished leather 
has gone up from Rs 10 crores to 
nearly Rs 18 crores

At the same time, some hon. mem-
bers were expressing apprehejtvsicm here 
last year. The export figure ot semi-
finished leather has not come down; 
valuewise it has gone up though quanti-
tatively some restrictions have been
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put. 1 am happy to inform the House 
that this year also we are maintaining 
the rate ot growth in the export of 
leather; last year it was Rs. 173 cjrores 
and this year it will be Rs. 184 crores.

S.' in all these items which cajj be 
caUcJ the traditional or agro-based 
items, our performance is quite satis-
factory though our policy is shifting 
more and more to export of finished 
goods rather than of raw materials.

As 1 pointed out at the beginning, 
we are facing a great challenge espe-
cially in the Ministry of Commerce be-
cause the unprecedented rise in the 
cost of our import bill is  more than a 
challenge to the Ministry of Com-
merce. It is not by limiting exports or 
by restricting the availability of raw 
materials that we can improve our 
cconomy. We will have to maintain the 
supply of industrial raw materials; we 
will have to maintain the ip p u ts  needed 
for higher production. So naturally we 
can balance our trade by higher 
achievement of export to d iffe re n t 
countries. While laying enough stress 
on the traditional agro-based exports 
and their production, we are striving 
our best to see in the non-traditional 
category of exports wc put up the 
m a x im u m  rate of growth and maintain 
it which alone can fetch us the foreign 
exchange needed. We are making our 
best efforts to see that all these targets 
are achieved so that the coujntry will 
be taken to a stage where in site of odds 
and crises, we will be able to achieve 
zero aid or self-reliance which is our 
goal.

SHRI C. K. CHANDRAPPAN : (Tel- 
licherry) : May 1 ask one small ques-
tion. 1 think he will answer it. He did 
not say anything about the problem of 
nationalisation of the tea plantations, 
about the Kerala Governments' ordi-
nance for the nationalisation of the 
foreign owned plantations which was 
put before the Government, as for back 
as in 1971 and also about the take-over 
of the foreign trade in coir. I would also 
like to know what is the policy of the 
Government with regard to the new en-
trants in the field of marine products tlv

Commit*
monopoly companies including Union 
Carbide.

SHRI A. C. GEORGE: About the 
nationalisation of plantations, as a major 
policy matter, my senior colleague ProL 
Chattopadhyaya will be referring to it 
in his speach.

About the nationalisation of coir 
trade, it as suggested last year that as 
a firest step we may canalise the export 
of coir goods. But the Government of 
Kerala had different views and it was 
particular that short of nationalisations 
nothing must be implemented. But we 
were having the view that as a first step 
we will go for canalisation of exports,, 
not nationalisation of the industry.

SHRI C. K. CHANDRAPPAN : The
Government of Kerala is for nationalisa-
tion of the trade.

SHRI A. C. GEORGE : Its attitude is 
lor nationalisation, but it opposed the 
canalisation of the export of coir goods.

SHRI R. BALAKRISHNA PILLA I: 
The position is, in the black market, the 
pricc of tyres is very high, whereas the 
actual cultivator is not getting the correct 
price or the expected price for natural 
rubber. I want to know whether the 
Ministry is considering to raise the pre-
sent price of tyre to the actual price 
which it is fetching in the market so that 
the cultivator also will be benefited by 
getting more price. What is the attitude 
of the Government?

SHRI A. C. GEORGE: I may answer 
it fully in this way. The statutory price 
for rubber fixed in September, 1970 is 
Rs. 520 per quintal for the best variety, 
RB-1. The market price, in comparison 
to Rs 520, the statutory price, is Rs. 670. 
That means Rs. 150 per quintal over 
and above the statutory minimum price 
fixed.

sft *t*tt (qr?ft) : *
arrfarwi jt s t f t c  ^ rr  f? far
'3'TTT 3TRTRT ^

% sFnft * p w tt sfFer % ark  
ijfffpr v fc m  sr̂ rraT |  s t r t  h  
srrsFrr |  i 3



*f?rr *rf?rr g J
%  w m  |  i 2 0 0  'Z fa p r t

i  ^  OTT 3T«TcT

293 DC. Ministry of CHATTRA 18, 1896 (SAKA)
Commerce

«n£t $  i f*r arrr % <rm  ^  * rf# , 
?r$t afa: *r *srr *rto% t  i

W *  *T$t TT ttftfTTO * t  tft sfarw*

I  * ■**!* ^  3T̂  OT ^
*r*St£ I «r *nm  t  l
*if f ^ r r  frr^ w srraT & i « n r f  
s t jt r  ‘firw^r ^irir v p t  vxW t  i % 
k t&  fT*r % *rcrfcr # i s t  w xrt 

ir^f^r |  %faw ^rt «it am v t «frwn*re 
iyfHre* <?far f^n r  * t  % \ 
arrT irirfa* «ttt f a  *t yanr wrt m frrc t 
% m x  <?fa ^ rp -  +m l3? ^r£T ’ 
’fart^T *  &T* *n i *n r  fTirp- 
aftr '■H7fKTST? TTEffhrft % 37TT cTt̂ '
T^TT \ v j t  f w i  wru  ? T H m ^
3>IT P «P?t cTfT ^fa<T & 7 ’TPT %‘SFT

^ f r m ^  ^ f t t  T t

f^rarr rl" 5fFT?r ?r?t > - j ^ ^ r
f a * f t  *rr? wt f t f t  i

^  f^ R T  -»T5?5T «FT*T ^TTfT f ,  -cFTT tf^S>T 

tpr?T T̂TTT £ %fa?T 37P"
JTFT T f f t  W'T SRTPt f  7 ?T F3TTT 

^Ff ST S ffa 'd  «r SPTRT £  *T W PT rPF

<\ 3P% f  *T <H4K % 5|*~5 MHId f ,  
■’ r ^ R t f  3 ^ r  ^TcfiTT sjr^cft % f a  f r * r ^ [ € t  

vnrrzRT, *rf jw> fnw 37% sft «sim| *t 
#5  ftr 17?r% ^ p t^ t  *r ir ^rt *t f t  ^tttt 
WPlV 3TFT W T¥^t5Fn%  # ? <̂TTT%

anr<Rr^ <mx ?ms% fa
^  f w  ’srarnft f t  aftr

^  ^  m  ^  
% ^sr ^  **  W r q  afk Vf ^ n r  
f a  wrfT 3rtt j % r̂? r̂
4  ? «Tt JT^t: fW  %̂ T*T JfJ^ t ,  

< rm  wr»rrar ^  i s^ b t 
% a r s ® T fm ? r ^ T R ^ r |,  T O f ^n% 
*̂TW% ftn  fa  f*T s r a s t - ^ s t  

’flwk ^?n% t  3fte f*TRT «P«m 3T̂T

TOT f ^ F W  |  ^ faT  3HR fT«T %
•jg^rr arssr f a ^ r  ^ ark  *2?r%
iprrarW ^  ^rr ft r̂rnr eft wr an̂ r i^r ?r 
*t*r f a  # ■  ?nf? ?ft ^T fr^  ^t 
^ r n :  w h r f t  %  3 ? r  t N t  ?TFfr
’̂ pr % H*TT $1T ? 1i%faJT frf
f a  f  t  sft^sr ®Ft w M t  1 3 j k  f*rrT 
irfm szm r ^  fiiPpg T % ^
3ft «rf f  f a  w  t o  % n i k
Ŝn# f a t  ^  ^ t  TRT ffcft |  I 3T^T # t  

’RrTT I  ?ft 3TT7 a n ^  f̂ TJTW % ?TPT I 
am  VIXTRY S^ft I  ?ft 5tT I
^  srt^ r % %î i % i'l ^RrT v r  v n r 5*^ 
«pt t̂faq- aflr fm ernfr ®Ft snt^?R 
^tfaiT f^r^nr %3f?r °rfr w  5pht t ?  i 

TT3R5STR #" :̂ hf> f*rf% ?2T « ft 
?fT̂  ̂ >f> % f̂ rarr, q?% » ̂  faPi^v 
% f^raT, ff̂ TTTT ffrf^'d*' JTWflf
^  fW T  rft r̂?gT% W7T f a  ZZ ^?r rr r ?  
fT̂ r%T7 afK ?rr ^r%  fair ^ tttt ?tt 

? th t  f a  w  wVtt <sr®Bn- f  A arnft 
5tpt w% ?  i jt?  ir> fm  ? r ^ r

TRrngpr spt ^nr ^ i g^t Tf w  
>r»ft ’SFfrft ? i 3ttt sr? n r
srp" ■j^rrr fafsr? w? ^?r
JTfaT ^  3nTr *TW T cP ' ^Tft SFT
■JSrft f t  ^ T  ^  ?rr ^  f a  #7T W F ^  
'Ff^TT t  I (sq ^T R ) JT? tT^T 
tT^rrt  ̂ p rr t, t o t  ^mrr I  g w  
^  3HRTT I  I f W » f f  ^TTf^ im z  
^fat »f?t ^r?r I % «r€t ar^st
m fa iT f 5pfRT I  I 3TTT ^ f a t  T^TT
® r i %fa?r am  5fnfr ^ t  ^  m  
m m  Tf^rr |  f a  ar|?r anrr % 51 fa ^  
*nf*PF | , ^ w t  t̂ F ^#t fr?ft 
t i  W IH  3n% g^TVr *RT ar?R MSdf 
^ THRtf̂ T T̂T fa fa f̂t % 3̂Pffa ^”FT®RT 
VT WHT ^  fa m  eft f a  ^  TTf | 

a f t ^  SR «RT fs n  ? TTSq’ 
T O T R  T̂5T WTfcft f  f a  n ?r|fcTR  % »Tm
^r ^ r r  ^ t  s ftM ff’r  ^  *Pt
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^  #  ?i?f a ra m r $— »mr  
f o r  arrar t ,  arrr % <mr 

arm  $ v t  i tr^fpM «#p^

[« f r  » j 5 r ^  z m ]

a iiw ^gT  t  i 3  ^  sm  snr-wn:
^ r r  1 3 f k  ^  snr sffr
f ^ T  |  I 3TTT ^  i —

4  n ^ r <*r t  gjBRT ^ l ^ T l  | M n t r  % 

t  fo  VT̂ -SFTTVr 400 ^  800 *FC f̂ WT, 
«3ft fern |  wtf mft

fgjf o fFT WT «PTT
sfftFT ? w t  srnr ^  Stsnr t  ^  3nTf 
v t  ftuT T r * w p t  

^  400 «rr, w  *Ft cnft soo *ft *$•
f w ,  fm  f*m  t *  «WT
xm^t «mi I  ? ^  3TTT SfrRT'fT 
WigrTT j| f*F lf|| ^RT % TPff
T rm  w  3JT?TT I , wftwt % TRT
« if  ̂  w r ,  f%  a m  %  f o s f r -

STWR < # <  <1 sN? ^  t  I 3TTT^^T 
sfTR w m m  f c f H f f i  m i ^  t .  

* n * r r f  f W R f t  t t  *fr

^n=ft t ^ ^ r r #  i ? ? T ? R ? rn  

?fl * f t  a m t  fsF ^rrfr % «r^
^  I srsr ^  vm  <ft 3TTT fa r

5̂1 % ^irt^r ?#TT % fw r̂ ftvcRT ^TST
^rfi^r, r̂ar % fw r  tt sfrt ?n?r
751 3̂ r ^' % f*T*T vPTT̂ T I 2T75T
?ft f ^ r  ®tivj i % ^Tnrr ^ tt^ tt 

<f % ^ t r t  t t f t  ^ t t  ?ft w rf^  i
tf/ST ’efrsr faRf% cRwfto fftcft

% f% a m  %  *r? t f trf o * f U  #

v h r r ' f f ^ H '  ^ r f r  %  ^  TTefr q r  

f iMterf t  *Ft srer?* % i Tr4€VfT*r«r 
%, t t m  ^ t | ,  ^  'T f r :

%— ? n fa re  ^ r  # a f t  *Pt

^ = T  %TIT I ?fT 3TPT ?Tf #  ̂ T f ^ :

|  i ®Ptf ^ r r  |  f%

spt 3rr*r ^ r — *r* ? a r  # 5

f t r  w m  — -R^T^Tt ’S R t,  JTSt % 

«®JKT WT #  #  I W  T O
^ t ^ r f a r f ^ ’T ^  Jr £  * r  

srrcfV 4  1 |s* rf* ra -  ?r»mT

j? m *- ^ ts iT fr^ ^  ^ r r  ^ rf^ r 1

- ■ *̂ "v rs f ... ». .. «>...« » » ft _̂«T m m  3fTT ^T^Nic THPRtjT « 
f*p 4  v r w r  ^r w t t

^ r m  g  f t n r  f t t r r  ^ r w  1

*pf SiTT 'jThVI f^WT, erfipT fRTT 
ftWT W ,  ^ T  W  f*T f tR T  f

5TWTf 3TRft, SfftOTT §  %
W f f t  I ^  fT T  ftW T , f t^ R T  

r n F T ^ f r ^ x  ja r r ,  ??TTr * m r  

^ T T ^ r r  «rr, %f%?r f r̂r ^  fimr 
sftr ’sft c^vppht ;t t s t t  ’̂ tt^tt «tt ^  
IJ*WMV |^ r r  1

arrr % anft s jfw r  4>'raH^ wrr fw’sp 
f%?TT f%  '3vTVt 3 5 0  2*T »T^V ^T f^T ,

4 0 0  ^ r r f ^ ,  % a m h F T  ^

^ 7% |  1 h  *T^?rr ^  f^r 

*RT 3TF^T I ,  ^  1 ^ 3 -

%rpfr t — TO ^PFt ^ 3 ^  I

amV m 3  %  * m

W$r %  #  f^^RTR ̂  f̂tnT 3Ft srT5T9cT 
’T ^ t sF ^rrr ^ f t His^i'H 5R ?r

t  I 23^ Splft T &  t r

w f t  ^rr ^  w n  |3fr | ,  SrfifrFr s f r ^ n  
^  % I tf^ T  T?T |  f%

^ i-sri ?ftn sri <rrrfr *r ftr t  » 
srnr ^ ’■ft® 5r f  ̂  qrarr
3 5 R ,  t f t  3TTT %  ?TW

1 arm % ^  v  ^fr
w ttr  # 3  t  3 t^ r

1 ^  3 n f  °  ?fVo t r ^ o  3 t t P r t #

#5 ftr | t t  f  ^ f r  ^ u m  spt v ’tf  
arr̂ r w m  #  arnflr »rt t  u t ?ifr h t ftr#  
*rs3n? ^  shkt ^  an?ft |  1 
'SPT?-3PT? 9TT^*T *pt 5* ^  ^nrt 
t ,  t r n ^ t  % 1 s m  srrr w  
cfy 3R- 3TPT ^T  fsRT s m r V  ^  ^  f ,  

arrr ^rNr ^ 7 ^ ,  aw  s t tt  ? m ^ r  
srw  fk^rFP sftftnr 1
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3TR 3T3FT filPTfPf f ,
WM 'TC fC? f  fsp 5TTW *  Wti
t r r i i f t  ^  ^ f r ,  * n w *  av  
# r ,  crc$ *r*r i
3rrq ^fartr f% n v r f t  $rcfr t>
t*w tr, % aprc st  ^
$  am*Fi* v f t  srrat f  i

anftrc # *  far sot wrt st T̂RT
*rr$?rr g ^r^rnft *n$r f* sftfrcr %

?f qftfapT, sfTPTT̂ .S
s r c ta  % # w  1

♦SHRI S. A. MURUOANANTHAM 
(Tirunelveli). Mr. Chairman, Sir, we 
were happy to hear our Deputy Minister 
of Commerce, Shri A. C. George, saying 
that the exports had been increasing 
significantly. But, Sir, the balance of 
trade position is not satisfactory, in
1968-69, the imports were higher than 
exports by Rs. 550. 7 crores. In the years
1969-70, 1970-71 and 1971-72, the im-
ports were higher by Rs. 169.4 crores, 
Rs. 99 crores and Rs. 216.3 crores res-
pectively. For the first time in the history 
ol our country, in the year 1972-73, the 
e\ports were higher by Rs. 164.2 crores. 
It is felt that again in 1973-74 the value 
ot imports would be higher than exports.

Sir, it is highly regrettable that the 
exports of traditional goods like tea, jute 
goods, sugar, iron and steel, spices like 
pepper, cardamom, etc. have been declin. 
ing. At the same time, the imports ot 
fruits, vegetables, machine tools, cotton, 
wheat etc. are going up. It is really pain-
ful to note that the Government have 
not yet exploited the vast export poten-
tial in marine products, fruits, flowers, 
forest products like processed plywood, 
gums, shellac etc.

From pages 183 to 191 of the 1973-74 
Annual Report of the Ministry of Com-
merce, you will find the Government’s 
Export Policy Resolution of 1970. It is 
mentioned in this Export Policy Reso-
lution that the role ot the public sector 
in the development and expansion of our 
foreign lr>tde will be expanded progres-

297 D.G. Mintitry of
Commerce Commerce

sively and substantially. Here, it is rele-
vant to mention that greater attention 
should also be paid to the export of pro- 
ducts manufactured by our public sec-
tor undertakings. 1 wish to draw the 
attention of this House that the export 
of products manufactured by our public 
sector undertakings does not constitute 
even 5% of the total exports of the 
country. I request the hon. Minister of 
Commerce to explain this sad feature of 
our foreign trade.

Sir, we have 17 Export Promotion 
Councils to assist the export of commo-
dities like cashew-nuts, chemicals and 
allied products, cotton textile, engineering 
goods, hides and skins, plastic and lino-
leum products, shel’ac, silk and rayon 
textiles, spices, sports goods, tobacco, 
processed food, basic chemicals, finished 
leather, wool and woollens, handloom 
products, gem and jewellery etc. I am 
extremely sorry to point out that in 1973 
that the exports of all these commodities 
have declined inspite of these Export 
Promotion Councils. I am compelled to 
state that our scarcc resources are being 
wasted on these Export Promotion Coun-
cils, as they have not contributed to the 
increase in the export of commodities 
for which they are meant to assist.

Sir, the Government set up the Marine 
Products Export Development Authority 
on 16th August, 1972 in Cochin to take 
such measures as it considered fit for de-
velopment of off shore and deep sea fish-
eries with special reference to export. 
This organisation was also empowered to 
import traw’ers tor deep-sea fishing, to 
assist the indigenous manufacture of such 
trawlers and also to assist the industry m 
a constructive manner. But, it is inex-
plicable to me that this Authority should 
have permitted a foreign monopoly con-
cern like Messrs Union Carbide India 
Ltd., to undertake deep-sea fishing for 
export purposes. 1 request the hon. 
Minister of Commerce to explain whe-
ther this is the way that the indigenous 
fishing industry is being helped.

The hon. Deputy Minister referred to 
the close co-ordination that exists bet-
ween India and Sri Lanka in the matter 
of tea exports. I would like to point

"‘The original speech was delivered in Tamil.
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out that during the past three years the 
export of onions and chillies to Sri 
Lanka has come to a standastill. Large 
number of workers enaged in the export 
ot trade of onions and chillies in Tuti- 
corinn, which is a part of my consti-
tuency. m Nagapatttnam, in Poona and 
in Bombay have been thrown out of 
employment and their livelihood. 1 
would like to have clarification from the 
hon Minister on this point.

Sir, from Tuticorin of my constitu-
ency, pa’myrah stalks and fibre are being 
regularly exported and the value of their 
export is of the order ot Rs 2 24 crores. 
With a view to assisting this industry, 
the Khadi Commission requested the 
Indian Institute of Foreign Trade to con-
duct a survey of this industry and to 
suggest ways and means ot assisting this 
industry The Indian Institute of Fore-
ign Trade has submitted its Survey 
Report suggesting liberal cash assistance 
to this export industry Six months ago 
there was also a Seminar in Madras, in 
which the Khadi Commission also parti-
cipated, which discussed the problems 
of this industry in detail But so far the 
Government have not announced their 
acceptance of the recommendation ol the 
India Institute of Foreign Trade iegard- 
mg liberal cash assistance to this export 
industry I would like to know from the 
hon Minister the steps he proposes to 
take m this respect

Sir, the Government accepted the reco-
mmendation of Sitaramayya C om- 
mittee about exporting only finished 
leather hereafter, as that is cxpectcd to 
fetch more foreign currency While 
the Government is quick to implement 
this recommendation, mothing has been 
done so far to build the infrastructure 
for the production and export of finish-
ed leather In consequence, the tanning 
units not suitably equipped with 
machines for finished leather pro-
duction have been caught unawares 
Out of nearly 400 units in Tamil 
Nadu, which has been occupying 
a premier place in the export of 
leather, 350 units have been closed and 
nearly four lakh workers employed m 
these tanneries and allied industries have

been thrown out of employment Simi-
larly, nearly Rs. 60 crores worth of tan-
ned leather has also got accumulated in 
Tamil Nadu. Another deprecating thmg 
that the Government have done is per-
mitting the monopoly houses to enter 
this industry reserved for small scale 
sector, under the pretext of creating a 
quick infrastructure for finished leather 
and leather goods production These 
monopoly houses are going to 
swallow hundreds and thousands of 
small tanners m the country. Sir, there 
is urgent need for additional fiscal incen-
tives and also liberal import licences for 
machines and materials for the produc-
tion ot finished leather. I request the 
Ho t  Minister to look into the problems 
of small scale tanners amd do the need- 
lul. 1 wish to place* on the Table of the 
House a memorandum detailing the 
plight ot small scale tanners, leather 
exports and workers m our country.

While the price of cotton ha< gone lip 
bv KKKt during the past six months, you 
can imagine the rise in the pricc of yarn. 
The Cotton Corporation of l^dia was 
set up to stabilise the p ice of 
cotton in tho country and also to 
end the hold of middle-men o i  the cot-
ton trade I understand th it Cotton 
Corporation of India is also Wiing the 
services ot the u rv  same middlemen in 
the procurement of cotton Consequ-
ently, the use in the pricc of colton has 
not been arrested During 1972 71, the 
Cotton Corporation of Indn p-ocured 
3 88 lakh bales of cotton I •'ed not 
say that it is the bounden di of the 
Coiporation to supply adequa'e quan-
tities of cotton to the sick mills taken 
over by the Centre and the State Govern-
ments l would like to know from the 
hon Minister how the Cotton Corpora-
tion has helped in arresting the rtsc in the 
price of cotton and also m what man-
ner the Corporation has assisted the sick 
textile mills taken over by th^ Centre 
and the State Governments

Recently the price of standard cloth 
was raised by the Government by 30%. 
But the actual increase to the consu-
mers is 37 5% That is because the 
Government have increased the retailers’ 
margin also from 12 5% to 20% on the 
ground that the freight rate, distribution
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*The Speaker not having subsequently accorded the necessary permission, the 
paper was not treated as laid on the Table
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expenses etc have gone up I can under-
stand if this is applicable to the retailers 
m far away corners ot the country I 
would like to know why the retailers in 
big cities who are nearer to the Mills to 
the godowns and who do not incur any 
transport expenses should be given this 
increase in their margin 1 hope the hon 
Minister will clarity this point, as the 
common people who are the consumers 
of standard cloth have beep hard hit by 
this rise

While the price of standard cloth 
has been statutorily increased by 30%, 
the Government have appealed to the 
mill-owners to increase their produc 
non from 400 million metres to 
800 million metres of standard cloth 
1 want to know whether the Govern-
ment have got any machinery to ensure 
that the mills produced 800 million 
metres s0 that at least adequate supply 
is available to the consumers

Some time ago the cfcss on mill cloth 
^ as increased for the ostensible reason 
oj assisting the handlooms m a better 
manner But the entire cess has now 
been merged with the general r t venue 
The financial assistance to the hand- 
loom scetor has also not «one up in 
inv apprtci »blc manner Accoiding to 
the latest declared textile policv of the 
Government 2*5 lakhs ot handlooms 
in our country which cm pioduce i 
substantial portion of the cloth require-
ment ol the countiy would be helped 
not only fm'mcially but also in the allo-
cation of >arn I would hke to know 
the concrete steps taken by the Gov 
ernment m this respect

While the Tamil Nadu Government 
arc m the process of introducing legis-
lation for reserving dhoti, sari, lungi, 
chaddar, angavastram, bed-sheed, bed-
cover, carpet, handkerchief, towels crape 
cloth etc for the handloom sector, the 
Central Government have not yet 
announced its all-Ixnha reservation 
policy for the handloom sector 
Similarly, while the State Government 
has completed the census of unauthoris-
ed powerlooms m the State, which are 
detrimental to the interests of hand 
looms, I understand that the Cefttral 
Government has not yet completed the 
all-India census of unauthorised power-

looms Unless this work is completed, 
the handlooms cannot be helped to 
stand on their teet In order to con-
trol the number of unauthorised power-
looms in the State, the State Govern-
ment has also asked for a quota of
10 000 powerlooms m the State 1 
request the hon Minister of Commerce 
to enumerate the steps he proposes to 
take in the matter of helping hand 
looms i» the country

Before I conclude, 1 would reler to 
the fact that the Textile Commissioner 
controls the distribution of yarn over 
100 counts, without having any control 
on the pnee of yarn This has enabl-
ed the mill-owners to fleece the hand-
loom weavers Similarly, the allocation 
of staple fibre to the mills is controlled 
But the Mills have got a voluntary 
schemc ot distributing yam to the 
handloom weave i s This is the position
in art silk also I request that this 
\ oluntarv schcmc of distribution ot 
>arn should be scrapped It maj either 
he h tnded o\cr the State G o^nm ents 
ir thw Centie m i\ IhemscheN do this 
work I hen t nl\ the b irvdloom 
weavtis will get -adequate qui tity ol 
>arn at rtasonuH prices Sir t1 e faci-
lities md concessions to the handloom 
weaveis ire getting dwindled day by 
dav In consequence the production 
h is suffered leading to fall in the ex-
port ot hindloom pioducts 1 wiuld 
like to know the steps being t len bv 
the Goxcrnmcrt to revitalise the hand-
loom sector Sir the initial depnecia 
tion allowance of 20% now being pro-
posed for cotton and jute goods should 
also be extended to art silk industry 
1 hope that the hon Minister of Com-
merce will exert his influence on this 
matter which will mcrease the export 
of art silk products

In conclusion, I would plead with 
the hon Minister that the Governmemt 
should take keen interest in reviving 
the export of onions and chdlies to 
Sri Lanka Similarly, liberal cash 
assistance should be extended to palmy- 
rah fibre and stalks industry so that 
its exports can be stepped up substan-
tially



SHRI RAJA KULKARNI (Bombay- 
North-East) : Mr. Chairman, Sir, the 
pattern of international trade has been 
changing since the last three of four 
years so rapidly that, I  am sorry to see, 
our Commerce Ministry is not catching 
up with jt, though there have been
some efforts made by way of modifica-
tions in the export policy amd the 
strategy that has been adopted since 
1970. I was listening to the speech
made by the Deputy Minister. He has 
been having the same old thinking 
about export promotion and import 
substitution of traditional items aind
non-traditional items. I think now
there is a need for a completely new 
look to the international trade of our 
country. For the last so many years, 
and eves* under the export Policy Re-
solution of 1970, the base was surplus 
nature of production of a commodi-
ty—traditional or non-traditional. What-
ever commodity we produced, we gave 
priority to indigenous requirements and 
then if we had surpluses we tried to 
find out the export potentiality of those. 
This has beep the main basis of the 
export policy so far.

But now it is a  question of prices 
in the international market and the 
potentiality of any item to fetch foreign 
cxchangc, whether we produce in large 
quantities or we produce in small quan-
tities is mot so material for export 
drive. The base of a new export policy 
has to be what commodity will fetch 
more foreign exejhange if exported, 
even though our production of that 
commodity may be short to even meet 
our indigenous requirements. There-
fore, a completely new list of commo-
dities of international trade, ha$ to be 
made on the basis of their potentiality 
to earn more foreign exchange. This 
kind of a new change that has come 
in the international trade changes the 
whole outlook. But I am sorry to find 
that our old Policy Resolution of 1970 
still remains as the guideline for our 
export policy.

In the Report of the Commerce 
Ministry it has been stated that there 
was? a Committee to devise a mew ex-
port strategy. But we have not heard 
of the emergence of a new strategy.
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No enunciation or declaration of a new 
export strategy has so far been made. 
We are short in rice production, but 
recently we exported some rice to 
Middle-East countries; even if it means 
that we have to import some rice from 
other countries. The country is bene-
fited by such export. We are exporting 
sugar though we are short in sugar pro-
duction in our country. Even if we 
have to import sugar from other coun-
tries, our country would still be bene-
fited if we export a part of our produc-
tion.

The hon. Minister should take the 
whole House into confidence apd tell 
us what exactly is the new list 
of those commodities based on 
the guideline of capacity of the 
commodity to earn more foreign ex-
change. However, it appears that there 
has been certain a d  h o c isn t  which is go- 
W>g on in the Commerce Ministry. Many 
times the a d  h o c is m  creates more diffi-
culties in the implementation when it 
comes in confrontation with other 
Ministries, such as Transport and 
Shipping Railways or Finance Ministry. 
Difficulties of this Ministry increase 
through cross-purposes with the result 
that the country suffers and losses are 
more.

I would draw the attention of the 
House to a specific issue of the coun-
try’s increased losses arising out of con-
tinuation of old export strategy. I would 
give only one example. The Deputy 
Minister stated and some members have 
also referred to that we should export 
more and more of patural rubber. 
They pleaded the case for the export 
of raw material. Now, a time has 
come for a new strategy. If it is ad-
mitted that in the international trade, 
it is more beneficial to export finished 
products than raw material, then we 
would like to know what wisdom is 
there in continuing the export of natu-
ral rubber especially during the last one 
year when there are thousands and 
thousands of small rubber goods 
manufacturers in the country who are 
starving for want of raw material, are 
not getting the raw material, that is, 
the natural rubber. In our country, the

8, 1974 D.G. Ministry of 304
Commerce



production of both the natural as well 
as the synthetic rubber i$ in short 
supply. Are we going to import natural 
rubber and feed these small-scale rubber 
goods manufacturers in the country to 
keep them running and to avoid un-
employment in the rubbers goods indus. 
try?  It is these issues which need to 
be clarified and explained the export 
strategy if it is to be in the interests 
of the nation.

Similarly, we have given during the 
last one year a number of cases of the 
raw materials which should not be
exported because they fetcjh a very
small export value. Their added value 
is not much. Take for example, the 
barytes from Andhra. It is a non-
traditional item of export. It has been 
developed during the last four to five 
years only. Some small scale manu-
facturers through the indigenous tech-
nology have successfully processed these 
barytes which oome from the mines in 
Andhra in a crude form, into a powder. 
This powder is required in the Middle 
East countries, by the oil industry in 
the drilling of oil wells. We want to 
earn foreign exchange trom the Middle 
Fast. Wc have pointed out to the 
Commerce Minister that here is a case 
where our country can earn crores ot 
rupees worth of foicign exchange. 
The manufacturers of baryte powder 
have huge orders on hand but they 
cannot fulfil them because the raw 
material is allowed to be exported in 
large quantity. With a view to get 
some idea I will cite an example of 
one exporter of barytes powder. 
Chemco Supply Corporation of Bom-
bay during last two years has started 
exporting to the Middle East-countries 
for the oil industry there the baryte 
powder and it has earned for the coun-
try crores of rupees worth of foreign 
exchange. It has got orders now but 
they say they cannoi execute them 
because the raw material is directly 
bei.nrg sent abroad. To those who are 
producing the raw material Govern-
ment should give licence for manufac-
turing and processing of crude barytes 
instead of allowing them to export 
crude barytes which has very little add-
ed value. Let the country stop export 
of raw materials and let us export
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those finished products which are in the 
interest of the country and which will 
fetch more export-added value.

I will give another instance wherein 
practices followed by the Ministry go 
directly against it$ own declared policy. 
There are large export orders for 
woollen blankets, from the African 
countries also from some of the Middle, 
east countries which are oH produ-
cing countries. It is the shoddy indus-
try which manufactures woollen blan-
kets. Its imported raw material, 
woollen rags, is detained in Bombay 
docks. I do not know whether the 
difficulty was because of inter-minister-
ial contradictory policies are because 
of failure of proper decision by Com-
merce Ministry. This is an example 
where the Ministry has completely 
failed. Ministry did not take proper 
decisions at proper time. They made 
mistakes after mistakes

Last year there was a scandal,— 
woollen rags scandal. Woollen rags by 
themselves should not be an item of 
scandal. It is a valuable raw material. 
The scandal is made by some people 
who are not actual users, because of 
certain policies pursued by the Govern-
ment. Government gave licences to 
non-actual users and weavers who did. 
not require such raw materials. They 
required only yarn but they were given 
licence for import of woollen rags. 
In the guise of rags, weavers imported 
second hand serviceable garments. Last 
year the scandal was discovered. A. 
CBI enquiry was instituted. One does 
not know what is the outcome. Who 
were the culprits ? We don’t know. 
We pointed out these facts to the 
Commerce Ministry. We said that the 
main defect lies in the Commerce 
Ministry giving import licences to 
Ludhiana weavers who did not need 
such raw materials. Their raw material 
is yarn. Woollen rags are raw mater-
ial for shoddy spinners and nor for 
weavers. It is the raw material 
for shoddy spinning units. They are 
actual users. Therefore no licence 
should be given to the Ludhiana units. 
Their import licences should be stopped 
and they should be given to the actual 
users ; e , the spinning units But no
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decision was taken on this basic point 
Some kind of ud hoc patchwork was 
made And what was done ’ May be 
the Commerce Ministry did it with 
good intentions, one does not know 
But, instead of stopping the licence of 
the weavers, the Commerce Ministry 
imposed a condition that there should 
be 100% mutilation of the imported 
rags Now, it was not known to the 
Commerce Ministry officials whether 
it is possible to import woollen rags 
according to the concept of 100% un 
aenvceable goods What is 100% 
mutilation, S ir’

We were told that the Commerce 
M'fPistry sent its officers to Australia 
to make arrangements to see that they 
should export their woollen rags as per 
the condition
16  HRS

All the Australian exporters were re-
ported to have asked what exactly was 
meant by hundred per ccnt mutilation 
They thought that one or two cuts in 
the old garments according to them 
meant hundred per tent mutilation 
Therefore it is not \ icalistic condi-
tion for a country of origin to fulfil 
What is i rag according to Austrihan 
exporters is not a rag accoiding to the 
Government ot India

In the meanwhile the goods started 
com ng from the exporters These ex 
ports are made by the S T C and not 
by any individual importers actual user 
or non-actual user The S T C  offi 
cials were not knowing how and when 
to go into the market They did 
not know when orders are to be 
plaeed and what should be done about 
the mutilation condition ajnd thing of 
that kind They only created a mess 
of the whole affair They booked the 
orders and the goods came At present, 
more than 5,000 bales, for the last two 
months, are being detamed by the
Customers in the Bombay docks and
almost all these bales belonged to the
actual users, that is, the spinning 
units—spinning mills—numbering about 
twenty five—shoddy spinning industry 
is a labour intensive industry, em-
ploying 25,000 workers They are

now facing unemployment These units 
are starving Some way must be found 
out The Shoddy Mills Association, 
1 am told submitted a scheme to the 
Commerce Ministry which has approv-
ed of the same Some Ajovd of a 
compromise formula has been arrived 
at by making arrangement for complete 
mutilation under the supervision of a 
Customs Officer. But, the Customs are 
not releasing the goods and the Finance 
Ministry is not giving clearajrKc to it. 
Now, it has become an inter-minister 
lal tangle In the meanwhile, demui- 
rage charges are increasing Who is 
paying them * The shoddy spimtumg 
mills will be charged this huge penalty 
for no fault of theirs Production is 
being hit The export orders of these 
spinning units will not be fulfilled 
The country would, ultimately be a 
loser in the cxpor* orders Thus the 
Commerce Ministry’s own policy is 
coming m the wav of our export pro-
motion This is a glaring example 
Thcr is i need for the Commerct 
Mmistrv to immediately sit with the 
F*inince Mmistrv to settle this Fhese 
spinning units are prepared for mutila-
tion in  ler the Governments scheme 
picpirvd b> the Commerce Minrstn 
whciein mutil itnn is carried under the 
supervision of the Customs Ofhcets 
If the Commcrcc Ministry s a  th »t 
hundtcd per ccnt mutilation she IJ be 
there for the woollen rags let make 
the irringement for mutilution of 
woollen rag-, but let them rtleiic the 
goods immediately Something must 
be done by both the Officers of Fmanqe 
and C ommerce Ministries W hj are 
they sitting tight on their prestige Who 
is the sufferer7 It is the people and 
the country who are the sufferers 
The Government however, is not tak-
ing any action The implementation 
of its own policy cuts across the export 
earnings of our country

For the shoddy industry, there is 
another problem apart from getting the 
release of all those 5,000 bales erf 
rags To-day, the prices of wool in 
the international market have gone up 
tremendously and many woollen manu-
facturers m many countries are not im-
porting th“m; because of prohibitive
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in se rt prices. Therefore, why not in-
crease the ceiling 'of shoddy industry 
within the same level of ceiling of 
foreign exchange for whole woollen 
industry. At present it they are given 
Rs. 1.80 crores why not increase it to 
Rs. 5 crores. It is a labour-intensive 
industry and this is an industry which 
is uv the backward areas. Sir, these 
woollen blankets are used by the poor 
and the common people. Defence 
gives a bulk order for blankets. So, 
this industry needs encouragement.

Now, I come to cotton textile. The 
Ministry has already admitted that the 
exports of cotton textiles during the 
year 1973-74 have been less owing to 
the failure of statutory yarn cpntnol 
They are trying to rectify the mistake 
so I am not going into that aspect. 
But the point is that now under the 
Fifth Five Year Plan, expansion of 
spinning and weaving capacities are
visualised with a view to fulfil larger 
export orders. We would like to have 
more textiles exported. The Cotton 
Mills Federation has beejn saying don’t 
put any condition lor expansion on 
new units. I am not advocating their 
cause But what is the Plan? I am 
told the Commerce Munster, m lus 
icply to one of the Question, has
said that the mill-owners demand for 
delicensmg the textile industry for
expansion and new units, is> under 
consideration for a limited period of 
two to three years. I do wot know 
whether this would be a proper stage 
but one fact Temains, it would mean 
the admission of the failure of the
public) sector in the cotton textile 
industry. The National Textile Cor-
poration and the State Textile Corpora-
tions, have taken over, for management 
purposes, sick units. They have shows* 
that these units can be run into profit. 
Why not nationalise all those units 
which are with these textile corpora-
tion and why not they fulfil the need 
of the country—whether for expansion 
of spindle^ or weaving capacity and 
also for exports We would like the 
Commerce Ministry to see that the
public scctor m the cotton textile indus-
try plays an important role in the 
expansion ot the capacity as well as in 
the higher exports of cottoj? textile.
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Similarly, take the other section ot 
the textile industry—synthetiq man- 
made fibre industry. With the good 
offices of the Commerce Ministry there 
was a voluntary pact between nylon 
spinners and nylon weavers. It was 
*not working well because these weavers, 
which are thousands in number, were 
being harrassed and exploited. They 
were making a complaint that this 
voluntary agreement was not working 
properly. The complaints of these 
weavers are still there today. We 
would like more checks to be put on 
the distribution of rayon ajnd nylon 
and something should be substituted m  
place of voluntary agreement. They 
have also committed certain mistakes 
by way of omissions in this agreement 
either through ignorance or for the 
reasons best know** to them.

There is a small section of small 
enterpreneurs known as crimpers 
These qrimpers have been deleted from 
the list, though they are actual users, 
in all sense of that term. They have 
been excluded from getting the multi- 
filament yarn from the nylop spinners 
as a result of special interest of nylon 
spinners. Those units are now on the 
point of closure. The nylon spinners 
have put up their own crimping 
machines with the connivance of the 
Commerce Ministry ajnd these crimp-
ing machines are fed by the multi-
filament yaijnr by these nylon spinners 
at the cost of the innumerable small 
and independent crimpers. This dis-
crepancy should be removed. I would 
suggest that no discrimination should 
be made and judicious distribution should 
be effected, and a new policy evolved 
for the distribution of this synthetic 
yarn.

Wirh these words, I support the 
Demands.

n o  wwtercriw  h t w  (jrssrfa-) :

wft *rpft % sr t js t  i
aft SJTfaTF sftfW  STfafsTRT

s tr ; q fR fw r  ffaT 11
19 73-74 r r  frcfl? ^
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qgfcFiTftwrr tf*F2wrf7«ww vt 
irkfarafa *r> 5T?ft «i?t fw r  #' sr*r?r fo *  

nf̂ FT fti^vft sErt̂ rrf̂ P s r f t t  wft *pt- 
*PT T5T# *T Sfftf fnKIIWW 5T»tf̂ r *Tflf 
11  f ^ t i  w *Pfr *ptt I , "wfor y ft  *r*fsr

«  * f f  44 . 3sfa*RTvt
* f e % vr<sr%«n*rre
$4*r^v*®  w «rR T ^3M ftf

«rt t t t  *wfo %srtrFT s*r *  154 v fti'
*o % **ft«fti

X&  *$*r*Ft iNwv ^  ft? *tt*ftc:
*t ŝrft cprt i w  % yr*r "Sit

*r*r«fcf fa *  f , $*r f w  *rr 
*rror * t ft*rrr ^rnr f*rr t ,  

sqrrnftv  *  ftsm r g tm  fwr I
*rk  w t t̂ *?t fa*sfr *$tt ¥ t  forfa t  
fasnft sr*rfa |  i w r  ^ r wrmftv 
^rofcrti % 3ttt ^nrrr 5jrm r ŝfasnr srtr 
ft^Wt *TRT * t  f**rf*r #' * tf  ^STR ^  
fRTT I, tft f*BT TOUT m ft  STRFT-
Owfa »ftfcr trk  wr?#T*pr «nsf?r ^

*rt *rt f t  fa?mt ifarcrcf 
*itf *rtf *rft |  i w r r  ^ ftesnrrsft

t  »

fre#  ifr 3W f X WT5HT *t »Tt»ff 
% tfwper # ^  ft  Tft «ft, *̂V ^  
*?ftar # ITRt sftfr n VfXXfa ®Ft sffcp»TT 
zpt 8?t i snrr tft sr«r ^r wwmz spt 
TUfft qT ^  f t  Tft t, f® sftfa *W!#t 
'TfCTtf’T spt tffaFTFT ^ t* r ff  I 
% <*1T*J5 fprn: *ft ^r^fPr r̂r̂ rpT q r  wr*T- 
f e m  i ,  fsrc spr *rr*rrfr?T ^  ^  
V ? « W ! T  I ,  f  5TRT * r ? w p  T |  i ,  VTf?
f t t  *fr°
€t<» ^  nrr© ttito fto  ?fto % 3rf^
jnw  ft, ?rr f%*rt srk in w ^  % sn^r 
^  f f  i cttfr #  f»rrd fftRr f*rrft 
jroreftr srk  srf^T ^qrTnf | ,  faff v t 

% |»t w &  ^ f f  ^  n̂r*r qr
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nmrfNw w rm  #  ^
^ r f  i

fSfBi% *rai%  % f ’n r ir^t<pr
^rrar |  i ^  «rtJ?T 

^  % «a?r #  »r  ̂ *ftr ^ r  ’Pf
%?ff % frpq- ^  w Pr t

f»p^rr i % f^ r  w t  ^ r %  w \i 
q f W r  ^ r t t  ^  srrt t  ^

#  f?w% % fe*!T H
t r w f t’d-^ T tg  # ^  %  3TTT IT ^ T ^ tV  #  
TWfr ^ p r r r  #  « ft | A ^  ^PTflT ftp  
^  smfir *Pfr ?w 11 ^ r r  ^ rr
^  %, *tt ^ r  >Ft ^ o t t

f t ,  ^ T  f^ T T  #  * r t f  ^ fT  3T? T 4 p < ^ H  
f t  3TR»Tr, ^TT ^  ^  »T W !T  g  I 
W  Jftf l̂ JfTt fffsfW f<T f^fT 3TW ^  
s^tf sm w w ft T O ; 5Tt 5*nx
f t ir f f r  *i sr*r%  f t  H*fr«ft t  i * r f ^ r  f t :
fffrnj % ?TT3T '37T% 3TTT #  f®  v t  
»Tft *P$T '3TT ffVcTT ^  I

4  »mt *PT ^  T̂cT jpt
?t it  fs r^ rr  n̂rfRrr g f^r f  ® q n s n m  
^ « r t  % f^nrfrr ^  f»PT«R: m f  |  i 5*r 
*fft 7m ftr r r r  %  ?rr®r f W r r  4* <»fi "w rf^r 
ftr ^f%  f tn f r  ^  ^nft spft | f  W
f*T '3»T% f t t m  SRT# % ftrtr ST̂TrT
jf f ts p r  ^  i  *rr v *  ^  *  v m
f t  | ,  f̂ Tr!% gTTT WQ cR% ftqtcf
V t m m  % i  i OTrrrf^F 
fPTT Tngpf spy ^  *ft ST? f?R n  

t  I

*Tcrm ^  fT«TT J  %T »TC3 3 qrr ^  w  
t ,  “ 1971-72 5T gTnT'? ^  % *nFT3<T
1972-73 #  f̂ T'T W a ff  % fT^fcfT ^  

f»RT^ m i,  #  f  ^T*r, fH7T?T M̂ TcT »TT5T, 
= # ft , vfr^r cT«rr ^Fn-fT, # « rft^ r n w  
?nn w r #  i"  ?f * r# t ^  ^  
3JT?HT ^TfcfT I  ft?  ^ f f r ^  5 *  a R ^ f  %
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gm  $ ftrcr ^  f**r vm r*
•t t j h t I ’ * T ^ * * $ rn # q -r  w sc t - 
*nr §m  f  x fa  w t ^ t t  ^  t o

i y e
*n*r fftrT f 1 3ft ^  sR ir  *fr 

fW V  f  IK  «JT fafaSRT ^ f e f a * W R  $1ST 
t  I f®  ’Jffan % 5ETR 3 *Tff sftft- 
fo%*R ^  £*TT I OT *TTT T7" »̂T 
ST»T!T ^WT WWT 1 W Z

ar 3TTT I  1

ar*fr *r fafs?i wit  t ? t  «rr f a  art
tTef̂ TcT ?f^<f 'SH ^  rft ITRT e'TvIca' 
^  ftWT, ^T TT srm STTStfST fa<=FTT Hi 
?rtft £ w  ftqfcr N ? r  vi* 3** 3  ?»# 11
v R 7 , m «T F fr 3 ^ T  3*qT SlfrltS  m  *  WIT 

H  3TT *PI cTT t  I J E  WVS 5 R F
*f ?nmr q?T *tt tfj^r n m u i  \ w f  *  
JTS2T5|^?r^ a ra T 3 f tT f t* ? f l  ^  3 { 7 ? T 3 R ir

?r?«r?Ti 3 ¥ i t  ^  d m n ?r ? t  v t m » r  m  

^  f^zrr w  ^ 3n^Tffr?r srsttt g?f % 
^WtTj- VTfV Tr I *F*T TT TT 

f \ 7 \ f t  * ] 5  JTT?r 5RT ? 3 tf t  I
sfc  w  ^  **V 3fV f- irr fc<?f ^  t  ?rr

«TTelf *  JTTfT TWTOT sftr ^  
^ T t t ^ f ^ T  | JftlTTlftftfi r^ tfi <HTT3 
WT & Wt T*{ 3TtT SPT ?T  ̂f% 3ft3TPEiT?r 
T7# sftor t  ^T^cT if Tjrt? 3frq-
r ? m  ^ w rn - sft sfT ^fr  f  s t  ^  i a* w  

si? sraifarcr rprr #■ i ^ 7̂
^ f»RPTW T T  T ~  T T ^ f l  ^ ^ f 1! ^  |

s im s r  5ft ^rar ^?r f  aq- ^  %fv 
safe?* I  1 r*?rt 3nq ?ppr q r  1 

TTT ?R«> ^ T  F*n^ # ^ 9 0 ^ ^  f?l?2tir 
T V  $Q  3 T ^ W W r ? =fr T 3 ^ 7  f U

^  r  i grr w \  £]$ f  ^ iV i 
w r  q r  f W '^  qr^T i

■f J  W P W T  oTT f r  ^  7 ^ , -  ^  , 

T«Vt ^ t f  ^rTR# ?T?r SH?5T |  f^?R- 
TR tit s-jqr* T7- f i ^  ^  fo r
U -41LSS /74

Comme ce
?fio irrqiTo mro t t o  

#•0 % ^ t; t*t\ *f\m srf?r f^rr s?m%
3rr#¥*T3» $*?FR<n ?.i€i ^3 f  ^  
^ |r f  spV*T?T *r* ^  T̂FT 3TTrrr t  1
* f  *rr  3rrarrr n . f &  i  * tfr 
f^sn^ 1 1 ?TRr s w  $ ar> m*r
9 r« i arTcr 3TT?iT |  S T S T * ^

dfr qTrTT t  fr,g- ^ aFT̂ vr fKT W
^  ^nf\ |  OTfatr n f  3 tt^w v |  f r  w r  

f^ fh r  3n i^  3 n q - t
^  3R t̂# # 3t?^t 1 % ^ r  3n^r 
iT?rr HFt̂  q;sr f^rfiTi^ *ro*r f^ft^Rr 
^ t t  =^rfH 1

srqftz r \  sr^fn an*r %
$  ^*?pr tr?f, sr«f ^  ■?# 1 1 * i  ^tx h t  
<1$  I  3t*t srr^  f t  1 ?ft
f?T 8IT? ?f VI a n ^ T fT T ^ f r
vfe  srTwwrm «rt ?ft 3-^ftr ^T^rr ^ t  
^  i r r « r ^ ^  ?rr

<  >  SF̂  ̂  T**nrrzr
rrr o t  ^ r  ?r ^  t t  fa r
^  ?rf ?ft#f»r*r #  ^rrw7
f  #  ^rtT prf j^fr? ffr a n ^  ^  armw-
r?rr ?r «T¥ 1 #sn: strsr
s r t^ t  t  1 %fi aj-^F«rr
am nm  t  \

ZH\ S P ? F  % sSn̂ T ^sft ^FTsrcTT ^  f  
fafVi^ HTW'JRI t^^TTRd ^5R sc5Tlfe k
^rf? iT  ^  ^  -3?t ? n ^ it ^  t r w r i s
^ r  ^  rf^-R- <rt Wir^T fq #  ^T
SrTTT w\ sq^PTT STTT 1 dTTQTff 
fwf^T ^ ^t ? #  a rm r  ^  ^rt
snrrvfi |  ^  -sfY VVfT t  »

3TfT rR qr?T cSJTv ®TZ\-m£\
r r  t o  t  ^ r  t  5t?t sn m r*  *fr 
^rrfr f  ^  «n"Hr?Tr %■
^TTT°T F J?T Wt fT #  3f5® Tn®FZ «rTfT 
f ,  ^ f n r  *ft mr?rrfR ^  w\ f?wr t  
*̂T arfi- qrV© |  i ^  ? r



[> i° w f i  ittTrcr*r q r ^ ]
^ ? r r  ^rrfftj sftr ^  *• f^T  srarm t o r  
srrar i sffa: srf ^ftir srt£
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^srr'ft *t srrcT f t*  *r |  t o  t o f a
* w r  r̂r sr* tt t  f 1® ^ t r ,  M
JTfr £  ^errfe f  «ft 5RiT % r«qr sfR snrf 
% ?rt«T î^pt «rst *rrerT h t o f a  ftar <tt t* 

a r *  *  ^  ^  ? T T r  1 1  f a T f a ^ f  

?rer«rr srr *r*?rr | 1  * f  ih tr  <rcta % r̂r 
t  t o r  $  f  © srq̂ T eft t o r  I  
a f t r  w  %  f a c t  ^ t i t  f  i  # t o

#  5TW t  I *Tfe W  3ftT SSTR t o r  *rT*r 
eft ^ r  % se'rr^r $  ? ^ r t  sfhc tftort wl 
w m  t o  ^r^crr 11 x fa m *  srrf̂ cr € t  t o r
#  *ft * f  *rf nr* ^Vrr i

f<n* *̂r % f®  f? m  < ^  
Tpft f ^ a f t  srrfadPT f a c t o  ^  erre 
*r$-3TTm  %  ¥ 7 ^  H R ' e T T  f  WTOt T O T  *  

ftar 11 ârar af>T trf«rq^ eft stpt 
|  w t o  ^ r  % trw ^ ts  dfhc to p tt m
^Tffcrr & I ^  #*T*T flTRT TT TT^t r^SPTtf
f t  T fr | stft sr p k  %Tr*fr ^t urt cret 
qqpTqti ?ft tfP̂ rr f  artr sw  ^ Tret 
to * ft Jjsrr 3rfsrd*ft srr s to t  1 1 an*r*?f 
%<f*T i 5-20 farer % itt* to n r r  
% «^^fefr|^V 3rrsrn:^aiT ^T  400 
t t *  farcsr fapeflr 11 «rnrT *rra- *nw sftr 
vrJTST iff*  ^fr ^ft* f t  f̂TcTT |  J eft 
3T«R <FT Sfftf JTTfeJHT f t  sfa  *̂T %
fsprfa ^  ^t t o r  *  sr«TTff torr
3rr<r eft 3rf<T a r r t  ttt^ t 3  s *  ^?r ^  f ^ ? f t
ijfff srrer f  i ft wrm ^r art̂
XT̂fV ^'t?«T ttTR $ I Z*f * n  #  iTfft 
TTft^q1 t t  e^TR *r?r s r r r t o  vfr f^ r r  
> i

a r * f r  J ( r  ^  f  S >  I T ^ F T  a ^ n T T 7 "  S T c T  W l f T c T  

f%q f  | ti^ ^t ^mT q-fr ^?r ^m rc %m 
|  # t o  ^  f^srfr TTf W t  ?i?r>r-
3T#r*> ^rft 11  f̂ r̂ r sirrr 5Ft r gtorn- 
ft*ft ^riffiT afrr f s f ^ f T  ¥t snrfgr ftsft 
^rrffq ^ f * ft 11 s^rfTT

D G Ministry of 320 
Commerce

sr^iT ^  ara r̂r ^rfftr ^  ssmTfx^ 
^  araT ^  % i ?ft eft^ ^pTft % arR ^  
gprr«r afk  w  ^  i sfk*n  t

T̂T ^ «TT fa? ^t ^  5^fT «rm^
^r^rraT^rnTT^f^n (aqwuw) aft 
farfar Tr̂ r̂r |  w  #• srt ^sttt 
sft srm w ^m  |  sftT jt^ t v ^ v i ff^^TT 
% T̂T ^ 5Ten̂ »T fT ^t W  f?qf?T | ? 
STRTTfST % 3RT <*ft 5HPR % M
^  ̂  t o  strrrrT ̂ r  s f t r  apt ?rnr 
w ftvivft ,  ^ r  TT w r 13TT? f*TR l r̂ 

qqrfTZt q- rf^TT vsfk ?nT3 
#T rrfrqi #  T̂̂ rT ^TTTT ^Tl# TT 
mef TfV ft I ^ 5TTT ^  ^eRI% ®Ft
rrr — tt  5*rr«TR ^ ft  tt

srtt f™ , t o  t o r  $  *m  tit*  ^  |  •

% STT«r "̂t 4  ^»TT— 3TFT Tt 
dTT̂ITfT tofeT WJ ti\ f^feT |  W  

•rVfcT fH vftfeT  ̂ T̂T ^ T̂RTT ^T ^
to T r  mff- t o k  ^ r to  *t <»rfg  ̂«it 
sftT dmrr?r i ^  ^ t f  t  f a  argcr ?ft
^^Wr WT srPTTeT *f «P

T T ^t^y  v t  ansif r̂ f ^ t o  
f«rfer ^ t «riefr |  t o  ^ if  ^ r r v t w  
T toT  ^  ^t, I W ,  1TPT 5TT ^ n ^ l t f ^ T  
% f t  I 3TPT % ^  t T ^ r ^ r  % SFem^
^ to p r  f f s r  ffto— 25 r̂irrq', # to r  
% V R t ^ r  % anx v  T tt  m m  
^ t  to T  I 3TT3T ^  fT^TRt % qr’T
%TR 'Ti | q  f — H CTSRT ^ R J
?  i t o T * tnff t %qT*r
^  f  ̂  3TR ^  FIT % -J?T ?T <T®T— t

f  f ^  ? ltr R lTFr ^ a n :  q ^ ^ v i f t  f -1 
fTTT %  T T ^ r ^TT5F>TT  ? n  f"P3 T eif ^ f t %  t i t  
3T2TR ^  t o  3fhr ^T?T *TW eft l i f t  ^  «ft 

^rsrr^ t o  *T3T I 3TPT 3T lT!ft^^ ^  ^?ft 
szrspwqrT f p f t  ’STTf^ «ft f %

tit w r  q r  3W5ET ^'t ? t t  i FSf?T^t ?^t, 
arnr f ^ r to  w t t  tHt ?wtTr * t srrrrer w^n  
?-SHR srrr % ^ S R  qrff^^tanrW T

*n*r tit t  «T̂ t ’s r  t o *  i
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tfpft *T?ff *rf «®TR ^  V9*  |t3[ 
3TPT «F> CrflT SWc* ^  ^TTf^— % 
*KV sfrsff *  ? R W  w  Tf£, ^7K  
s f t  3r€*rr^crT a n f  ^  5 5  ?fr st%

t o  *?t ftrafa q?t sft s h j r  arere 't, 
t o ,  wrrsft, t ^ t ,  **r, 3tpt??t zftx 

spq'fT. apt ?tof e t o
fa re ta  w t  ^  t o  i s n f t  *r*ft ^T ft^T  % 

*»nsr %arrr *r w?rawr,^ft>!T snffr *ft ̂
#  v r # ^ m iw  11 < t r p f % r̂nqr 
r̂n l̂r Jf^rrw | — ^  fern £  fa^RT 

5T *cT  r'T ^f «TT, ^ r r  f f f f  |3TT

^tV *ft cptcbV aftr 
’p rf^ r  11 qfe arrr ^  ?ft frsrfa 

^  *t<f ?t i 11 fprR ^ t « i t  sremsR
^  foqfa OTf I — Sfft W>T
SWoT ^Tfe*T | 3TTT ^  | —
f̂%7T 3TftR ^

aro^THf^r— r*r #
$“TOT % «nT #‘

*rar |

Annual Report on the working of 
industrial and commercial undertakings 
of the Central Government, 1971-72 :

The total sales of the corporation
during the year 1971-72 excluding
sales of Consortium Members amount-
ed to Rs. 4.34 crorcs as against
Rs. 3 .84 in the previous year. The
operating results of the corporation 
for the year after non-operating/prior 
period adjustments resulted in a loss 
of Rs. 16.8 lakhs during the year as 
against a profit of Rs. 3.5 lakhs in 
the previous year.

33Tfp*r-*nW I — TO MY q 
T?TfT T O ^ t i ^ r r e ^ f t s m r ^ s F *  
^nrfTTW JT f  fs n r *fT *R T rF T  3TT(T %
*rar^r fftaT t  *r
5rr ^  t  I ^o^otftoaftT lFT  tnjoffro 

; % *rnf apt f̂ETT i ?n r̂r»rTsr % ̂ rnw
■ ^>ff^rrT^T f  \
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^  qft s^TO^Tfw srmq- m  ??<■%, 
i f m r  *frf?r * t  srferfspKr a m  MV ^ r q r r  

«frfrr <r? srfrfirfcrer i t  r§r fh  sN»
*Tf

*r£ jftferarf Mt *rta*rr wn# & «r$f 
^%rr, g s n r i> # € r
11

PROF. MADHU DANDAVATE 
(Rajapur) : Sir, to eliminate the strains 
in our economy, it is absolutely essen-
tial that the export and import policy 
has to be made quite sound. Through 
export and import policies are absolu-
tely the conccrn of the Commerce 
Ministry, it has to be borne in miind 
that the infrastructure for a successful 
import and export policy is also provid-
ed by shipping and transport and civil 
aviation. Therefore it is highly de-
sirable that; there is coordination 
between the Ministry of Commerce and 
the Ministries of Shipping and Trans-
port, Civil Aviation and Railways. 
Otherwise, it is quite possible that at 
the implementation level there will be 
serious loopholes left, as a result of 
which the general broad framework of 
the import and export policy is bound 
to fail.

At the very outset, let me make a 
mention of the failure of the Ministry 
to present the Report of the Tariff 
Commission in time. As my colleague, 
Shri Madhu Limaye. has pointed out, a 
lot of damage has been done not merely 
to democratic norms but even to the 
economy of the country. I was happy 
that the Ministry of Commerce express-
ed his regret for the failure to present 
the Report of the Tariff Commission in 
time. I  hope that such follies will not 
be repeated, because that will affect not 
only the democratic functioning of our 
Government but also the economy of 
our country.

As iar as the infra-structure for 
import and export is concerned. I 
would like to make a pointed re-
ference to the situation that has 
recently developed. The news-papprs 
;i.r,nounced only yesterday that Indian 
exporters are facing a serious diffi-
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culty because the airlines have stop* 
ped the booking of export cargo. Al-
ready, after the furnac'e oil crisis the 
traditional liners have changed their 
routes and some of the cargoes that were 
lifted by the tiaditional liners earlier 
could not be lifted now because they 
do not touch the Indian ports. As a 
result of that, many exporters were re-
lying on air transport. If the airlines 
now stop the booking of export cargo, 
that will create further difficulties. 
Therefore, I would very much like the 
Ministry of Commerce to establish liai-
son with the Civil Aviation Department 
and discuss with them as to how the 
fresh difficulties that have been created 
can be solved completely.

1 would like to say something in detail 
about the problem facing the rubber 
industry. My hon. friend, Shri Raja 
Kalkarni, has already touched that as-
pect in a cursory way. I would like to 
give some facts and figures which have 
not been given by any other hon. Mem-
ber in this debate. As far as rubber is 
coneerned, because of the fall in pro-
duction and increase in consumption of 
both natural and synthetic rubber, a 
very dangerous situation is developing. 
As iar as pioduction is concerned, it 
is very interesting to find how a shift 
has taken place from 1971-72 to 1973-
74. In 1971-72 the production of na-
tural rubber was 1,01,210 metric ton-
nes, which came upto 1,23,000 metric 
tonnes, in 1973-74. As far as synthetic 
rubber is concerned, the pattern is dan-
gerously alarming. While in 1971-72 
the production was 3,02,911 metric 
tonnes, in 1973-74 it has come down 
to 20,000 metric tonnes. So, the total 
production ijn 1971-72 was 4,34,121 me-
tric tonnes and in 1973-74 it was
1.43.000 metric tonnes. What is still 
more alarming is the consumption pat-
tern. In 1971-72 the consumption was 
96.454 tonnes on natural rubber njtwl 
3,37200 tonnes of synthetic rubber, 
making a total of 4,33,654 tonnes. In
1973-74 the consumption of natural 
rubber is 1,22,000 and synthetic rubbei
26.000 tonnes making a total ot
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1.48.000 tonnes, while the total pro-
duction* is 1,43,000 tonnes.

This is the relationship between the 
total production and the total consump-
tion. In view of this, you will find that 
the rubber industry is not able to meet 
with the problems. There is the pro-
blem of unemployment. The Central 
Trade Union organisation is more con-
cerned with that. This situation has 
posed the problem both for the rubber 
industry and for the Central Trade Union 
organisation. The problem of unemp-
loyment will become alarmingly more 
serious. So, it is very necessary that 
the entire export policy vis-a-vis rubber 
industry has to be completedly altered. 
There have been heavy exports aflfd, as 
a result of that, adequate rubber is not 
available for the rubber industry.

SHRI VAYALAR RAVI (Chirayin- 
kil) : Docs he know the total stock* 
available with rubber manufacturers ?

PROF. MADHU DANDAVATE':
These are the figures which the Ministry 
of Gommercc can say are correct or 
not.

SHRI VAYALAR RAVI : With all 
respect to the hon. Member, I would 
like to know from him what is the total 
consumption of small units.

PROF. MADHU DANDAVATE : 
If the Minister says that the figures 
that I have given arc not conect, I will 
be very happy.

SHRI A. C. GEORGE : All his figu-
res are correct except the back-log figu-
res of the previous years. From the 
previous year, there is a back-log of
47.000 tonnes.

PROF. MADHU DANDAVATE : 
Both from the point of veiw of the safe-
ty and security of the workers, of their 
jobs, and also from the point of view of 
the industry, it is necessary that a clear 
statement of policy must be made by 
the Minister of Commerce.

SHRI A. C. GEORGE: While the 
bon. Member \(as not here, I made a 
categorical statement that it is our 
policy to see that the industry is sup-
plied with natural rubber, that the indi-
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genous demand is met, and export what-
ever is surplus.

PROF. MADHU DANDAVATE: 
If this is a cotegorical statement that 
after meeting the requirements of the 
industry and after ensuring that the 
workers will not be thrown out because 
of inadequacy of raw materials, only 
surplus will be exported, I am thorou-
ghly satisfied with the proposition.

SHRI VAYALAR RAVI : At the
same time, the interests of the growers 
should be protected. Even last year, 
ihey were getting Rs. 318 whereas the 
Tariff Commission fixed Rs. 520.

SHRI A. C. GEORGE : If the hon. 
Member, Prof. Madhu Dandavate. can 
kindly pass on to me the name of one 
single industry consuming natural rub-
ber and is suffering for lack of raw 
material, I will be interested to see that 
they are supplied the raw material.

PROF. MADHU DANDAVATE : 
That is the view-point which the Cent- 
l.il Trade Union organisation- has been 
putting forward. Jl he can establish 
that my case is wrong, I will be extre-
mely happy because that protect the 
inljrsts of the workers.

MR. C HAIRMAN : You are parti-
cipating in a debate, not in a dialoguge.

PROF. MADHU DANDAVATE : 
I did not initiate the dialogue. Being 
a democrat, I responded to the dialogue.

MR. CHAIRMAN : This remark
applies to all sections of the House.

SHRI N. K. P. SALVE (Betul) : It 
appeared that Prof. Madhu Dandavate 
was intervening and Mr. George was 
participating.

PROF. MADHU DANDAVATE : 
Now, I would like to make some refe-
rence to the policy regarding distribu-
tion of yam. Unfortunately, the Gov-
ernment could not make up its mind 
regarding the price <as well as distribu-
tion policy of yam. Whenever a situ-
ation was created in which there were
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pressing demands from the handloom 
workers, then only they succumbed to 
pressures and, by that time, sufficient 
damage had been done. Even after the 
new policy that has been formulated, 
there is a difficulty in a large number 
of handloom centres and powcrloom 
cenircs. When ihe yarn is demanded 
by the powerloom centres, very often 
it is found that whenever yarn of cer-
tain types of counts is required, the 
quantity of yarn made available to them 
is not exactly of the type of counts de-
sired by them. As a result of that, 
when they say that this is jnot the quan-
tity required by them because that is of 
a different count, a part of it is actually 
sold in the black market. That is what 
is happening.

In the past, there have been experie-
nces that even to those mills which 
were run by the Government, actually 
the yarn was made available on pay-
ment of palm money. These malprac- 
t ces have created tremendous difficul-
ties, and I hope that Government will 
take note of that.

1 would like to say something—I 
would not like to repeat what Mr. Raja 
Kulkarni has said—in relation to non-
clearance of the consignment of 5,000 
bales ot woollen rags in Bombay port. 
T would like to point out to the hon. 
Minister that, unless they are able to 
coordinate their policies, unless the 
Customs authorities and the Ministry of 
Commerce are able to have a coordina-
ted opproach, more and more difficul-
ties will come in. A theoretical policy 
has been laid down that, unless hundred 
per cent mutilation is effected, these rags 
cannot be brought into the country from 
the countries of the West and count-
ries like Australia. All those countries 
from where these rags are coming, due 
to various factors, due to the price 
factor, due to the cost factor and due 
to lobour not being available in those 
respective countries, even in countries 
like USA, Australia and Western Eu-
rope, this particular task of hundred 
per cent mutilation is not undertaken 
by them. Now the question is how 
is the problem to be solved; they are
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not prepared to undertake the responsi-
bility of hundred per cent multilation and 
here again the 5,000 bales of woollen 
rags i>re lying in the port. The only 
waj-out is that the STC should be pre-
pared to undertake this responsibility 
•and under the supervision of the Cus-
toms authorities, the process of multila- 
tion should be conductcd, what are ser-
viceable and what are unserviceable. On 
that \\c have one approach and the 
Western Countries have altogether a 
different approach. Ours is a country 
whi^h lives below the poverty line. 
And what are rags for them are not 
rags for us here. But leaving aside 
that particular controversy, when hund-
red per cent mutilation process has been 
introduced, on practical considerations 
it is necessary that the STC, which is 
an important agency, the canalising 
agencv i.n this particular ease, must 
show the willingness to undettake this 
responsibility of hundred per cent muti-
lation. and that can be cjnductcd undoi 
the supei vision of the Customs autho-
rities.

Ore point to which my friend, Shri 
Raja Kulkarni, has not referred is the 
quantum of demurrage that is being 
invol ed in this particular case My 
information is that demurrage to the 
cxteiM of Rs. 1 lakh is involved every 
day because of non-clearance of 5,000 
bales in Bombay Port, and at a time 
when there is a crisis of foreign ex-
change allowing Rs. 1 lakh as demur-
rage, to be wasted away like that, will 
mean a serious burden on the foreign 
exchange position. Therefore. I hope 
that due note will be taken as far as 
this problem is concerned.

I would like to say something regard-
ing hand-processing. With the best of 
intentions, certain relief has been given 
for the hand-processing industry. But 
in places like Bombay, it has been the 
demand not only of the industry but 
also of the accredited representatives of 
the labour working m the processing 
industry that this relief that has been 
offered by the Government with the 
best of intentions is being misused by 
certain entrepreneurs who manipulate

things in such a manner that, for all 
practical purposes, it appears as if 
a particular process is a  hand-process; 
it is just a manipulation and, as a 
result of that, you find that this relief 
that has been offered by the Govern-
ment is taken advantage of by certain 
private entrepreneurs only for their 
own manipulations; as a result of that 
you find that the processing industry 
m Bombay is suffering a lot and there 
is a threat of workers being thrown 
out of the industry. We have already 
made a representation to the Finance 
Minister. This is one aspect with 
which the Ministry of Finance and the 
Ministry of Commerce are concerned, 
and I hope. . .

SHRI DHAMANKAR : The threat 
is to the big financiers who are operat-
ing powcr-proccssing.

PROr MADHU DANDAVATE : 
On the contrary, it has been the
grievance of the trade union m the
processing industiy that certain indus- 
tnulisis who are not leally operating 
what should really constitute hand-pro-
cessing are manipulating and aic taking 
advantage ot this. A camouflage hand
processing has been conductcd and
that is creating a threat to the workers 
who are working m the other proces-
sing indusliics I hope that this pro-
blem will also be gone into

There is one problem to which I 
would like to make a pointed reference. 
The Minister of Commerce had already 
given certain assurances to the workers 
concerned. Rightly, our Government 
has taken a decision to take over the 
publication of scientific books and 
scientific journals. On that occasion, 
it was pointed out by the trade-unionists 
that we have nothing against the gene-
ral policy ot take-over as far as the 
scientific journals and scientific books 
is concerned. But they wanted an 
assuiancc that the book depots and 
the book houses will not be permitted 
to throw out the workers taking ad-
vantage of this particular policy. It 
was pointed out to the Minister that 
the India Book House, Bombay, taking
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advantage of this new step, are trying 
to throw out their workers. We were 
assured by the Minister concerned that 
this type of a threat to the workers 
will not arise. 1 want to bring to his 
notice that a situation has already 
arisen and there is a threat of un-
employment as far as the India Book 
House is concerned. Therefore, I take 
it tor granted that the Minister will 
stand by the assurance that was given 
by him.

Lastly, within the few minutes 
available, I would like to make a re-
ference to one important aspect, that 
is. take over of some of the sick units. 
Unfortunately, this provision for take- 
o\ er of sick units and improving their 
health is being utilised by certain capi-
talists to the detriment of the workers 
and to their advantage. When they 
find that their machinery is outdated, 
then when they ftrvd that their profita-
bility ha*, gone down, they declare 
their units as sick units. The Govern-
ment assure them that their units will 
be supeniscd and when they confirm 
th<i( they ure sick units, they are taken 
over. Alter giving the patiesvt proper 
treatment. the profitability of these 
units improves and the entire machin-
ery is streamlined. Rationalisation of 
the old machinery takes place and 
when the profitability is increased, then 
the s>ick units are traawferred back. 
Now, we have a ptovision of law that 
even when suc{h units have been taken 
over, they need not be returned to 
back to the private entrepreneurs, t 
would like Jo ask for a categorical 
assurance from the Minister of Com-
merce that wherever there is a takeover 
of such units ar/d when their profitabi-
lity has increased, they will not be 
returned to those very people who 
were responsible for their going into 
the red. . . .

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADHYA- 
YA) : )t is not.

PROF. MADHU DANDAVATE : I 
hope these industries will be worked in 
the interests of better industrial rela-
tions and also in the interests of the 
industrial workers.
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These are the concrete suggestions 
I have made and I hope the Minister 
will give satisfactory answers to some 
of the points I have raised.

PROF. D. P. CHATTOPADHYA- 
Y A : I must thank the hon. Members 
who have taken part in the debate,
criticising us and suggesting new
things. We take all their ideas and 
suggestions in the spirit they were
made.

Already some points have been
covered by my colleague. So, to save 
the time of the House, I would not 
repeat all those points. I will go on 
to those other points which have not 
been toucjhcd on by him.

My colleague has already referred 
to the projected export performance of 
this year. 1 would just like to also 
i|n*dicate what is going to be our target 
next year. We havc three sets of pro-
jections for the year 1974-75 and we 
arc now discussing in the year 1974-75. 
Our conservative estimate is that it 
will be Rs. 2,360 crorcs and the realis-
tic estimate is Rs. 2 574 crores. But 
wc do believe thut we shall possibly try 
to achieve the target of Rs. 2,771 crores. 
It will be the endeavour of this Minis-
try and the organisation under its 
control to achievc the target.

You will appreciate that this target 
cannot be achieved if we cannot follow 
the correct policy backed by right type 
of institutional arrangements and proce-
dural efficiency and simplification. Now, 
so far as our policy aspects are con-
cerned, I would like to submit certain 
highlights of our policy. First is 
production augumentation. In jute, 
textile, plantations we are thinking of 
substantial expansion and modernisa-
tion, in a planned way, mot in an 
•ad. hoc way. And also our import 
policy is also aimed to meet the re-
quirements of increased production. 
The second parameter is to see that the 
right type of price is realised for our 
exported commodities and services, 
right type in the context of the infla-
tionary trend all over the world. So 
our endeavour would be to see the 
realisation of higher unit value for our 
commodities and to achieve these ends

18SNS (S A K A ) D .G . M in is try  o f 330
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we have entered into dialogue with 
the counties with some of whiqh we 
tnjoy a soit of oligopolistic position m 
the supply of some commodities like 
jute and also tea My colleague had 
already been to Ceylon and I had also 
occasion to discuss this matter with 
my CeJkynese counterpart and we will 
be also in touch with Kenya and 
Indonesia so that our unit value realisa-
tion from tea is proportionate to a,rrd 
consistent with the high inflationary 
trend and higher prices prevailing in 
the world market These exercises may 
be extended and we are thinking of 
extending it m respect of some other 
commodities also, iron ore for exam-
ple, and also rubber which we can 
thmk of So, this is the second aspect 
of our policy

The other thing is this It is the 
perpetuation of new market-, and also 
preservation of our old markets With 
this end m view Sir as you know 
we have alreadv held certain legional 
meetings of our commercial represen 
tatives in different parts of the World 
m East Furopc m South East Asia m 
Gulf Areas etc Wc believe m all 
these areas w'* h ivc tremendous export 
potentiality and \\v ire trying our best 
to formulate our policv identify the 
commodities md consider our promo 
tioml measures so that wc ca.nr tnke 
advantage of the position

Fourthly we are also thinking in 
terms of project exports and product di-
versification There are \ number of 
turnkey projects in Gulf countries and 
elsewhere which we are organising Wc 
are also thinking oi participation in 
construction of railway projects in 
Suez Canal are-j and also in Iraq and 
we are increasing oar volume of non- 
traditional exports like electronic engi-
neering goods, etc etc

So now this policv can be imple 
mcnted if we have some institutional 
structure appropriate to these aims 
and also our procedures should be 
suitably modified and simplified

You know, Sir, that already, a few 
days bacjk, we had atwounced our new 
import and export policies which are 
aimed at considerable simplification

Of our rules and regulations enabl-
ing the exporters to obtain a licence 
quickly, And in some cases, exporting 
without obtaining a now licence It 
was just repeating the existing one 
So all these cater to the same aim, 
namely the expeditious increase of our 
exports
17 HRS.

So far as the institutional aspect of 
our policy realisation drive is concern-
ed wc would like to submit that right 
from our ministry itself to the organi-
sations and corporations under the ad-
ministrative control of the ministry 
things are being overhauled and re-
structured You are aware that the 
ministry itself has been very recently 
and totally re-structured The Commetce 
Ministry is a blanket tern* under 
which there aie three distinct depart 
ments—Department of Foreign Trade, 
Department of Export Production 
and Department ot Internal Trade The 
idea under lying these three distinct de-
partments is to see that a proper focus 
and attention is gi\en io expoit pro-
duction The whole aim of export 
production cannot be rcilised unless 
thi export production is propcily geai- 
ed up The question of geannt; up ot 
export production is pirticularlv peiti- 
nent in the context ot so man> pr«.\ ail-
ing constraints internal and extcrr il 
So, we have tikwn all possible care
md caution to set that evport pro-
duction measures within the ministry 
a it fully coordm ued A lso  as richt 
ly pointed out by some ol the hon
Members, we havt liken care to see 
that there is proper coordination in 
between the different ministries

You know that m between different 
ministries proper coordination is 
achieved through two or three com-
mittees mainly—Economic Policy Com-
mittee Cabinet Committee on Industry 
and Commerce and also a Cabinet 
Committee on Economic Cooperation 
These committees see that there is 
considerable coordination m production, 
trade and commerce so that the func-
tions of different economic ministries 
conform to the same end A similar 
exercise had been undertaken also m 
the official level by forming one high- 
powered Committee under the Cabinet
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Secretary and another highpowered 
Committee under the Secretary of 
Heavy Industry. These had been set 
up with a clear objective that the pro-
duction drives and the production plans 
undertaken in different ministries are 
coordinated so that the export earning 
is maximised.

The other institutional things which 
I would like to indicate arc in 
regard to what we are doing about 

! the S.T.C. M.M.T.C., Jute Corpo-
rations and other things whic'h have 
been referred to by several hon. 
Members. But, I would like to men-
tion another aspect about which I for-
got to mention. In this context, opre 
of our policies, besides the four narrat- 

, ed by me, is also to see how we can 
reduce the consumption of certain 
commodities and services in the home 
market which have tremendous export 
potentialities. You will kindly appre-
ciate that talk of foreign exchange 
increase by exports makes no sense 
unless we are ready to deny ourselves 
certain commodities and certain ser-
vices which arc available to us but 
which have a tremendous foreign 
market.

So. one of our objectives is also to 
see that \vc reduce the consumption of 
thoio commodities and service*, which 
have sifinrficant export potentialities in 
this casj basmati rice, sugar, marine 
products, ctc.

PROF. MADHU DANDAVATE : 
Would you put ground nuts in the 
same category ?

PROF. D. P. CHATTOPADHYA-
YA : I have to think twice before I 
say ‘eyes'.

We expect maximum export earning 
and we all know the constraints of 
production and then if we insist ojrv 
not reducing our consumption in any 
respect on any commodity or service 
we are landHog ourselves in a blatant 
contradiction.

With these policy aims in view I 
would also like to submit certain pro-
cedural things we are following. Apart 
from the simplification of import and

export policy we are reducing, if possi-
ble eliminating, cash assistance and 
subsidy because in an inflationary Situa-
tion clash assistance and subsidy should 
be minimised, if possible elimi-
nated. That will attract certain criti-
cism. But in a difficult situation we are 
not free to choose from many options. 
We have to choose one of the very 
limited options open to us either to 
suffer high inflationary market or sub-
sidise it making it more inflationary 
and making if more difficult for the 
producer to hold the cost of production 
line thus making our products and 
goods very uncompetitive in the inter-
national market. Even with all these 
constraints care has been taken that 
small-scale industries and value 
added products are not hit or, if hit 
the cffect of it is minimised.

Now, I would like to comment on 
the idea mooted by some of the hon. 
Members about nationalisation of im-
port and export trade. This idea in 
principle is unexceptionable but i.rv piac- 
tice unacceptable. Already, through 
our Corporations like STC and MMTC 
we import majority of the items. A 
substantial cart of our export is con- 
ti oiled and regulated by our Corpora-
tions. We have also canalised ten
more items this year. So. wc are
progressively ;;n>J realistically extend-
ing the area of operations of the public 
sector undertakings, but we shauld not 
take on the platter more than what 
we can bite. We -are strengthening 
our public sciW  Corporations <vo that 
they may undertake more responsibili-
ty. It is no use taking an obligation 
for discharging which wc have not 
enough institutional machinery. So,
giving thosv* things to STC. MMTC 
and JC1—about which many com-
ments, not necessarily, complimentary, 
have beejv made on the floor of the 
House—will not be wise and realistic. 
It may be cavalier to jump into an
area which angels do not like to tread 
because of very understandable 
reasons. So, our main emphasis is on 
strengthening the public sector under 
takings . . .

PROF. MADHU DANDAVATE: 
To which angel is he referring ?
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PROF. D. P. CHAT1XDPADHYA-
YA : Many angels in and around the 
House.

SHR1MATI PARVATHI KRISH- 
NAN : It is dangerous to shirk the res-
ponsibility on that ground and shut the 
stable-docr after the horse escapes.

PROF. D. P. CHATTOPADHYA- 
YA : We are not shirking, but we are 
preparing ourselves.

We are strengthening the STC, and 
under the STC we are setting up fur-
ther subsidiaries looking to fixed areas 
ot operations, looking after particular 
commodities. A leather export deve-
lopment corporation is being set up. 
It has also been decided to set up a 
chemicals and pharmaceutical corpora-
tion. In the light of the growing de-
mand lor agricultural products in the 
oil-producing countries, serious doasi- 
dcration is being given to setting up 
an a reproducts export corporation.

SHR1 RAJA KULKARNI : It will 
be separate from the STC ?

PROF. D. P. CHATTOPADHYA- 
YA : They will be under the um-
brella ot the STC, having their own 
identity and functional autonomy. The 
articles of association of the STC and 
its subsidiaries have been reviewed and 
updated. The relationship between 
the parent bodies and subsidiaries is 
being redefined. For greater and more 
harmonious co-oidinatiotn between the 
STC and its subsidiaries, the board of 
directors has been increased from 
four permanent directors to seven 
permanent directors. Greater autono-
my of powers has been delegated to 
branch offices. AH these are to 
strengthen the STC, which is erne of 
the pillars ot our public sector under-
takings and one of the very important 
arms oi this Ministry.

The MMTC is also being strengthen-
ed. We have set up a Mica Board to 
look exclusively after the problems of 
mica. As you might be aware, the 
labourers of the mic,a industry are tho 
poorest paid in the whole of this coun-
try. So, it deserves a very sympathe-
tic look. We are looking into the 
matter.

SHRI VAYALAR RA V I: The same 
is true in the coir industry also.

SHRI CHAPLENDU BHATTA- 
CHARYYIA : Let him kindly increase 
the floor price by 100 per cent. The 
price of mica today is of the order of 
the cost of salt in a dinner.

PROF. D. P. CHATTOPADHYA- 
YA : Shri Chaplendu Bhattacharyyia is 
an expert, and I shall discuss this with 
him outside the House.

The MMTC’s performance is also 
very impressive. The turnover 1972- 
73 was Rs. 343 crores, and it wept up 
to Rs. 449 crores in 1973-74, and the 
projected figure for 1974-75 is Rs. 782 
crores. It shows that the MMTC is 
working well. But we are not compla- 
ccnt about their working level of effi-
ciency, and we shall try to improve it 
further.

Certain points have been made out 
about the calculations and about whe-
ther the statistical figures are 
authentic or not. It is a very compli-
cated issue, too complicated to be 
answered exhaustively and satisfactorily 
by a non-statistician. But I would 
only submit that even the expert 
statisticians working under the Reser\c 
Bank of India and also the Director- 
General of Commercial Intelligence and 
Statistics etc. do not agree and see eye 
to eye. Even in the statistics of iden-
tical commodities and subjects, the 
IM Fs figures and the world Bank’s 
figures are not identical ijn some cases.

PROF. MADHU DANDAVATE : 
Has he got statistics as to- what per-
centage of the statistics is correct ?

PROF. D. P. CHATTOPADH- 
YAYA : It depends upon some lack of 
information, some time-lag etc. The&e 
are the factors. Time-lag and the lack 
of information and inadequate cbllec- 
tion or processing of information and 
also what we may call error in extra-
polations from the statistical data, non- 
representative character of the samples 
etc. are sonic of the reason. There are 
many such reasons why the statistics 
of the Afferent organisations sometimes 
do not tally. But the gap or differen-
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ce is not so big as to create consterna-
tion or misunderstanding amongst us.

SHRI RAJA KULKARNI : He is 
Making out a case for computers ?

PROF. D. BP. CH/)|TTt>PADH- 
YAYA • 1 am not making a case out 
for computers. I am only saying that 
all human beings, exe’ept computers, 
arc fallible.

Besides touching on STC and MMTC, 
I would also like to refer to our decision 
to strengthen further the Export 
Guarantee Corporation. We have done 
that. You will be glad to know that 
we are also making an earnest endea-
vour to set up an Export Bank. While 
we agree that the existing nationalised 
banks .no Joing good service for pro-
motion o< cxpoit, one might say it is 
not good enough, having the exclusive 
imporK'xport interests in view. So we 
are pci s' adcd of the expediency ot set-
ting up jn Export Bank and necessary 
Mops have been taken to set up com-
mittee i > go into this, and we hope a 
decision w ill be taken m the near 
fu l ..ire

Wc i> ,\e also set up a n  export proces-
sing  z e e  in Santa Cru/. It has already 
s'arted hoiking. Another zone is 
contemplated up at Dum Dum; it will 
be finalised in the none to0 distant 
future While we are w'orking on Sajryta 
Cruz and Dum Dum zones, we are 
taking the lessons learnt from our ex-
perience, not necessarily a sweet one, 
from th(_ Kandla zone.

I would like to say a few things 
about the Jute Corporation of India 
because many hon. members had re-
ferred to it and many critical points 
were raised.

SHRI B. K. DASCHOWDHURY :
Absolutely hopeless.

PROF. D. P. CHATTOPHADH- 
YAYA : I am not quite happy with 
the functioning of the J*ute Corpora-
tion ol India, but I do not like to use 
the words used by my hon. friend, 
‘absolutely hopeless’. 1 am an optimist 
and am hopeful.

SHRI MADHURYYA HALDAR 
(Mathurapur) : What is the present
position ?

SHRI B. K. DASCHOWDHURY : 
Would you kindly compare the perform-
ance of your Jute Corporation 7 What 
was the projection of procurement ? 
Ten-twelve lakh bales. Instead, they 
procured ten-eleven lakh quintals, hard-
ly six or seven lakh bales.

PROF. MADHU DANDAVATE : 
Moderately hopeless. That much is 
certain.

PROF. D. P. CHATTOPADHYA-
YA : Reasonably hopeful.

We know that the Jute Corporation 
is not a very old and experienced or-
ganisation. But as I said in the case of 
our processing zone at Santa Cruz or 
Dum Dum that we are taking the 
lessons of Kandla, similarly in the case 
of planning this year or the next, 
the Jute Corporation is taking the 
lessons of the Cotton Corporation also 
and also from what the Jute Corpora-
tion itself could do, or rather could 
not do, last year.

1 am not one who shares the facile 
optimism that merely by monopolising 
procurement of a commodity, we en-
sure a fair price to the grower. This ex-
periment was undertaken in Maharash-
tra in respect of cotton It did not pay. 
They suspend it. Then for some rea-
son or the other, they are again revert-
ing to the old policy. All that I would 
like to say is that without controlling 
the market forces in terms a competent 
and well-financed public corporation, it 
is not possible, merely by announcing a 
brave policy, to ensure a fair price to 
the cotton or jute growers.

The parallelism between the problem 
of the rubber growers in Kerala and 
jute growers of eastern India is very in-
teresting. If we do export jute, there 
will be clamour from the industry, and 
this for understandable good; reasons, 

the imperative of industrial costs, cost 
of industrial production : ‘do not ex-
port the thing; keep it for consumption 
as raw material for production "nits
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within the country But those who 
sav that, or for that matter we our- 
sc’ves, given this existing market forcc, 
cannot ensure the growers a fair price
lo  ensure that, wc need some mstitu 
tional mechanism and not merely the 
goodwill either of the horn friends or 
even of my sell What in practice mat-
ters is the institutional strength, credit 
facility and infrastructural facility like 
transport and other things.

So, if we do not export some amount 
of this, then the market absolutely be-
comes a buyer’s market and sellers are 
almost fleesed In that ease, we are n<ot 
lelt with a very big option It is under 
these constraints that we had reluctant-
ly to decide at one stage in regard to 
Kerala to export 5 000 tonnes of rub-
ber and m regard to West Bengal some 
three lakh bales of jute But again, 
that die1* not materialise and the intend-
ed benefit did not leach the grower 
The point is 1 have n0 hesitation lo 

tonvey what is basically a patent fact— 
t is a matter on record and there is no 
question ol dispute or disagreement— 
that the growers of jute and the lubber 
growers till rec'cntly ha\e not got a fair 
price AH that I vcrv humbly submit 
i, t1 at we are tr\ing —

PROF MADHU DANDAVATE 
Was the 23 000 tonnes surplus 9

PROF D P CHATTOPADHYA-
YA 20 000 (omvjs yes But how vou 
calculate i* again a question of dispute 
and debate, and while speaking he 
excels in debate and I cannot join my 
friend Prof Madhu Dandavate just on 
the floor of the House on that score

AN HON MFMBER Both are 
good

PROF D P CHATTOPA-
DHYAYA But he is much more 
senior and wiser than I am The other-
way—to really help and benefit the 
growers is to increase the number of 
Government purchasing centres It 
was 30 last year, that is why this year 
we have decided* to increase the num* 
her to 100 100 purchasing centres will
be there, and I am not quite sure

whether these 100 centres will be 
enough. On the contrary, 1 am more 
or less sure that we need at least 250, 
but because of the credit squeeze and 
other difficulties it will not be possible 
to set up 250 centres in this >ear. But 
that will be necessary, I am persuaded.

The other thing is also equally im-
portant, and I would request my hon. 
friends and the hon Members from 
different States particularly lrom the 
Jute-growing States, to persuade their 
respective Gosernments and also their 
colleagues and if possible they them-
selves, to see how better and more func-
tionally an efficient co-operative net-
work can be built up So, it will be 
not quite wise to depend exclu-
sively on the Government purchas-
ing ccntres It has to be supple-
mented and supplemented efficiently 
by the cooperative societies and some 
ot the Eastein Indian States is >ou 
know yourself coming from that area, 
do not h i\e  an> network at all So it 
is no use critici>ing the Ciovern.ntnt or 
the Corpoiation for fail tiro Tv cry 
man md c\ t r j  hon Member has the 
ugh* to criticise because the Torpora- 
tion could not do whit w is „vpectcd, 
but, at the same time e\('r\boi>, cveiy 
State Government his a re^po is bil ty 
to do its mite T he re foie they should 
come up also with more co opuatives 
And, if possible why not the} come up 
with their own independent Corpoia 
tions 9 The States Governments aic 
verv welcome The Fasten Indian 
States arc vcr\ welcome to se’ up their
own Corporations at the State level as
the Gujarat Government or th? Maha-
rashtra Government had in le'spect of 
cotton That will be quite complemen-
tary to the Central Government’s Jute 
Corporation of India Wc welcome it 
I have said it before and I sav it again, 
and will welcome it

17 25 h rs

Sir, I would like to submit once
again

(*T>ft?rfr) ansr**?
SfT Star |  ?ft f3RT
srrcrr 11 f ^ r r ,  spt t ^ , a m  aflr
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(%*u aiiff ?it *prr a rrw r ^ tf* r
^  |  s*r% *  ?

PROF. D. P. CHATTOPADH- 
\  AYA : Sir, 1 would, like to submit to 
>ou, and through you, to Mr. Mishra, 
that this is what precisely 1 was answer-
ing. Wc arc trying our level best. We 
have Our difficulties. We do not get 
credit, enough and timely credit, from 
the crcdit-Iending institutions. Second-
ly, we do not have enough transport 
tacilitics and wagon allotments from 
North Bihar, North Bengal and. Assam 
to the Calcutta market. We do not 
have—except some 30 centres—enough 
purchasing centres. I am entirely in 
agreement with Mr. Mishra that since 
we do not have enough purchasing cen- 
tics, the middleman is making money 
and he is squeezing the jute growers. 
This is absolutely correct. The correct 
answei is to come up with more coop-
eratives. We arc trying to do that. We 
are icady to finance the cooperatives. 
Almost cent pei cent finance, we are 
leady to give to the cooperatives. We 
have iepeatedly written to the State 
(iovernments. I ‘have also asked the 
Ministers concerned, in the different 
States, to set up cooperatives. We are 
also doing that. At our own level, we 
are increasing the purchasing centres 
trom 30 to 100. We propose to' in-
crease this further in the next year. As 
1 said, it is a time-consuming process. I 
am very much sympathetic to the jute 
growers’ cause and I am as much con-
cerned, as the hon. Member himself is. 
But, these are the constraints—which 

aie not of my choice—under which the 
Government and the Jute Corporation 
aie working. We will do whatever is 
possible. We are re-structuring the 
Jute Coiporation. We have removed 
some ot the members of the Board of 
D‘rectors and we have jjr*ductcd some 
new persons. II necessary, we will fur-
ther re vamp the organisation. At our 
level, we are doing our best but this 
is not sufficient from the point of view

of the growers. I am quite aware of 
this. But, we are doing our best.

SHRI B. K. DASCHOWDHURY : 
Quite appreciating the call of the hon. 
Minister, I would like to know, will it 
be possible on his part to give directions 
to the Jute Corporation to seek the co-
operation of Members of Parliament, 
State Legislatures and other represen-
tatives in local areas, to form a soit of 
a Rev isional Board for better function-
ing of the Jute Corporation of India, 
if the officials are not cooperating and 
they are having ccrtain underhand deal-
ings with black-marketcers and other 
traders ?

POF. D. P. CHATTOPADH- 
YAYA : I remember to have declared« 
in the presence of the Chairman of 
this Corporation m one of the growers’ 
meeting that every MLA—I did not add 
MP—is welcome to form a cooperative 
on his own initiative in his area and that 
we will take the responsibility to see* 
that it is financed. This is what I pub-
licly said.* 1 said it there, where many 
MLAs were present. J am now saying 
that any MLA or MP is welcome if he 
comes up on his own initiative to form 
a cooperative and it will be my best 
endeavour to see that he gets the fin-
ance. This will help the growers and 
we will very much appreciate their 
association in strengthening our pur-

chasing ability and thereby helping the 
growers at the grass-roots.

Mention has been made about our 
trade relations with the socialist coun-
tries. Our overall exports to these 
countries, after a decline by 4.6 per cent 
in 1971, have since registered a sharp 
increase over the last two years. Our 
exports were Rs. 618 crorcs in 1972 and 
for the period January-June 1973, it 
stood at Rs* 362 crores. There has 
been growing diversification of trade 
and commodities like railway wagons, 
textile machinery, knitting machinery, 
ready-made garments, drugs pharma-
ceuticals, knitting machines, electronic 
goods etc. have found increased impor-
tance an our exports to these countries.
I can give the figures. In 1973, during 
the period January-June, our trade with 
Bulgaria and* Czechoslovakia has gone
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up significantly. In the case of Bul-
garia, it has been Rs. 28 crores more 
than last year, and Rs. 59 crores more 
in the case of Czechoslovakia. Jn the 
case of U.S.S.R., during the period 
january-Jume 3973, it is Rs. 8,51,000 
more than the corresponding figure of 
last year. So, our export and im* 
port trade turnover with the socialist 
countries is more than the average in-
crease in trade turnover with all the 
countries taken together.

PROF. MADHU DANDAVATE :
Last year, notwithstanding the drought 
conditions, we had entered into an 
agreement with USSR that we will ex-
port groundnuts. USSR took a more 
sympathetic attitude when the Pori and 
Dock Workers refused to put those 
bags on the ship and had written to the 
General Secretary of the Port and Dock 
Workers Federation that knowing oui 
difficulties, we need not send them now, 
but next time when we send, USSR 
will be prepared to send back the neces
sary quantity of edible oils. Does that 
offer still stand

PROF. D. P. CHATTOPADH-
YAYA : I am not aware if they have 
retreated from that position.

I come to the expansion of the textile 
industry in the fifth plan. The task 
force on textile industries presided 
over by the Secretary of our Ministry 
has recently concluded its deliberations. 
Keeping in view the expanding domestic 
and international demand for our cot-
ton textiles, the task force has proposed 
an increase in the yarn and cloth out-
put target from 970 million kg and 
8,020 million metres in 1972 to 1300 
million kg and 10,400 million metres 
respectively by 1978-79. In order to 
achieve the above inciease in yam and 
cloth output, the task force has asses-
sed the requirement of spindles and 
looms 1978-79 as follows : Spmdls 24 
million approximately and looms 2.93 
lakhs. Compared to the installed capa-
city in 1972, there would be an increase 
of 5.7 million spindles and 85,500 looms 
by the end of the fifth plan. During 
the last two years of the fourth plan, 
authorisation has been issued for the

installation of about 2.75 millions pin- 
dies and 15,000 looms. Authorisation 
tor the remaining capacity, \ i z about 
3 million spindles and 70,500 looms 
will be issued in the fifth plan perioJ. 
The expansion in spinning and weaving 
capacity m the organised sector will be 
principally directed at achieving a more 
rational distnbution of spindles so us 
to meet the lequirements ot handloom 
and power loom weavers more effective-
ly, improving the economics of scale of 
existing spinning mills, augmenting 
output of coarse and medium varieties 
of cloth and increasing output of special 
types of fabrics having a good export 
market

The cost of machinery required for 
expansion ot the cotton textile industry 
is estimated at Rs. 850 crores at cur-
rent prices. This induces about Rs. 1 0 0  
crores for expansion of processing capa-
city.

One more word about some critical 
remarks made by some hon members 
icgardmg the increase in price of con- 
ti oiled cloth

SHRI VAYALAR RAVI : We wel-
come expansion. But what about the 
machinery *> You are exporting the 
machinery, making the indigenous pro-
ducers suffer

PROF. D. P. CHATTOPADH-
YAYA : We have to look into the 
matter as a whole. There are some 
machineries which we can spare. The 
machinery we import, we do not hav** 
in the country. Machinery is an 
omnibus term. The question is, what 
types ol machinery we can spare for 
export and what types of machinery we 
cannot producc and therefore we have 
to import II my hon. friend looks 
into the matter closely in detail he will 
be persuaded bv my argument. {Intn - 
r u p t i o m ) .  It is with some hesitation 
and reluctance that we had to agree to 
the increase of the price of the con-
trolled cloth, but there are certain 
things which have to be borne in mind 
One is that the area of the controlled 
variety has been increased. Secondly, 
the quantity of production has been in-
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creased cent per cent. Thirdly, the 
penalty for not producing controlled 
type has been increased more than c e n t  
per cent, that is, in place of rupee one 
penalty, now we have decided on rupees 
two and paise fifty penalty. Fourthly, 
the cost of production of the N .T .C . 
mills has to be borne in mind. Ffthly, 
in the last six years we have not allowed 
any increase in the price of controlled 
cloth. By the assessment of the ICMF 
the cost of production has gone up 
100 per cent. According to our own 
estimate the cost of production has 
gone up 87 per ccnt. If we add the 
new woollen arrivals to these existing 
varieties, then the increase in the per-
centage of cost of production will be 
far higher. The result will be that 
103 mills under NTC will be in diffi-
culty. More mills will fall sick. 
It is a very attractive proposi-
tion not to allow the industries 
t0 increase the price, but the result 
will be that more units will be sick 
and public exchequer has to finance 
them. Now, the question is : forcing 
the NTC to take over sick-mills and 
bear the nursing cost ot the sick-mills 
will be wise, or to allow a reasonable 
rise. When the cost of production has 
risen neaziy 100 per cent wc have al-
lowed only 30 per cent. Even now the 
gap, even if we take into account the 
margin between the actual price 
and the cost of production, is 60 
per cent Since it is a Welfare State, 
therefore sometimes wc are looking 
not only to the price structure but also 
to the requirements of the people.

An hon. Member made a very valid 
point which seems to me most impor-
tant. I will be glad even if at this price 
I can distribute it well. That is the crux 
of the whole problem. If distribution 
machinery can be—Central Government 
alone cannot set up. State Government 
has an important responsibility to dis-
charge— if they set-up adequate num-
ber of retail outlets, then and then 
alone the cent per cent increased pro-
duction of the controlled cloth at the 
price explained by me could be made 
available. Otherwise, there will be 
mal-practices. I

1. would l*ke only to say a word about 
shoddy. It is kmrawn a, rag scandal 
and wc call it rag problem. Some of 
my friends who are very much in 
favour of releasing the things, when the 
debate comes up. thc> put forth the 
whole problem in a wry derogatory 
way, a> a rag scandal. To see that the 
scandals tto not recur again, we take 
proper caution. It does delay the thing.
It is true the thing has to be sorted out 
between our Ministry and the Customs.
I must also submit that about shoddy 
there are two points of view. One is 
the Ludhiana point of view and the 
other is the Maharashtra point of view.
I do not like to dig that area. 
But I would like to say that there 
are two points of view and. there are 
both merits and demerits. On behalf 
of my Ministry and the Ministry of 
Finance, 1 say, not only two Ministries 
differ but also the points oi view ol 
Ludhiana and Maharashtra differ. How-
ever. I asure you that wc will sort this 
out between ourselves and a sp;cdy de-
cision will be taken.

As regards freight equalisation, 1 
have said it and 1 say it again that an 
interim report has been submited. It 
is purely an interim report. No final 
report has been made available to the 
Ministry. So, we have referred it now 
to the Planning Commission to look 
into it in depth and, I hope, they will 
look into the problem. There is a very 
substantial argument in favour of the 
pomt. But there are other considera-
tions also which are to be taken into 
account before a final decision is taken.

Sir, I am quite aware that I have 
not been able to touch all the points and 
issues raised by various hon. Members.

SHRI LI. k . DASCHOWDHURY : 
Excise duty on tea.

PROF. D. l \  CHATTOPADHYA- 
YA : About that, the planters had gone 
to the court and it was .sub judice for 
the last few years. Therefore, wc could 
not take a decision on excise duty. 
Now, the planters have lost their case 
in the court and they have come to ask 
us to see that they are not asked to 
pay their dues all at once. We are



347 D C  1974-75 APRIL 8, 1974 D.G. 1974-75 348

LProf D P Chattopadhyaya]
tically considering the case. Also, the 
question of the rationalisation of zone- 
wise excise duty is being actively taken 
up Wc are m favour of rationalis-
ing excise duty zone-wise We will do 
it We could not do it not because of 
us but because these gentlemen who 
went to the court They have now 
lost their case in the court and w e Will 
think about it

SHRI C K CHANDRAPPAN . 
On a point of order, Sir

My point is that when the hon De-
puty Min.ster was* replying, we put cei- 
tam questions about which a promise 
was made that he will answer those 
points. The first point is about the 
nationalisation of foreign-owned plan-

tations What happened to the Ordi-
nance lor nationalisation of foreign 
owned plantations sent by the Kerala 
Government What about monopoly 
houses entering m the field of manne 
trade *> These are some of the points 
which should be replied to by the hon 
Minister

PROF D P CHATTOPADHYA- 
YA The question of nationalisation 
cannot be taken in a piecemeal way 
foreign-ow ned and non foreign owned 

We cannot discriminate in that way It 
has its own legal difficulties We arc 
looking into it mainly with refeience to 
the problems of sick and closed tea 
gardens We are thinking of taking 
over the sick and closed tea gardens to 
start with We are setting up the neces-
sary organisation The question of 
nationalisation of foreign owned or 
Indian-owned plantations is not undei 
the actne consideration of the Govcin 
ment

SHRI C K CHANDRAPPAN He 
has not replied all the points Let him 
say that he will not answer thes 
points We are sittini? m the Onposi- 
tion and we are asking some questions 
He is not answering these questions

MR CHAIRMAN I th nk the 
Minister gave a very clabonte

SHRI C k  CHANDRAPPAN 11 
they want to go back, let them go bjtel'

Let them tell the world that they are 
going back

SHRIMATI PARVATHI KRISH-
NAN . He has not said anything about 
the handloom weavers.

MR CHAIRMAN . It is not possi-
ble tor the Minister to dwell on aft the 
points It has never been done He
has taken note of all the points. 4
would request the hon Minister to con-
vey his reply, if possible, to the Mem-
bers concerned That is normally done.

sri^sr, t  strrar %■ anffr Mr 
cre rft «rrt g *  *rr i tf a n w i w.arcr 
*)r 3rr?r?Tr wr?m g fa  f ^ p n n r  *f ajz 
ftnsr «[>t oft sretarar 9fer fo r  3r *vri arr 
r%r I ,  aft <snfi ^  <rwr I  
3f U  sr* ^  *tt*t a frr  
armm vr  sr§<j ^  %
s w t  rr̂ rr t » t  qntf wr
|  arV ^  apr ^

2F5TT ^  ?
PROF D P CHATrOPADHYTYA 

Wc have recently decided ihis. The 
members will be glad to know that two 
jute nulls have been given to Assam, 
one to Meghalaya, one to Tnpur«i, one 
to Orissa and one to Bihar—another 
for Bihai is in the pipeline

MR CHAIRMAN There are a 
number of Cut Motions moved by Shri 
Ramavatar Shastri I shall now put 
them all together to the vote of the 
House

All the Cut Motions were put and 
ncgatned

MR CHAIRMAN 7he question Is* 
lhat the ielective sums not ex-

ceeding the amounts on Revenue 
Account and Capital Account 
shown m the fourth column of the 
Order paper be planted to the Pre-
sident to tomphte the sums neces-
sary fo defray the charges that will 
come in couise of payment dunnp 
the year ending the l i s t  day ol 
March, 1975, in respect ot the 
heads of demands entered in the
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•econd column thereof against 
Demands Nos. 11 and 12 relating 
to the- Ministry of Ootnmerct r

The Motion was adopted.
( t he motions for Demands for Grants 

which were adopted by the Lok Sabha
i/, e reproduced below—Ed.J.

D e m a n d  N o  11— M i n i s t r y  o f
C o m m f r c e  .

‘That a s»um not exceeding Rs.
89.99.000 on Revenue Account be 
granted to the President to complete 
the sum Accessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1975, in respect of ’Ministry of 
Commerce’.*'

D em and No. 12—F o re io n  T r a d e  
vmd E x p o rt P rom otio n  :

“That a sum not exceeding Rs.
140.18.81.000 on Revenue Account and 
not exceeding Rs. 162.52,91,000 on 
Capital Account be granted to the Presi-
dent to complete the sum necessary to 
defray the charges which will come in 
course of payment during the year end-
ing the 31st March, 1975 in respect of 
‘Foreign Trade and Export Promotion’.”

17.47 HRs.
M in is tr y  o f  E d u c a t i o n  and S o c ia l 
W e l f a r e  and D e p a rtm e n t o f  C u l 
t u r e

MR. CHAIRMAN : The House will 
now take up discussion and voting on 
Demands Nos. 24 to 26 relating to the 
Ministry of Education and Social Wel-
fare and Demands Nos. 96 and 97 re-
lating to Department of Culture, for 
which six hours have been allotted.

D em and No. 24— D e p a r tm e n t o f  
E d u ca tio n  :

MR. CHAIRMAN : Motion moved :
“That a sum not exceeding Rs.

98.66.000 on Revenue Account be 
granted to the President to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day ol 
March, 1975, In respect of ‘Department 
of Education’.*’

D em and No . a&—
MR, CHAIRMAN : Motion moved .
“That a sum not exceeding Rs.

89.47.59.000 on Revenue Account and 
not exceeding Rs. 54,93,000 on 
Capital Account be granted to the Presi-
dent to complete the sum necessary to 
defray the charges which will dome in 
course of payment during the year end-
ing lhe 31st day of March, 1975 in 
respect of ‘EduCatiojV. *'

D f .m a n d  No. 26—D e p a r t m e n t  o f  
S x i \ l  W e l f a r e  :

MR. CHAIRMAN : Motion moved :
“ I hat a sum not exceeding Rs. 

17,^3,97,000 on Revenue Account be 
granted to the President to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1975 in respect of ‘Department 
of Social Welfare’.”

D e m a n d  N o . 9 6 — D i p a r t m e n t  o r
C u lt u r e  :

MR. CHAIRMAN : Motion moved :
“That a sum not exceeding Rs.

5.62.82.000 on Revenue Account be 
granted to the President to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1975, in respect of ‘Department 
of Culture'.”

D em and N o. 97—A r c h a e o lo g y  :
MR. CHAIRMAN : Motion moved :
“That a sum not exceeding Rs.

4.31.30.000 on Revenue Account be
granted to the President to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1975, in respect of ‘Archaeolo-
gy’.” " <

Those Members who are present and 
desire to move their cut motions, may 
please do so.

SHRI SHIBBAN LAL SAKSENA 
(Maharaj Oanj) : I beg to move ;

“That the demand under the head 
Department of Education be reduced 
by Rs. 100.”


